Monday, 27th February, 1950

PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)

OFFICIAL REPORT

VOLUME |, 1950
(1st February to 13th March, 1950)

FIRST SESSION
OF

PARLIAMENT OF INDIA
1950



CONTENTS
Volume I.—1st FPebruary to 13th March, 1950.

\

Wednesday, 1st February, 1950.— Foges
Members Sworn . . .
Oral Answers to Questions . . . . . . 1—z(l>
Written Answers to Questions . . . . 21—22
Thureday, 2nd February, 19560.—
Oral Answers to Questions . . . . . . . . . - 23—48
“Written Answers to Questions ¢ . . . . . . . 45—-47
Friday, 3rd February, 1950.—
Oral Answers to Questions . . . . . . . 49-—68
Writton Answers to Questions . . . . . 68
Monday, 6th February, 19650.—
Member Sworn . . . . . . . . . . . 09
Oral Answers to Questions . . . . . . . . 68—90
Written Answers to Questions . . . . . . 90—06
Tuesday, 7th February, 1950.—
Membar Sworn . . . . . . . . . . . 97
Oral Answers to Questions . . . . . . . . - 87—116

Written Answers to Questions . .

W ednesday, 8th February, 1960.~—
Oral Answers to Questions . . . . . . . . . 121—143
Written Answers to Questions . . . . . . . . 143—148

Thursday, Sth February, 1950.—

. . . « . . 117—110

Oral Answers to Questions . . . . . . . . . - 149—171
Written Answers to Questions . . . . . . . 171—176
Friday, 10th February, 1950.— .
Oral Answers to Questions . . . . . . . . . 177107
Writton Answers to Questions . . . . . . . . 197—208
Monday, 12th February, 1960.—
Members Sworn . . . . . . . . . . . 207
Oral Answers to Questions . . .5 . . . . . 207—225
Written Answers to Questions . . . . . . . . 225—229

Tuesday, 14th February, 1850.—
Oral Answers to Questions .- . . o . . . . . 231—208

Writton Answers to Questions . . . . . . . . 253-—258
Thursday, 16th February, 1950.—

Oral Answers to Questions . . . . . . . . . 2590—280

Written Answers to Questions . . . . . . . . 280—292
Friday, 17th February, 1950.~

Oral Answers to Questions . . . . . . . . 203—316

‘Written Answers to Questiona . . . . . . . 316
Monday, 20th February, 1960.—

Members Sworn . . . . . . . . . . . 817

Oral Answers to Questions . . ° . . . . 317—338

Written Answers to Qestions . . . . . . . 338—365
Tuesday, 21at Fepruary, 1950.— )

Oral Answers to Questions . . . v o . . 867382

382—389

‘Written Answers to Questions . . . . . . . .



Wednesday, 22nd February, 1950,.— Pages
Member Sworn . . . . . . . . . . . 891
Oral Answers to Questions . . . . . . . . . . 391—414
Written Answers to Questions . . . . . . . . . 414—421

Thureday, 23rd February, 1950.—

Oral Answers to Questions . . . p . . . . . 423—447
Written Answers to Questions . . . . . . . . 447—452

Friday, 24th February, 1960.—
Oral Answers to Questions . . . . . . . . . 453478

Written Answers to Questions . . . . . . . . 478—482
Monday, 27th February, 1950.— '

Member 8worn . . . . . . . . . o 483

Oral Answers to Questions . . . . o . . . . 483—503

Written Answers to Questions . . . . . . e . 504—b14
Tuesday, 28th February, 1950.—

Oral Answers to Questions . . . . . . L . 5156—536

‘Written Answers to Questions . . . . . . o . 536—639

Wednesday, 1st March, 1950.—
Oral Answers to Questions . o . . . . o . . 541 —363

Written Answers to Questions . . . . . . " . 563—565
Thursday, 2nd Mavrch, 1950.—

Oral Answers to Questions . . . . R . . . . 567—8691

‘Written Answers to Questions . . . . . . . . 591594
Monday, 6th March, 1950.—

Oral Answers to Questions . . . . . . . . R 595—616

Written Answers to Questions . . . o . . . . 616—623
Tuesday, 7th March, 1960.—

Oral Answers to Questions . . N . o . . . . 625—0649

‘Written Answers to Questions . . . . . . . . 649—8651
Wednesday, 8th March, 1950.—

Member Sworn . . . . . o . . . . . 653

Ballot of Questions . . . . . . . . . . 653-654

Oral Answers to Questions . . . . . . . . . 655—676

‘Written Answers to Questions . . . o . . B . 876885
Thureday, 8th March, 1950.—
Oral Answers to Questions . . . . . . . N . 687—711

Writtan Answurs to Questions . . . o N . . . 7111713
Friday, 10th March, 1950.—
Oral Answers to Questions . . . . . . . o 715—740

Statement by Minister of
Commerce in connection
with Starred Question
No. 438 of 22nd February,

1850 re Import Permits . B . . . . « . 40

Written Answers to Questions . . o . . o . . 740—744
Saturday, 11sh March, 1950.—

Qral Answers to Questions . . . . . . . . . 745—1768

Writt«n Answers to Questions . . . . . . . . . 765—772
Monday, 13th March, 1950.— ’

Oral Answers to Questions . . . . . . . . . 773-T4

Writéon Answers to Questions . . . . . . . . 794808



o CORRIGENDA

" In the Parhamentary Debates (Part 1—Questions and Answers), First Session,
1950—
In Volume I,—
1. No. 8, dated the 8rd February, 1950,—
(i) Page 55, line 8, for ‘‘Shiromoni’’ read *‘Shiromani’’;
(ii) Page 68, line 18 from bottom, for ‘‘Seht’’ read ‘‘Seth’’;
2. No. #, dated the 8th February, 1950,—
(i) Page 70, ling- 19 from bottom, after ““Will"’ insert *‘the’’
(i) Page 82, omit line 10;
8. No. 5, dated the Tth February, 1950,—

(i) Page 98, line 4 from bottom, for ‘‘or’’ read ‘‘of’’;
(ii) Page 112, line 9, for ‘‘fields’’ read ‘‘oil-fields’’;

4. No. 6, dated the 8th February, 1950,—
(i) Page 138, last line, for ‘““does not go’’ read ‘‘goes’’;
(ii) Page 189, line 21 from bottom, for ‘‘Sadar’’ read '‘Sardar’’;
(iii) Page 140, line 11 from bottom, for ‘‘peased’’ read ‘‘pleased’’;
(iv) Page 148, line 11 from bottom, for ‘‘delaying’’ read ‘‘defying’’:

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for ‘‘(52)’" read ‘‘(25)”;
6. No. 8, dated the 10th February, 1950,—
(i) Page 195, line 11, for ‘‘completed’’ read °‘complete’’;
. (ii) Page 204, line 4, for ‘‘lakhs’’ read ‘‘lakh’’;
7. No. 9, dated the 18th February, 1950,—
Page 208, line 8, after “‘in’’ insert “‘a’’;
8. No. 11, dated the 16th February, 1950,—
(i) Page 280, line 8, after ‘‘apart’’ insert ‘‘from®’;
(ii) Page 281, insert ‘‘IMPROVEMENT OF ToBacco CULTIVATION'' a8
heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—
(i) Page 827, line 2, for “Wil” read *“Will”;
(ii) Page 835, lines 2 and 8, jor ‘‘hydrometeorclogica’’ read ‘‘hydro-
meteorological”’ ;
(iii) Page 848, line 18, for ‘‘No. P-85/50"" read ‘‘No. P-84/50";
10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before **Will'" insert ‘‘(a)’’;

(ii) Page 888, in heading to Unstarred Question No. 49, for ““AUD"
read “‘AND"’;



11

12,

13.

14

15.

16.

117.

18.

19.

20,

No. 15, dated the 22nd February, 1950,—
Page ?115. line 10 from bottom, for ‘‘Appendiz 1’ read “Appendzz
1r-; ‘
No. 16, dated the 28rd February, 1950,—
(i) Page 428, line 8, for ‘‘Rallway’’ read *‘Railweys'’;
«li) Page 424, line 12, after ‘‘Railway’’ insert ‘‘survey’’ and line 27,
for “‘have” read ‘‘has’’;

(iti) Page 444, line 9 from bottom, for ‘‘Sum’’ read ‘‘Sun’’;

No. 17, dated the 24th February, 1950,—
(i) Page 471, line 4 from bottem, for ‘‘catting’’ read ‘‘cslling’’;
(ii) Page 472, line 19, for ‘‘Government’’ read ‘‘Governments’’;
No. 18, dated the 27th February, 1850,—
(i) Page 490, line 2, for ‘‘had’’ read “‘hard’’;
(ii) Page 500, for existing headivg to Starred Question No. 580, read
‘“ExporT oF MicA™’;
No. 19, dated the 28th February, 1950,—
(i) Page 516, line 1, for “‘remiissi of th'’ read ‘‘remission of the'’;
(ii) Page 522, line 1, for “‘lik’’ read ‘‘likely’’;
(ii) Poge 526, line 8 from bottom, before ‘‘discentinue’’ insert ‘‘to"
and for ‘‘telegram’’ read ‘‘telegrams’’;
No. 20, dated the 1st March, 1950,—
(i) Page 558, last line, omit ‘‘the’’ before ‘‘so-called’”;
(ii) Page 554, line 17, for *‘Gove nment’’ read ‘‘Gevernment’’;
(iii) Page 560, line 16, for ‘‘re-introduction’ read ‘‘re-introduced’’;
No. 21, dated the 2nd March, 1950,— o
(i) Page 587, line 14 from bottom, after ‘‘put’” insert ‘‘up’’; ~
(i) Page 578, line 2 from bottom, after ‘‘that’’ irsert “may’’;
(iii) Page 585, in heading to Sturred Question No. 609, for
‘““PPERSONS’’ read ‘‘'PERSONS’’;
No. 22, dated the. 6th March, 1950,—
Page 016, line 1, before “‘limits'’ insert ‘‘age’’;
No. 28, dated the 7th March, 1950,—
Page 640, lines 1 and 2, for ‘‘Infomation’’ read ‘‘Information’’; )
No. 24, dated the 8th March, 1950, '
Pnge 658, line 8, for “'ot’’ read “‘to”’;

. No. 26, dated the 10th March, 1950,—

Page 717, line 14, for ‘‘not’’ read ‘‘note’’;

. No. 27, dated the 11th March, 1950,— .

(i) Page 749, line 10, for ‘‘pudchase’’ read ‘‘purchase’’;

R

(ii) Page 755, line 2 from bottom, for ‘‘corruption’’ read *!consump-
tion”’;

. No. 28, dated the 18th March, 1950,—

(i) Page 787, line 8, for ‘‘outpt’” read “‘output’’;
(i, Page 788, line 17, for *‘is’’ occurring after *‘There’’ read *‘are”



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(1). Page 825, line 6 from bottom, for *‘Ferbuary’ read ‘‘February'’;
(ii) Page 833, line 16 from bottom, for ‘‘¥ar’' read ‘‘far’’;

25. No. 2, dated the 15th Muarch, 1950,—

Page 857, line 16, for ‘‘Boys’’ read ‘‘Boy'’’;

28. No. 4, dated the 17th March, 1950,—

27.

28.

29.

80.

31.

82.

83.

84.

85,

(i) Page 899, for line 22, read ‘‘that if he was mvxted he would be
prepared to come again, and, if so, is thére’’;

(ii) Page 901, omit line 9 fram bottom;
(iii) Page 918, in heading to Starred Question Na. 944, for “‘Com-
MUNICATN."’ reéad ‘‘COMMUNICATION';

No. 5, dated the 20th March, 1950,—
Page 927, line 11 from bottom, for ‘‘instslments’’ read ‘‘instal-
mental’’;
No. 6, dated the 21st March, 1950,— )
Page 968, for existing last two lines read ‘D%, 8. P. Mookerjee:
I think bhat question’ will arise .after the Institute comes into
existence’’
No. 8, dated the 28rd March, 1960,—
Page 1020, line 14 from bottom, for ‘‘moring’’ read ‘‘morning’’;

No. 9, dated the 24th March, 1950,—
Page 1059, line 21, for ‘‘pltased’’ read *‘pleased’’;

No. 10, dated the 27th March, 1950,—

(i) Page 1075, line 5 from bottown, for “"go’’ rcad ‘‘got’’;

(ii) Page 1082, line 8 from bottom, after ‘‘of'’ insert ‘‘the’’;
(iii) Puge 1101, last line, for ‘‘strinency’’ read ‘‘stringency’’;

No. 11, dated the 29th March, 1950,—

(i) Page 1125, omit line 5 from bottom and after ]me 8 from bottom,
tnaert “Appeuduc V1, Annexurc No. 5 ;

(ii) Page 1131, line 1, after *‘block’ insert ‘‘graut’’;
(ii) Page 1188, line 20, for “‘Cindhya’’ read ‘‘Vindbys’';

No. 12, dated the 30th March, 1950,—
(i) Page 1172,:0mit line 16 and in line 17, for “‘1848'" read ‘'1048"";
(i) Page 1177, in heading to Starred Question No. 1252, for *‘IMmi-
GRANTS'' read ‘‘INBURGENTS'';
No. 18, dated the 31st March, 1950,—
Page 1218, line 28, for *1:74 and 1:17" read *‘'1°74 and 1°17";

No. 14, dated the Ist April, 1950,—
- Page 1242, line 18 from. bottom, for ‘1386 rcad ‘'1N26'°,



317.

39.

41.

4.

48.

44,

4

. No. 15, dated the 8rd April, 1950,—

(i) Page 1254, line 1, for “Dr. P. 8. Mookerjee’’ read ‘‘Dr. 8. P,
Mookerjee’’;

(ii) Page 1268, line 18 from bottom, for ‘‘rehbiwalas” read *'Rahri-
walas” ;

(iii) Page 1271, line 9 from bottom, for ‘‘Ministry’’ read ‘‘Minister’;

No. 16, dated the 4th April, 1950,—

(i) Page 1282, line 2 from bottom, for" “happend’’ read ‘‘happened’’
and line 1 from bottom, omit ‘‘here’’; '

(1) Page 1291, line 5 from bottom, after ‘‘that’’ insert ‘‘may be’’;

. No. 18, dated the 6th April, 1850,—

(i) Page 1858, in heading to Starred Question No. 1467, for
‘‘ExpERTS’’ road ‘‘ExprorTs’’; line 21, for ‘4"’ read ‘‘41"” and
line 6 from ‘bottom, for “‘spending’’ read ‘‘sending’’;

(li) Page 1354, line 4, for ‘‘hunred’’ read ‘‘hundred’’;
(iii) Page 1872, line 1, for “‘(i)’" read “‘(ii)’’;

No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after ‘‘fact’’ insert ‘‘that’’;

(ii) Page 1888, line 5, for ‘‘ond’’ read ‘‘and’’ and line 15, for ‘‘held”’
recd ‘‘help’’;

. No. 20, dated the 10th April, 1950,—

Page 1488, last line, for ‘‘of broadcasting is completed’’ read
‘“devolved upon the Government of India?’’;

No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for ‘“No. 11"’ read ‘‘No. 11"°;

No. 22, dated the 12th April, 1950,—

(i) Page 1486, lines 2 and 1 from bottom, for ‘“intstibuted’’ read
“‘instituted’’;

(ii) Page 1498, between lines 12 and 13 from bottom, insert
“STATEMENT BY MINISTER OF OSTATE FOR TRANSPORT 76
EXPENDITURE IN AssaM’’;

(ili) Page 1469, in heading to Starred Question No. 1684, for
“‘NporB’’ read ‘‘INDORE’’;

(iv) Page 1501, line 9 from bottom, for ‘‘Telgu’’ read ‘‘Telugu’’;

No. 28, dated the 14th April, 1950,—
Page 1505, line 8, for ‘‘Homes’’ read ‘‘Home'’;

No. 25, dated the 17th April, 1950,—

(i) Page 1572, line 8, for ‘‘acrerage’’ read ‘‘acreage’’;

(i) Page 1594, line 5, for “Project’’ read “‘Projects’;

(iii) Page 1597, line 3 from bottom, after ‘‘to’ insert ‘‘a’’;

(iv) Page 1598, line 20 from bottom, for ‘“1773'’ read ‘‘1788'";

(v) Page 1608, in heading to Starred Question No. 1794, for ‘‘Semps’’
read ‘‘Seeps”’;



In Volume 1II,—

45. No. 1, dated the 18th April, 1950,—
(i) Page 1622, line 2 from bottom, for *‘28,78"" read *‘28,739'";
(ii) Page 1634, in headmg to %arred Question No. 1795, for
‘‘INCUME-TAX"’ read ‘‘INCOME-TAX’
_ (iii) Page 16‘36 in heading to Starred Questlon No. 1827, for “Kam-
PR’ read ‘“KAMALPUR”

46. No. .2, dated the 19th April, 1900,—
(i) Page 1657, line 8 from bottom, for ‘‘loging’’ read ‘‘losing’’; and
(ii) Page 1670, line 9, for ‘‘kutch’’ read '‘Kutcha'’,

In Volume 1,—
1. No. 9, dated the 18th February, 1950,—

- !

(i) T8 {R, Wf| R R Hy " A g < AR |
(ii) o5 3, dfFr AXF IR A E X F " K g “& 0§
(iii) 9w 393, df|@ Y ox < e V' & g I U g )
2. No. 11, dated the 16th- February, 1950.—
qs5 %Y, GfET 3R 9T ¢ AT A wg “AqR " 9§
3. Né.'l:’,, dated the 17th February, 1950,—

-

(i) qu5 3y, FfE@ Qo R “ g F Mg g " @
(1) % Y4, 94 2L 9T X@w ' Ay ywg ¢ qok " qF )
(ifi) g5 %0, @ R X “ MT V' A g < wwH " 9F
(iv) 9% %, dfr #\w%fswrﬁ\'w"t{w”ﬁm“m"qi 1
(V) 83 0%, i 4 97 “ mifawx ” 7 ag « Mg " 0¥
(vi) 955 0%, dfdd ¢ qu A" Mumg 7" aur” Awew ' W oy

“dwfaw " @
(vii) q5 30%, df|m 93 o« fazt " &Y o faark " oF
(viii) &5 3R, dfe 3q2 ) " A omg “? " g
(ix) g% %3, Gfwr 33 qu  Fowadasr " ¥} ag ¢« foedde ” of |
4. No. 14, dated the 21st February, 1950,— ‘
(i) %5 3%, Gl 3P a¢“ A" g “ WA 9F 1.
(ii) qez30e, dfE ¥ g JER " T g« I9Q " qF |
5. No. 16, dated the 23rd February, 1950,—

(1) 955 ¥3¢, e R v agr”’ ) g ¢ 9T " qF
(ii) q=5 ¥3¢, df 2o a7 A ' & oy ¢ qrof " qF )



(iii) 985 ¥3¢, gfaT e a o "W g AW VT 9g o
(iv) qs; ¥R, SR Y AT WY 9 ¢« TR Er Wy wg ¢ A EE
a8
(V) 9 ¥ay, dfire v 9T axd) oY omg gAY " 9F )
8. No. 17, dated the 24th February, 1850,—
qss Voo, dfe AR & s #1 {4 ¢ ghafaz o ang ¢ gfaafen ”
9% |
7. No. 20, dated the 1st March, 1950,—
T3 4&o, FiRr 1 W wfedwr " N owrg ¢ afady 7 o§)
8. No. 23, dated the 7th March, 1950,—
85 % ¥¢, G I3 X TAdRe Ay g ¢ TR g )
9. No. 206, dated the 10th March, 1950,—
qe3 wRe, G AR AFITH 4 g IT Y 7 & I ¢ TR 9y
In Volume II,—
10. No. 2, dated the 15th March, 1950,—
(1) g5 ¢¥o, dfR i & Fax N A ¢ q¢ “AfeEr ' wr Iy
“mfeg grE " 9§ )
(ii) % ¢¥o, dfw 1 & FUT A AT o 9T MFF " WG “AH ' G |
(iii) qe3 ¢¥¥, qfr 2o g2 “aff "Sromg “a i oF
11. No. 6, dated the 21st Mareh, 1950,—
(i) g% 4o, Gf| AT ¥ FR ¥ @ “Jr” M wg “T’"
(ii) g *%¢, dfmm ¢ o “ Yer v 7 #r o “ Gfer A )
12. No. 15, dated. the 8rd April 1950,—
T8 ey, dfRr 3 weg” Aoy “ g 9
18. No. 17, dated the 5th April, 1950,—
qes 33}, Gfer ¢ 9T ¢ wgm A wg ¢ agE " oF)
14. No. 18, dated the 6th April, 1950,—
755 2343, dfmr R 9T ¢ forama " &Y g ¢ farerr ' o
15. No. 24, dated the 15th April, 1950,—
(1) q55 ¥y, dfier AR F3qcy a3 “ &R 7 wog dR U ag)
(i) qu8 tuve, Gfr 8 9T FTEWT *° H) IE “ FEAA - 9 1
16. No. 25, dated. the 17th April, 1950,—
(1) T 24eR, dfe ¥ aT « I " A Jg “ A% " 9F
(ii) o5 tyeR, dfmr « 92 T " & oy ¢ Qe T g o
In Volume III,—
17. No. 1, dated the 18th April, 1950,—
55 2R LS, R 2o @ ¢ FT Y wroRrg W T ag




In Volume I—
1. No. 7, dated the Oth February, 1950.

- UR et &phile 20 e S udibn-“,h.,_._‘sé-!OVlsbo
2. No. 9, dated the 138th February, 1950.
—opn euida e s eSTas F ol o me -t e imis (1)
- ¥R et gl 00 Ay S ee o) 2 el yhae =¥ ) aie (1)
3. No. 12, dated the 17th February, 1956.
- ¥R ee &Ul a0 Jpy S ee & 2 - 1Y e =PIt mie
4. No. 14, dated the 21st February, 1950.
R L R UE Y I S uu.mn-n,h.-c‘—.‘np-rvvw(u)
) eerl.sug‘l.-.pqé te pud 0 - 1) yhae - PVA s (1}
5. No. 17, dated the 24th February, 1950.
- ¥R ek ey S e & 0 = tejhan - r10 ixie (1)
- LR te Wge 0 Iy 8§ eeLalye 2 - r,b..g.".‘nai-l"’ivm(r)
- Uty ee 2l 0 gy S e 0 - ol e e - VY aie (1)
6. No. 20, dated the 1st March, 1950.
. UR ceolila Agpe & ceol 0 - |V o o e 0OF ki ()

- UR et iy NWIAEy S e e B =)yl = 0Y4F &mio (V)
7. No. 21, dated the 2nd March, 1950. v

- Ut e deb 0 Jlpy S ok = A yae - DAV ki
8. No. 23, dated the Tth March, 1950.

-ty e il 0 Jlpr £ e akye 0 =)V yhee - ) &mie (])

- Uaby 0 e 0 Sl J o 0= [yl o - IV ke (F)

-uedy  te JSlpeo » S § «da'hpgau-'v,h.-e@&-ﬂwmu(r)
9. No. 26, dated the 10th March, 1950.
S UMT 0 ¢ Pew 0 Iy S et gepad 0 = Vyhe -VI0 sxmie(})
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- Uy e gyS a ey S et oy 0 - ]o,h.‘_..én&-v“w(v)
< yady et kpfabe 0 o S e Jmale i - Y ylow o o0 = VPo sanis (4A)
SUttE Sy e apr S vt quySy 8- ¥ jan o W~ Ve daaks (9)
coR g 0 Sl S e ol n- )Y Yoo o Y YWe danbo (|+)
Suetr 0 ol e & e ,l,.ilu-’o,h.‘._,_?‘}-VFO amis ()})
- ot e b a e & nﬂ,!n-w,b..géng-vrom(”)



8
10. No. 27, dated the 11th March, 1930.
SUteR e Yyl 0 e S ety g0 0 - P jhe P - VO ke
In Volume II— '
1. No. 2, dated the 15th March, 1950.
g ) te e 0 Jlps S et e -9 sl o W - AP asie  ())
R My a Jder S eedeg w - 1Y e - VO axue (F)
2. No. 5, dated the 20th March, 1950.
- LR e ol;l.n S S e d',fn-r,k.. o oD Y axue
8. No. 11, dated the 29th March, 1950.
S otR ot i 0 Jln S et By 3 - P gl o @ 1oV &b ()
- DR gt UKy 0 ey S ee GaUK) 0 -] yoe = )10 &b ()
- by et UG 0 e S ee 500051 a0 - |1 e ¥ - |Ire amie ()
4. No. 20, dated the 10th April, 1950.
Sotr et Lo Sy Jpr £ e ko ¢y w = IA plou = |Fer &mio  (})
ety tt 0de a0 Jlpa S ke yoe B = 1) plow = IMFY smie (V)
5. No. 28, dated the 14th April, 1930.
- UH e il 0 Jlpr S oo e - ) g o 0 - 1000 &mde ()
It o L Uy 2 s & e Lalye 02 - Vo - )01 amiv (V)
“UMR ot S Jps S e B - b o S - |01 dmie (r)
cuwyr e T a Apr S ey w - e - |0)Y &mie (1)
ety e VVre Bl S e Ve 0 |} jhe o e s 10)Y kmio (2)
Sowty e lBPon e S e Ko w < Fybe =100 dmio  (Y)
SoedR I 0 Jlpy S e s 9| = F she o gopb - 1010 &xde (V)
6. No. 24, dated the 15th April, 1950.

- AR e &Uay Ny See W 0 =4yl - JOMV axue (1)
- ¥R e M Joy S el w - ybu - JOM9 axue ()

In Volume ITI—
1. No. 1, dated the 18th April, 1030.
- UPR wolii 2 Jlae Seeoll w <1ty = JYeA &mio (1))
- O e Wy 0 Jlpy S e @5 30 = 9y o P - 1Yo &xie (1)
- U¥R ee olﬂuéhp.pé e lﬁ n -9 ghe - 1Y mhe (P)
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PARLIAMENTARY DEBATES
(PART I—QUESTIONS AND ANSWERS)
Monday, 27th February, 1950

————

The House met at a Quarter to Eleven of the Clock
°

[ MR. SPEAKER in the Chair]

MEMBER SWORN
Pandit Hirday Nath Kunzru (Uttar Pradesh).

ORAL ANSWERS TO QUESTIONS

INDIAN NATIONAL FrAG ON STAFF QUARTERS OF INDIAN HiGn COMMISBIONER
IN PARISTAN

+509. Bhri 8idhva: (1) Will the Prime Minister be. pleased to state whether
it is a fact that objection was raised to the hoisting of the Indian Union Flag
on the 15th August, 1949 on the staff quarters of the Indian High Commissioner
in Pakistan?

(b) If so, was any protest made by Government to the Government of
‘Pakistan ?

(¢) What is the International practice regarding the hoisting of flags on the
office buildings, residences of the Ambassadors and the staff quarters of the
Embassy?

The Prime Minister (8hri Jawaharlal Nehru): (a) Yes. Objection was
taker. by some passers-by, who were presumably refugees from a refugee colony
which was near to the house occupied by the clerical staff of our mission. A

* large and hostile crowd collected. The police guard outside the building was
" reinforced by additional police and fire was opened on the crowd resulting in
one death and seven persons injured. The Prime Minister of Pakistan him-
self went to the scene soon after and was helpful in getting the crowd to dis-
perse. The Government of Pakistan appointed a Court of Enquiry to cnquire
-into the incident. The Court found that the crowd which had collected was
an urlawful® agsembly and that the fring by the police was justified.

(b) A reference was made to the Government of Pakistan by our High Com-
missioner at Karachi enquiring whether the flying of the Indian National Flag
by Indian nationals over their premises on occasions of national rejoicing would
ageord with the practice followed Ly the nationals of other States on similar
occarions. The Government of Pakistan in their reply stated that this matter
i¢ not governed by practice but by rule and that the wishes of the Government
of Pakistan are that foreign flags should be hoisted only on diplomatic pramises
dr on the cars of heads of diplomatic missions.

»
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(¢) Internutional practice, as far as it could be ascertained, is that the flag
of & foreign country may be flown by the diplomatic and consular representa-
tives ot that country, subject to uny regulations made by the receiving Govern-
ment on that behalf. As & matter of courtesy, most Governments do not
object t> the Hlying by foreigners of their own flag on the days of their national
festivals. Normally this courtesy is reciprocated by foreign nationals by flying
side by side bLoth their own flag and the national flag of the country in which
they reside.

8hri Kamath: Has any instance been brought to the notice of the Prime
Minister when the office or the staff quarters of jthe High Commissioner for
Pakistan ir: India did not fly the Indian Flag along with their own on cere-
monial occasions?

Shri Jawaharla] Nehru: No Sir; I do not know.

Dr. Deshmukh: Are there any rules that we have framed which are more
or less analogous to the Pakistan rules?

Shri Jawaharlal Nehru: So far as I am aware, neither Pakistan nor we
have any specific rules on this subject.

Dr. Deshmukh: But T thought the Prime Minister said . . .
Mr. 8peaker: No, he says there are no rules.
shri Kamath: Have our Government framed any rules in this connection?

Mr. 8peaker: Same question again; the Prime Minister has said, ‘‘No.’’
Next question.

U. N. SOHEME FOR ASSISTANCE T.) UNDER-DEVELOPED COUNTRIES

*510. Shri Sidhva: (a) Will the Prime Minister be pleased to state whether
the Econcmic and Social Council of the United Nations Organisation have
approved of a large scheme for giving technical assistance to under-developed
countries?

(b) If so. what 18 the amount to be spent on these schemes?
(¢) How much of this is to be allotted to India?
(d) Have our representatives made any definite demand for this purpose?

The Deputy Minister of External Affairs (Dr. Keskar): (a) Yes, through
different specislised agencies of the United Nations.

(b) No final decisions taken but provisionally $20 million for the first year
have been proposed.

(¢c) No details have been worked out yet.

(d) No occasioni has vet arisen for any such demand. Our preferences in
respect of technical assistance schemes will have to be communicated in detail
later to the participating organisations themselves when we apply for the grant
a{ technical nssistance for such schemes under the expanded programme.

shri Sidhva: Sir, am I to understand that we shall have a voice when this
sum of $20 millions that has been allotted is being distributed among the

various countries?
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Dr. Keskar: I think my hon. friend has not understood the position. It
has bheen preposed to allot this sumn of $20 millions. That is the proposal
whic has been made by the U.N. General Asscmbly for thie particular pur-
pose of techuical assistance, as it does for different U.N. organisations. This
proposal will now be discussed at the Tenth Session of the Eoconomic and
Social Council of the U.N.O.

8hri Sidhva: I only wanted to know as far as India is concerned.

Dr. Keskar: Our delegation which is there, will discuss this when the matter
comes up

Dr. Deshmukh: Has Indin been able to obtain any percentage out of the
amount fixed so far? -

Dr. Keskar: This is the whole proposal. The percentages for the various
countries will be discussed at the present session of the Iconomic and Soeial
Council.

8Shri Kamath: On' what terms and conditions, if any, has the - Economio
and Social Council of the U.N.O. agreed to lend fechnical assistance to us?

Dr. Keskar: The Economic and Social Council has not yet decided to lend
technical assistance to any specific country. They have, in general, decided
to give the benefit of technical assistance to undcr-developed countries. The
principle has been decided upon; but the specific countriee to which this
assistance should be given have not yet been decided upon.

Shri Kamath: Have they attached any conditions for the lending of this
assistance?

Dr. Keskar: As T said, the whole question is now in the stage of discussion.
Though the general principle has been agreed on, the details have not yet been
worked out.

INDENTURED INDIAN LaBo'R FoR Fiin
*511. 8hri Sidhva: Will the Prime Minister be pleased to state whether
emigration of indentured Indian labour to Fiji is still continuing?
The Deputy Minister of External Aflairs (Dr. Keskar): No, Sir,
8hri 8idhva: May I know what is the totul number of Indians in Fiji?

Dr. Koakar: The population of Indians on the 31st December, 1948 was
129,761.

Shri 8idhva: What percentage of the total population do they form?
Dr. Keskar: At present Indians form nearly half the population of ¥iji.

COMMISSION ON GOODS PURCHASED FROM ABROAD

*514. Dr. Deshmukh: (a) Will the Minister of Industry and Supply be
pleased to state if it is a fact that foreign manufacturers allow commissicns
on purchases of manufactured goods to every purchaser?

(b) Is it a fact that very often this percentage of commission is as high ss 40
per cent?

(c) Is any scrutiny made of the accrual of this commission to the Govern-
ment of India on the State purchases made by them from foreign couniries?



486 PARLIAMENTARY DEBATES [27TH FEs. 1950

(d) Have Government come across uny cases where no commission was
credited to the accounts of the Government of India? -

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) In some

cases discounts are allowed by certauin foreign manufacturers on listed prices.
(b) The discounts in some cases are even more than 40 per cent.

(¢) Government Purchasing Organisations abroad always try o obtain
maximum discounts from manufacturers and suppliers.

(d) The prices quoted by manufucturers or suppliers are normally net prices
after deduction of any discounts. Where discounts are shown as a separate
item full credit is obtained by Government.

Dr. Deshmukh: May I know whether no courtesy discounts are allowed to
the individuals who negotiate the deal and fix the purchases?

Dr. 8. P. Mookerjee: Government has no information regarding such
courtesies or discourtesies.

Dr. Deshmukh: Has the hon. Minister ever calculated the discounts that
have accrued to India in the course of his tenure of office? What is the gain
that Tndia made by way of discounts?

. Dr. 8. P. Mookerjee: I have here a few specific cases for 1949. In the
case of locomotive bearings and spares we saved 500,000 dollars. Tu the case
of military vchicles spares the estimated saving will be more than 500,000
dollurs.  With regard to certain supplies of soil testing equipment and non-
ferrous equipment the saving will be 85,000 dollars.

These are a few specific cases on which 1 can lay my hands on.

Bhri Tyagi: May I tuke it that in cases where discounts were ullowed there
was no agency commission or broker's commission given by the manufacturers?

Dr. B. P. Mookerjee: No. Sir. These were direct deals through our organi-
sation abroad.

Shri M. A. Ayyangar: May I know whether no case at all has come to the
notice of the (rovermment where brokerage or commission has not been
credited to the Govermment? .

.

Dr. 8. P. Mookerjes: No, Sir; not one single case.

Shri M. A. Ayyangar: M T know whether any ships were purchased from
Canada or the U.S.A. last vear?

Dr. 8. P. Mookerjee: I cannot say anything about ships here. In some
oause the benefit of discount that accrued to the Government went even to the
oxtent of 55 per cent. -

Shri Gautam: What is the agency abroad which compares the prices of
the different countries and the commissions offered by them?

Dr 8. P. Mookerjee: Our orgunisabion ubroad deals with all those ques-

sions. There is no separate agency outside the organisation that we have got
in the U.K. and the U.8.A,

' 8hri Gautam: My question is very particular. What is the agency that
compares the different offers of different people who deal in the articles?

Mr. Bpeaker: That has been answered. Tt is the same agency. .
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8hri Gauwtam: How does this agency compare the different prices of the

v

different people offering the goods, whether . .
Mr. Spesker: Order, order.

. Dr. Deshmukh: What was the method of enquiry in answering this ques-
tion that 1 had put? Did the hon. Minister merely see from the papers that
no discount or commission was credited or did. he make any enquiries as to
whether there were any hidden commiissions which were not shown?

Mr. Speaker: I do not see how the question will be permissible. 1t cop-
tains an inference that some commission has been taken by somebody with-
out the knowledge of the hon. Minister which will be disclosed through
personal enquiries by him. If the hon. Member has any information the best
way would be for hiin to approach the hon. Minister.

SEWING MACHINES

*515. Dr. Deshmukh: Will the Minister of Industry and Supply be pleased
to lay on the table u statement showing:

(a) the number of sewing machines imported into India during the years
1947-48 and 1949-50 up to 1st January, 1950?

(b) How many factories manufacture sewing machines in India?
(c) What are the names of the companies which manufacture them and where
are they located ?

(d) What are the prices at which Indian manufactured sewing machines are
sold?

(e) What is the price of the same kind of sewing machines imported into
India? '

(f) What is the customs revenue derived by the import duty on sewin
machines for the years 1947-48, 1948-49 and 1949-50 up to lst January, 1950

The Minister of Indusiry and Supply (Dr. 8. P. Mookerjes): (n) 53,385
and 41,822,

(b) Two.

(¢) Messrs. Juy Iinginecring Works Ltd., and Messrs. K. C. Mullick &
Sons, bhoth at Caleutta.

(d) From Rs. 200 to Rs. 250 each.

(¢) Re. 300 to Rs. 850 for Binger wmnachines and Rs. 435 to Rs. 540 for
Pfaff machinces.

(f) 194748, 28,36,000; 1948-49 30,93,000; 1949-50 (upto  81-12-49)
25,04,000. These figures in¢lude duty collected on pa:ts.

Dr. Deshmukh: Is there any proposal to set up any additional factories?

Dr. 8. P. Mookerjee: There is a proposal from another party which of course
has not materinlised. Some tentative proposal has been made.

gShri M. A. Ayyangar: Was he a foreigner or a local individual?

Dr. 8. P. Mookerjee: I think it is an Indian company which has proposed
to establish a factory.
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. 8hri M. A, Ayyangar: What steps are being taken to see that progressively
the quantities that a e imported are reduced so that they may not compete with
Indian producte in our markets?

Dr. 8. P. Mookerjee: We¢ are giving all the encouragement to the producers,
which will be upparent f.om the fact that in 1947 India produced 5,860 sewing
machines and in 1949 the production increased to 25,029.

Shri Deshbandhu @Gupta: May I know whether it is a fact that some of
these importers imported all the sewing machine parts in bulk, sssembled
them here and sold the machines thereby saving a good deal of inoney cn
customs? ‘Hus it been brought to the notice of the Government?

Dr. 8. P. Mookerjee: 1 have not any definite information. If the hon.
Membor knows anything definite he can let me know.

8Shri Deshbandhu Gupta: May I know whether the hon. Minister is aware
of the fuct that some of these people also imported sewing machines as light
industrial machinery and in that way too they saved a good deal of money
customs ?

Dr. 8. P. Mookerjee: Some machines were imported which were ulleged to
have been for industrial use but which were capable of being used for domestic
purposes as well. That we are checking.

8hri R. 0. Upadhyaya: Is it o fact that the Indian companies are assembling
the machines?

Dr. 8. P. Mookerjee: They are manufacturing them. The only part which
is not manufactured here is the needle. For that also the Jay Fngineering
Works have now arranged to import machinery from Japan, so that in the
course of the next year, needles ulso will be manufactured in India.

HmpU AXD ‘TRKH PRISONERS IN PAKISTAN

*§16. Dr. M. M. Das: (1) Will the Minister of Rehabilitation be pleased to
state whethe: all the Hindu and Sikh prisoners have been brought from
Pakistan ?

(b) If not, how many are still left in Pakistan?

(c) Have the Hindu inhabitants of Skardu in Kashmir, who were taken as
prisoners by the Pakistan army, been released and brought to India?

The Minister ot State for Rehabilitation (8hri Mohan Lal 8aksena): (a) and
(b). The hon. Member is refer.ed to the reply given by me to Starred Ques-
tion No. 838 by Sardar Hukam Singh on the 22nd December, 1949.

(¢} No. The matter is under discussion with the Government of Pakistan.

Dr. M. M. Das: What is the present condition of those prisoners that
wece captured by the Pakistan army?

8hri Mohan Lal Saksena: 1 am afraid I am not in a position to give the
infermation. The matter is being taken up by our High Commissioner in
Karachi.

Dr. M. M. Das: In answer to a similar question during the last session the
hon. Minister said that negotiations were going on with the Pakistan Govern-
ment about the release of these prisoners. May I know what results have
been achieved by these negotiations?
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Shri Mohan Lal Baksena: Up till now no results have come out of these
negotiations ?

8hri Kamath: Is it & fact that many of the civilian inhabitents of Skardu
were massacred ? '

Mr. Speaker: After being taken prisoners?
Shri Kamath: Just before they were taken.

Shri Mohan Lal Baksena: I am afraid it is not possible to give the exact
number. Our information is that a large number of the male population was
massacred

8Shri Kamath: Is it a fact that several of them have died in the camps‘ in
Pakistan where they were lodged?

Shri Mohan Lal Saksena: We have to depend' for all this information of
the International Red Cross O ganisation. Our information is that during the
winter there were a number of denths but the exact number is not nvailable.

Dr. M, M. Das: What percentage of the total number of prisoners that are
still held by Pakistan are people who come from Kashmir?

Snri Mohan Lal Saksena: As a matter of fact the agreement relates to
exchange of prisoners not belonging to Pakistan and the number was given.
As regards the number of persons who are held as prisoners in Skardu they
are not covered by our agreement.

Oh. Ranbir 8ingh: What is the number of the Hindu inhabitants of Skardu
‘who were taken by Pakistan?

Shri Mohan Lal Saksena: I have not got the information here. If my hon.
friend requires the information he can put another question.

Shri Kamath: Does the information show whether the women tre also
lodged in eampe or whether they are untraceable or have been abducted ?

Shri Mohan Lal Saksena: Well, some of them are in camps and others, of
<course, have been abducted. But we do not know the exact number of those
who have been abducted.

IMPORT OF TINNED FOODSTUEFS

#517. Pandit M. B. Bhargava: Will the Minister of Commerce be pleased
to state:

(a) the total quantity and value of tinned vegetables, fruits, milk powder,
fruit and vegetable juice and syrups imported into India from foreign countries
during the years 19046-47, 1947-48, 1948-49, and 1949-50;

(b) the total quantity and value of similar articles manufactured in India
during the said years;

(c) what was the quantity and value of articles referred to above imported
into India from soft and hard currency areas separately during the year 1949-50;
and .

(d) whether Government propose to stop the import of such articles into
India from outside and if not, why not?
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The Minister of Commerce (Shri Neogy): (a) and (c¢). I lay on the Table
a statement showing imports from had and soft surrency areas of canned or
bottled fruits and milk powder during the three financial years ending 1948-49,
and for eight months of the current financial year. [See Appendiz HI,
annezure No. 14]. Similar information in regard to imports of tinned
vegetables and fruit and vegetable juice and syrups is not available, as these
items are not separately recorded in the import trade returns.

(b) The detailed information required by the hon. Member is not available.
I place on the Table, however, a statement giving figures for the year ending
80th June 1948 of production in India of fruit beverages and canned fruits and
vegetables, and estimated total overall production during 1949. [See Appendix
111, Annexure No. 15].

(d) Except for limited imports of milk powder, which is not p:oduced in
Indin it has been decided not to allow importe of the other items namely
canned vegotables and fruits or their juice and syrups, during the licensing
period January-June 1950.

8hri R. 0. Upadhyaya: Are we exporting any of these commodities to any
country ?

Bhri Neogy: As fur as T can recollect, not in any appreciable quantity.
Shrl Brajeshwar Prasad: Is nira being exported?

Mr. 8peaker: Order, order.

Bhri Neogy. Tt is needed for internal consumption !

Shri M. A. Ayyangar: May I know why and whether it is for the Army
‘or for the civilian population that milk powder is being imported?

Shri Neogy: 1 am glad that my hou. friend has put this question as this.
gives me nn oppo: tunity of referring to a letter which I received .from the
Civil Supplies Minister of Bombay only yesterday, and with your permission,
Sir, 1 would read a small extract from it which would indicate the great urgency
and importunce of the importution of milk powder. This is what he. says-—
he is not satisfied with our import policy in this matter—he says:

“'Agsinst our demand for 1,600 tons, licence for only 400 tons granted so far. The
authorities huve been informed that the procurement and distribution of skim milk powder
form an integral part of the Government arrangements for supply of milk to Bombay. We
are not yet in a position to supplement it with fresh milk and if such an attempt wus made
it will raise the price of fresh milk beyond the reach of the average domaatic consumer.
Fresh milk prices in Bombay area have already risen to Rs. 1-2.0 per seer. With additional
demand from hotels, etc., one does not know to what levels they may reach. The importation
of skim milk powder is therefore essential for the next three or four years nnd as cnce
desired by the Fooua and Finance Ministries we have now made arrangements for procuring
it from Soft Currency areas only.”

1t is o long letter, but this indicates the position as it obtains in the country
at ths present moment.

Shri M. A. Ayyangar: May I know if milk powder is being produced in this

country ?

8hri{ Neogy: As far as T am aware, milk powder is not produced in the
country tn any appreciable extent.

Shri Shiva Rao: Apart from milk powder, has the hon. Minister taken any
steps to manufacture any of the other articles specified in part (a) of the
quostion?
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8hri Neogy: This is a question which my hon. friend might add-ess to my
hon. colleague sitting in front of him—the Minister of Industry and Supply.

Shri nqum Imam: Has the attention of the hon. Minister been drawn to
the report in today's newspaper about the scarcity of milk in Madras?

Shri Neogy: Yes, I have seen that.

Shri Hossain Imam: May I know what steps Government propose to take
in the matter?

8hri Neogy: So far as I ami conce ned, make more milk powder available
to Madras!

Oh. Ranbir 8ingh: Is it not a fact that the scarcity of milk powder is due
to want of machines for the production of milk powder?

8hri Neogy: 1 am not in a position to stete anything on that as it is for
the Minister of Tndustry, as I have already stated, to deal with this nspect of
the matter.

8hrl M, A. Ayyangar: Sir, on a point of order, with :espect to such con-
nacted matters as these, particularly as the Cabinet is jointly responsible, is
it not desiruble that the Government moves as a whole. in broad outline? 1f
a particular Minister is not in a position to give an answer to a particular
aspect of the subject, we are driven to unothe: Minister, as in this case to
the Industries Minister, who in turin might direct us to some other Minister,
and in between them we are helpless.

8hri Neogy: Unfortunately Governmeént's responsibilities are divided as
between different Ministries and I do not like, while answering supplementary
questions, to muke any statement on a subject with respect to which the
primary responsibility belongs to another Ministry and which might rot tally
with the exact facts of the situation. If my hon. friend were to give me notice
of the question 1 would certainly endeavour to give more comprehensive :eplies.

Mr. Speaker: The hon. Member does not want any ruling from me, I
believe,

Moror VeHicLES FOR CiviL DEPARTMENTS OF GOVERNMENT OF INDiA

*518., Dr. Deshmukh: (s) Will the Minister of Industry and Supply be
pleased to stute whether there is any system.of importing motor cars, trucks,
buses, jeeps und motor-cycles for the use of the civil departments of the Gov-

ernment of India?

(b) 1f 8o, since when has this practice been resorted to?

(c) What was the number of vehicles imported during 1946-47, 1947-48,
1048-49 and 1949-50 per year for this purpose, and at what cost each?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (s). No, Sir,
There is no separate system as such for the import of motor vehicles requi-ed
for the civil departments of the Government of India.

(b) and (c¢). Do not arise.
Shri Brajeshwar Prasad: May I know what is the number of staff cars?
An Hon. Member: Where are staff cars’ nere?
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Mr. Speaker: Cars required for the use of the civil Departments are known
as ‘staff cars’. That is what he means.

Dr. 8 P. Mookerjee: I have not got the number of staff cars in each depart-
ment But this includes chassis, load vehicles and passenger vehicles, all of
which are not used as staff ca:s.

Dr. Deshmukh: May I know if any of the Disposals trucks and other cars
were tnken over by the Government for the use of civil departments?

Dr. 8. P. Mookerjee: Yes, Sir, a number of them were. But this question
relates to the purchasc of motor vehicles for civil departments of the Gove:n-
ment of India.

8hii Tyagi: May I know what is the total number of motor cars—staff cars
—-in possession of the Government?

Mr, Speaker: He said that he has no information.
8hri Tyagi: 1 wanted the total number.

Dr, 8. P. Mookerjee: 1 have got the total number nctually purchased fo:
the different years. In 1946-47 only eight were purchased; in 1947-48 fifty
were purchased; in 1948-49, 616 were purchased and in 1949-50 (up to
December) the total purchase comes to about 350.

8hri Tyagi: May I know from where they were purchased?

Dr, 8. P. Mookerjee: They were purchased from stocks in India—the bulk
of them—and some demands were cross-mandated to London and the U.S.A.

8hri Tyagi: May I know if there were any vehicles lying in the Disposals
—jeeps and other vehicles-—and if there had been any vehicles lying, why
were new ones purchased?

Dr. 8. P. Mookerjee: That I have answered already. This relates only to
purchases made by Government—not to the number of Disposals vehicles.

8hri Tyagi: That is the very question. Why did Government purchase
when there were alrcady vehicles available in the Disposals?

Dr. 8. P. Mookerjee: Quite a number of them were used. 1f the hon.
Member wants to have definite figures I can give them. 1T tried to answer the
-question.

8hri Tyagi: Sir, the question is not being replied to. I wanted to know if
‘there wer: jeeps or other vehicles lying in the government depots and if so
why they were not utilised and new ones purchased.

Mr. Speaker: The question is clear. His reply is that the hon. Member
must table ancther question.

shri Kamath: Have any instences been brought to the notice of the hon.
Minister where staff cars have been used by officials for private purposes?

Dr. 8. P. Mookerjee: 1 have not any information about that.

8hri Tyagi: Is it nol a fact that the total number of these staff cars as
indicated by my hon. friend is ten times more than what it used to be previous
to the war days?

Dr. 8. P. Mookerjes: 1 have got figures for all the departments only from
1946-47. ' ‘
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S{lﬂ 8idhva: May I know whether the 616 vehicles were purchased through
the Stores Department or through direct orders?

Dr. 8. P. Mookerjee: 606 were purchased from stocks in India; nine
through the D.G., I1.8.D., London; and one through the 1.8.M., Washington.

Shri 8idhva: What is meant by ‘stocks in India'?
Dr. 8. P. Mookerjee: From the dealers.

_ Dr. P. 8. Deshmukh: Is it not a fact thut before 1946-47 no vehicles for
civil administration purposes were purchased by the Government of India?

Dr. 8. P. Mookerjee: I have got figures for 1948-47—that year only eight
were purchased. I have not got figures for the period prior to that.

DEVELOFMENT OF COTTAGE INDUSTRIES

*519, Shri Kesava Rao: (a) Will the Minister of Rehabilitation Le pleased
to state whether the Technicians brought from Japan for the development of
cottage industries have begun their work?

(b) What are the industries selected for development?

(c) What is the programme of work for trainiug personnel in these
industries?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a)
Yes.

(b) and (c). These Technicians have been posted at the Training und Work
Centre, Arab-ki-Sarai, Nizam-ud-Din, New Delhi. A few copies of the

pamphlet containing information regarding the industries wnelected and the
programme of training have been placed in the librury of the House.

Shri Kesava Rao: ITow many technicians have been brought from Japan?

Shri Mohan Lal S8ksena: Seven.

Shri 8idhva: On what terms and conditions have these technicians been
brought from Japan?

Shri Mohan Lal S8aksena: T have not got full particulars. but some of them
have been brought for, in the first instance, three months. In addition to
their expenses here they are paid a monthly allowance for being remitted to
Japan. 1 have not got that figure with me now.

8hri 8idhva: What is the monthly allowance?

Shri Mohan Lal Saksena: 1 have not got the exact information here, but if
the hon. Member wants it 1 will give it to him.

8hri Deogirikar: May T know whether Government contemplate to maru-
facture similar cottage industry machines in this country?

Shri Mohan ILal Saksena: The Government intend to manufacture these
cottage industry machines here in Indin; some of them have already been
manufactured

Dr. V. Subramaniam: Along with the technicians, was all the necessary"
machinery also imported into the country?

Shri Mohan Lal Saksena: Yes, Sir.
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Shri Deogirikar: Hns any State Government asked for these cottage indus-
try machines?

Shri Mohan Lal Saksena: Yes, they have asked for them.
8hri Deogirikar: Is that machinery available in India?

Shri Mohan Lal Saksena: Iresh orders have already been placed for new
machinery. When it arrives it will be supplied to such of the Governments
as wre prepared to manufacture these machines in their own workshops—we
ure prepared to supply one or two machines by way of sample.

Bhri A. P. Jain: The hon. Minister said that these technicians are getting

some allowanee.  Are we to understand that they have not been brought on a
sulary basis?

Shri Mohan Lal Saksena: In addition to their expenses here, they have to
be paid an allowance, whether you call it salary or allowance.

8hri A. P. Jain: What ix the criterion for the expenses paid to them—
actnal residence and board, or what?

8hri Mchan Lal 8aksena: Their hoarding and lodging expenses here.

S8hri Nijalingappa: Huve we received ahy definite proposal on the basis of
which we can proceed?

Shri Mohan Lal 8aksena: The technicinns have been brought here and they

have also brought some machinery which they are working.

8hri Deshbandhu Gupta: Has the work of these technicians been satis-
factory?

8hri Mohan Lal 8aksena: Yes, the progress of the work has been satis-
factory. Some hon. Members have had un opportunity of visiting the centre
and have seen the work for themselves. 1 would extend invitation to others.

If they so dewire, they nre welcome to go and see the working of these
machines themselves.

INDIAN LABOURERS IN SouTH AFRICAN GoLp MINES

*520. Pandit M. B. Bhargava: Will the Prime Minister be pleased to

state :

(a) what is the number of Indian labourers working in the gold mines of
South Africa;

(b) whether it is & fact that these labourers huve to sign a contract in favour
of the owners of the mines to tho effect that during the period of employment
they would not go out of the premises without permission; and

(¢c) whether the Government of India have exerted influence on the South
African Government to secure justice for the labourers concerned in this respeot
and if not, why not?

The Deputy Minister of External Affairs (Dr. Keskar): (a) There are ab
present 49 Indians employed in gold mines.

(b) and (c). According to our information there is no restriction on their
movements
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U.Li¥. oF SOHEDULED CaASTES 4 ND TRIBES

*621. Shri Kesava Rao: Will the Prime Minister be pleased to state what

measures Government propose to take for the uplift of the Scheduled Castes
ana Scheduled Tribes?

The Prime Minister (8hri Jawaharlal Nehru): Government will shortly

consider the steps to be taken to improve the conditions of the Scheduled Castes
and Tribes.

Dr. Deshmukh: Are any steps being tauken for the appointment of the
backward classes Commission envisaged under article 340 of the Constitution?

8hri Jawaharlal Nehru: Not yet. Sir. We shall consider that.

8hri R. Subramaniam: May 1 know whether the Special Officer, as
envisagad under article 338 of the Constitution, has been appointed to investi-

gate all matters relating to safegumds provided for Harijans and backward
classes?

Shri Jawaharlal Nehru: No, Sir, he has not yet been appointed.

Shri R. K. Ohaudhuri: May 1 know whether any money will be allotted out
of the not year’s Budget lor the uplift of the Scheduled Tribes?

Shri Jawabarlal Nehru: [ do not know, Sir. It is for the Finance Minister
tu say.
S8hn J. N. Hazarika: May 1 know whether the Government intends to

introduce as early as possible free compulsory primnary education us provided
in the Directive Principles of the Constitution?

Mr, Speaker: I am afraid the question does not arise.

Shri R. K. OChaudhuri: With reference to the question which I asked
earlier, has any request been made by the hon. the Prime Minister to the
Finance Department for allotment of such funds?

Shri Jawaharlal Nehru: Request being made by me? Not that 1 can
recollect.

RECOGNITION OF THE STATE OF ISRAEL

*522, Shri B. 0. Upadhyaya: (1) Will the Prime Minister be pleased to
state whether (iovernment have tuken a decision about the recogunition of the
State of Israel? )

(b) T not. how long will Government take to decide it?
The Prime Minister (Shri Jawaharlal -Nehru):. (1) and (b). No decision has

been taken yet and no date can be fixed at present as to when such na decision
will be taken. The fact that the State of Tsrael cxists is of course recognised
by the Government of India. But formal recognition involving an éxchange

of . diplomatic missions hax to be considered in connection with a number of
factors. ]

Shri Brajeshwar Prasad: Is the Prime Minister in a position to state the
spevific causes which have led to this inordinate delay in according recognition
to the State of Israel?

Shrt Jawaharial Nehru: I am in a position to state, but I do not think it
will be desirable to take advantage of that position.
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Shri Kamath: When was the first approach made by the Government of
Tsrael to India for recognition?

Shri Jawaharlal Nehru: 1 cannot give the date without reference to papers.

Shri Tyagi: Muy I know whether Israel is & mernber of the United Nations
Organisation? :
8hv Jawaharlal Nehru: Yes, Sir.

Shri Tyagi: I could not follow what the Prime Minister said carlier. Has
Israsl not heen recognised by us yet?

Shri Jawaharlal Nehru: As T have said. if ‘‘recognition’’ involves n formal
recognition with an exchange of diplomatic missions, we have not done that.
of course, the fact of Israel being there as a State is recognised by us.

INDIANS IN SOUTH AFRIOA, STAM AND INDONES1IA

*523. 8hri V. Ramaiah: (a) Will the Prime Minister be pleased to lay on
the Table of the House u stutement showing the figures of Indian population in
the following countries: (i) South Africs; (ii) Siam and (iii) Indonesia?

(b) Will Government give an estimate of Indian capital in each of the above

countries?

The Deputy Minister of Extemnal Aflalrs (Dr. Keskar): (a) By ‘Indian
Nationals’ the hon. Member presumably means persons of Indian origin. The
estimated numbers of such persons are:

(i) South Africa 282,539 (out of these 90 per cent are South
Africa nationals)
(ii) Siam 30,000
(iii) Indonesia 30,000

Separate figures are not available of persons of Indian origin as distinguished
from Pakistan origin. The above figures refer to persons who originated from
India as it was before the partition of the country. It is believed, however,
that the numnber of persons of Pakistan origin is very small in most of these
countries.

(b) No reliable statistics are available.

Rams BY PARISTANIS ON INDIAN BORDER

*528. Shri Nandkishore Das: Will the Prime Minister be pleased to_state:

(3) how many border-raids have been committed by Pakistanis on the
Indian side of the border line in Kashmir since the cease-fire agreement between
the two countries;

(b) the sufferings caused to the Indian citizens as a result of the raids;
(c) casualties inflicted on the raiders from the Indian side;

(d) whether the question of these raids has been taken up with the
U.N.C.I1.P. authorities and if so, with what result; and

(e) whether border raids have been committed by Pakistanis at points other
then Kashmir area on the entire border-line between India and Pakistan and
if so, where the raids have been committed und what have .been the conse-

quences?
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The Prime Minister (Shri Jawaharlal Nehru): (a) Ten.

(b) In the course of these raids the ruiders killed 4 persons, wounded 2,
kidnapped 2 und lifted about 63 heads of cattle.

(¢) Definite information is not available.

(d) Theee raids were reported to the United Nations Observers. Since the
raiders appeared to be civilians and not members of the Pakistan cr Azad
Armed Forces the view hitherto taken by the Observers has been that these
raids do not constitute a breach of the cease-fire agreement but are a separate
matter for settlement between the two Governmente.

(e) Apart from the Kashmir Lorder, there have been raids on the Indo-
Pakistan borders in Kutch, Rajosghan, Tunjab, Westi Bengal, Assam and
Tripuca resulting in some Jloss of life and property. This matter of border
raids by civilians has been the subject of discussion and correspondence
between us and the Government of Pukistan for sometime but I have to note,
with regret, that the results have not been satisfactory thus far.

Bhri Nandkishore Das: Have the sufferers or their families been compensated
by the Goverament of India for their losses?

8hri Jawaharlal Nehru: I do not know what steps have been taken, but I
may mention that these raids ave very unfortunate—deplorable—but they are
on o very sinall scale and chiefly, I believe, they-are the rvesult of attempts
to stenl cattle. They lift cattle and then a conflict takes place.

Shri Gautam: What steps do Government propose to %ake in order to put
an end to this state of affairs?

Shri Jawaharlal Nehru: The normal steps that a Government takes in such
matters.

_ Shri Deshbandhu Gupta: May I know whether the Prime Minister’s atten-
tio.1 has been d swn to a Press report that Pakistan has built an aerodrome in
Skardu; if so, whether it is not against the Cease Fire Agreement?

Mr. Speaker: Does it arise out of this question?

8hri Deshbandhu Gupia: The question relates to Kashmir and the Cease
Yire Agreement.

Mr. Speaker: But everything relating to that Agreement will not be in
order here.

8Shri Tyagi: Have any steps been taken by Government towards arming the
population living on the borders of India?

Shri Jawaharlal Nehru: Government have, naturally, taken steps to pro-
tect the borders, and not to arm the population generally, but to have armed
units at various points in the order.

Shri Tyagi: May I know if licences for arms have been liberally issued in
those a:eas, so that when there are sporadic raids, the people there might use

arms in self-defence?

8hri Jawaharlal Nehru: That is a difficult policy. It sometimes has
reverse effect. Government is quite content about the security of the border.
It is impossible to prevent odd individuals, specially civilians, coming across
the border to steal something. It is rather a law and order matter than sny

bigger matte:.
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Dr. Deshmukh: Encouraged by the impunity with which these raids were
carried out in Kashmir, are not the Pakistanis being encouraged to invade and
raid other parts of the Indian Union?

Mr, 8peaker: Order, order. . That is u matter of opinion.

Dr. Deshmukh: | want to know the facts. I want to know whether there
huas rccently been any raid near about Fuzilka in Punjab.

8hri Jawaharlal Nehru: That will be a difficult question.

8hri Poonacha: Is it a fact that these raiders ure generally assisted l;y
Pakistan troops and police? ) .

Shri Jawaharlal] Nehru: I have stated in answer to the main quesation that
these are civilian raids. If any Pakistan troops come in civilian dress, one
does not know, but they a:e not, generally speaking, raids which have any-
thing t« do with troops as such.

Mr. Bpeaker: What is the specific point that 1)r. Deshmukh wanted to ask
information about?

Dr. Deshmukh: Has the attention of the Prime Minister been drawn to a
Press rcport that there have been similar raids near about Fazilka in Punjab?

Shri Jawaharlal Nehru: I do not know. I will have to refer to this matter.
But T may point out that while these raids are deplorable, chiefly because
they cause some damage and create a certain excitement, they have no parti-
cular importance in the scheme of things. -

Shri A. P. Jain:"™May 1 know whether any raiders have been captured, and
if 8o, how many and what has been done to them?

Shri Jawaharial Nehru: I could not answe: that question. May be, some-
times they are captured. These are just like thieves who steal something,
and just as o thief may cr may not be captured, so is the case with them too.

COMMISSION TO INVESTIGATE CONDITIONS OF SOOIALLY BACKWARD CLASSES

*527. Shri Audikesavalu Najcker: Will the Prime Minister be pleased to
state:

(a) when the Commission to investigate the conditions of socially and
educationally backward classes in the territory of India, as envisaged under
Article 840 of the Constitution of India will be appointed;

(b} the steps that the Government of India have been pleased to take in
appointing the said Commission;

(c) whether Government propose to consider the question of affording repre-
sentation in the said Commission to the backward classes of the States when
.the Commission will be going round and studying in the respective States;
and

(d) the time by which the said Commission will begin to function?

The Prime Minister (Shri Jawaharlal Nehru): (a) to (d). Government have
not thus fa: advised the President regarding the appointment of a Commis-
sion under Article 340 of the Constitution. (Gove:nment attach importance to
carrying out this investigation and to taking steps to improve the conditions
of the backward classes in India, both socially and educationally. But they
feel that a Commission should be appointed at a somewhat later stage.
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"#-Bhri Audikesavalu Naicker: May I usk whether Government will give dus
réfesentation to backward classes in South India when the Commission .is
appointed?
e

Mr. Speaker: Order, order. That will be p oblematical at this stuge.

Shri Sonavane: \Vill the Prime Minister state the reasons which hawe
prmnpted Government to defer the appointment of this Commission?

Mr. Speaker: Why have Government considered it not proper to appoinb
+this Conmission? That is the question.

Shri Jawaharlal Nehru: There is no question of impropriety. lt is u ques-
tion of doing the right thing at the right time with effect. i

Shri Ethirajulu Naidu: Wil udvantage be taken of the census ‘operatiows
to guther the necessary statistics bearing in mind this aspect of the nwttfr?

Shri Jawaharla] Nehru: Yes. That is an idea which 1 «hall pass on Fer
corsideration.
8hri Ethirajulu Naidu: Is it a fact that communities und sub-communities

will not bs ascertained in the census operations? Has any decision been taken
in the matter of collecting these statistics for this specific purpose?

Shri Jawaharlal Nehru: I do not know exactly the details of the census
operations. On the one hand, we want as much information as possible. Vn
the other hand, we do not wish to encourage any kind of disruptive censss
operations, if T may say so. What 1 1mean is this: we do not wish Yo
encourage all kinds of little castes being put down.

Dr. Deshmukh: Is it not self-contradictory?
An Hon. Member: 1t is!

8hri R. Velayudhan: May 1 know whether this Comnmission will ‘e
appointed during the tenure of this Parliament?

Mr. 8peaker: Before the end of 1950: that is what -he means.
Shri Jawaharlal Nehru: I could not say.

STARCE FROM TaAPIOCA

*828. Shri Iyyunni: (1) Will the Minister of Industry and Supply be pleased
to state whether there is any restriction or control in the manufacture of ste
from tapioca, and on the movement of the same to other parts of the Republis?

(b) In view of the shortage of it, do Government propote to encourage the
cultivation of tapioca?

. The Minister of Industry and Supply (Dr. S. P. Mookerjes): (s) There Sa
no restriction or control in the manufacture of starch from tapioes. Jhe
United States of Travancore and Cochir have, however, placed a han on’the
movement of tapioc: from the United States of Travancore and QGochin.

(b) Steps have already been taken by the Ministry of Food for encoursging
the cultivation of tapioca uunder the ‘Grow More Food’ Campuign.

8hri Deshbandhu Gupta: May I know whether starch is still being manu-
factured from maize, and if so what is the quantity so manufactured

Dr. 8. P. Mookerjee: The quantity is very small—about 3 to 4 thousand
tons.
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&hri Deshbandhu Gupts: Is it not a fact that the United State of "l‘ruva,:i-ﬂ'
care and Cochin have offered to the Gove nment of India to place 7,000 acres
mare under cultivation for supply of tapioca for the starch industry?

Dr. 8. P. Mookerjee: That is what 1 have suid: the Ministry of Food is
affcowraging the cultivation of more tapioca.

Shri Iyyunmi: May I know whether during the last’ two years there has
béefi uny control or sestriction imposed on the manufacture of starch from

tapioca”

Dr. S. P. Mookerjee: There hac heen some restriction on account of the
foad requivements of the country.

Shri Karunakara Menon: May 1 know whether there is control on the inove-
ment of tapioca from State to State within the Indian Union?

Pr. 8. P. Mookerjee; The qucstion relates to only the United States of
Travancore and Cochin, and suggestion have now been made to the Govern-
ment of that State that a certain relaxation should be allowed after meeting

theig own requiremeants.

INDIANS IN THAILAND

%429 Shyi Buragohain: Will the Prime Minister be pleased to state:

‘(a) the .number of Indians in Thailand who have clected in favour of
SEyneso citizenship-

(b) the principal occupations of Indians resident in that country;

v (c¢) whether Governiment are aware of the activities of the institution known
ag; the Thai-Bharat Cultural Lodge in Dangkok; and '

~{d) if .s0; whether Government are giving any finuncial assistance to that
cutfural institution?

The Deputy Minister of External Affairs (Dr. Keskar): (a) Abo’ut 25.

(h) The principal occupations are (i) merchants engaged mostly in piece-
agods, (ii) darwans, and (iii) milkinen.

(¢) Governiment are nware of the nctivities of the Lodge in question.
(d) No Sir.
. §hri Buragobain: May T know, Sir, who are the General Sccretary and the.
Chairma of this Lodge?

‘Pr. Keskar: 1 have 1~ idea. T think this is a private organisation—it is
mgl o government organisaticn. 1 am not uware of the names of the Secretary
amd the Chairman.

.. M ca Exp

*530. Shri Jnani Ram: (a) Will the Mitister of Commerce be pleused to
sdaje the value of Mica exported every year from India since 1940 cnwards?

(b) Which were the principal countries which purchased Mica?
(¢c) What was the arrangement of purchasing Mica by foreign countries?

‘¢d) 1= that system not continuing, and if so, why not?
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(e) What is the present system of purchase by foreign countries?
(f) Has foreign Mica captured India’s markets in foreign countries?

The Minister of Oommerce (Shri Neogy): (s) A statement is laid on the
Table showing the information asked for.

~(b) The United States of America and the United Kingdom.

» (¢) and (d). During wartime the Anglo-Ameican Joint Mica Mission was
set up in Calcutta for purchase and export of Mica to the U.K., the U.8.A,,
the Dcminion countries, China and Russia.

With ths cessation of the war, there was no necessity for purchase of Mica
for war purposes and this system was discontinued by the U.K. and the U.8.A.

(e) At present purchases of Mica by foreign countries are made thrcugh
the ordina'y trade channels. '

(f) No. sir.
STATEMENT
Valse of mica exported by sea from India during the nine years endiny 1948-1949
Year Value in thousands of Rupees
1940-41 1,47,38
1941.42 3,05,41
1942:43 2,71,16
1043.44 2,80,41
1944.45 2,94,43
1045-46 2,45,39
1946-47 3,00,09
1047.48 5,85,14
1948.49 5,92,39

Shri Jnani Ram: How far has India been able to regain her market in
enemy countries of the last war? :

8hri Neogy: I do not think we had any very considerable market in the
enemy countries. I have already indicated that our principal markets have
been the United States of America, and the United Kingdom; but I would
look into this point if my hon. friend so desires.

Babu Ramnarayan 8ingh: Is it a fact, Sir, that before the war more than
half the mica produced by India was exported to Germany and Japan?

Shri Neogy: More than half? T do not quite recollect these figures.

Babu Rammnarayan Singh: What is the position of that trade with Germany
and Japan? )

8hri Neogy: I do not suppose the inica trade with Germany and Japan has
started on a normal basis yet, in spite of our efforts.

. Bhri Gautam: Is the Government aware that some of the mica dealers so

misbehave that they bring a bad name to the country and the trade?

Shri Neogy: I am not prepared to accept that proposition as a very ccrreot
one; but thero have been complaints about quality—that much I can say.
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Shri Gautam: Is the Government aware that some of the buyers in the
foreign countries say: ‘‘You first produce the materin],. then we will buy; we
do not depend upon your samples or upon your words.’

8hri Neogy: I have seen allegations to this effect.

Babu Ramnarayan Singh: What is the attitude of the Government towards
the restoration of mica trade with Germany and Japan?

Shri Neogy: We will do our best when the time comes aud opportunity
arises.

Shri B. R. Bhagat: May T know, Sir, what is the percentage of export to
the total quantity p:oduced in the country?

Shri Neogy: I ruay tell my hon. friend that we have no reliable statistics
about production of mica in the country. But as almost all the mica that is.
available is exported, we generally take the export figures roughly to represent
the production.

Shri Syamnandan Sahaya: Are Government aware that raw mica is
exported from this count:y and processed mica imported and also that mica
dust which could be turned into very useful exportable material, is not being
so utilized in this country; if so, what steps are  Government taking to
encourage it?

8hri Neogy: As a matter of fact, these arc some of the matters which are
engaging the attention of the Government—as to how to improve the position
of the mica industry.

8hri @Gautam: What steps are Gove nment taking to put an end to this
state of affairs of the dealers bringing a bad name to the country?

Mr, Speaker: drder, order.

8hri Neogy: I do not know what steps my hon. friend wants Government
to adopt in this matter.

! MicoNiTe PLANT

. *531. 8hri Jnani{ Ram: (a) Will the Minister of Industry and Supply be
pleasad to state whether there is any Miconite plant in India?

(b) Are Government taking any steps to install such a plant, either Govern-
ment owned or private?
The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) No, Sir.

(b) Yes, the Bihar Government are moving in the matter in consultation
with the Central Government.

8hri Jnani Ram: Are any attenpts made by any private firm or company
to install a miconite plant? .

: D; 8. P. Mookerjee: T have no information beyond what I have stated
already.

NEWSPRINT FOR SMALLE : NEWSPAPERS

*532. Shri Gopinath Singh: (a) Will the Minister of Oommerce be pleased
to state whether it is a fact that the licences of most of the dealers in news-
print have recently been cancelled?
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(b) Are Government aware that the smaller newspapers are finding it diffi-
<ult to obtain their normal requirements at a fair price?

(c) What action do Government propose to take in this matter?
The Minister of Commerce (8hri Neogy): (a) No, Sir.

(b) With the increase in the landed cost of newsprint, the selling price of
newsprinl in the market has gone up. The stocks with the dealers are not
known, but are understood to be low. It is, therefore, possible that a few
newspapers have ecxperienced some difficulty in obtaining supplies of news-
print.

(¢) For the half yearly January-June 1950 period it has been decided to
issue import licences to the established importers, and this will 1meet the
difficulties of sinall newspapers which are not in a position to import newsprint
direct. The question as to what other steps are necessary in the interest of
the smaller newspapers is under consideration.

8hri Deshbandhu Gupta: May 1 know, Sir, what is the ceiling fixed for
the import of newsprint in 1950 ?

Bhri Neogy: It is' proposed to fix a ceiling of 1,80,00,000 for the half year
January-June 1950; that is the proposal.

8hri Deshbandhu Gupta: What is the approximate tonnage?

8hri Neogy: The tonnage would be for this half-yearly period about 28,000
according to the calculations that we have made; it may be mo:e.

8hri Deshbandhu Gupta: Is it a fact that there has been a rise in price
from £84 to £48 per ton, and if so, what will be the fall in tonnage on
account of the rise in price?

o 8hri Neogy: There has been a rise. But it is very difficult to make a

nite caloulation, because the price as determining the volume of import
would fluctuate, I take it, from time to time. Bub my hon. friend may easily
make the calculation for himself.

Shri Deshbandhu Gupta: My point is whether in view of this rise in the
price which affects the import tonnage, is it proposed to raise the tonnage?

8hri Neogy: I have merely given the figure of ceiling as is proposed. If
that i found to be inadequate for the purpose, ce:tainly the matter would be
reconsidered.

Shri Deshbandhu Gupta: Do Government propose to allow some imports
from Canada, and if so, to what extent? .

Shri Neogy: My hon. friend knows the position very well; Canada being a
hard currency area, it is not quite easy for us to import newsprint from that
area, but the matter is under consideration.

Dr. Deshmukh: Would it not be possible for the hon. Minister to rcserve
sowe quotn for the smaller newspapers?

Shri Neogy: Well, as I have alrendy said, the trader is being allowed a
quota for purposes of importation of newsprint which I dare say will be avail-
able for the smaller newspapers. But I may assue my hon. friend that I
shall have the interests of the sinaller newspupers adequately safeguarded, as

far as possible.
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INTERNATIONAL CONVENTIONS

*§12. Seth Govind Das: Will the Prime Minister be pleased to state the
number of International Conventions or agreements that have been executed or
ratified by the Government of India in 1949-50?

The Depuly Minister of External Aftairs (Dr. Keekar): The Government of

Indin have executed and ratified 9 International Conventions and 30 Agree-
ments during the year 1949-50.

ExprorT or CLOoTH TO TIBET, NEPAL, B HUTAN /ND I IKKIM

*518. Shri A. B. Gurung: Will the Minister of Oommerce be pleased to
state:

(a) the quantity of cloth in yardage exported to Tibet, Nepal, Bhutan and
Sikkim every year; and

(b) the total tonnage of wool imported into India from Tibet?

The Minister of Oommerce (Shri Neogy): (a) A statement (No. 1) showing
quantity of cloth in yardage exported to Tibet, Nepal, Bhutan and Sikkim
f01"J the years 1046-47 to 1948-49, and from April to October 1949 is laid on the
table.

(b) A statement (No. 11) showing total tonnage of raw wool imported into-
Indin from Tibet for the yea:s 1946-47 to 1048-49, and from April to October
1949 is laid on the Table.

STATEMENT I

Experts of oloth from Indsa to Tibes, Nepal, Bhutan and Sikkim during she last three financia?
years and the seven months April to October 1949,

Export 1946-47 1947-48 1948-49 7 months,
April to
October 1949

Cloth-Yds. 24,193,382 29,852,161 18,600,416 15,627,899

STATEMENT II

Impoits of Wool raw snto India from Tibet during the throe financial years 1946-47 to 1948.49"
and the seven months April to October 1949-

7 months,
Import 1946-47 1947.48 1048-49 April to
October 1849

Wool raw—Tons 2,657 2,013 3,187 1,288

Note. —The figures given above are based on statistios of arrivals and despatohes fro
oertain selected Railway Stations whioh are adjncent to the more importent tgade ersoutef
These should, therefore, be treated as approximete only.

( 504 )
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ImporT 0¥ CUTTON .

*524. Shri R. L. Malviya: (a) Will the Minister of Oommerce be pleusdd
to state what is the regquirement of the country of Egyptian and African cotton?

(b) Ts it a fact that representation has been made to the Government for
abolition of import and excise duties on cotton aund if so, what steps have Gov-
ernment taken or. propose to tuke in this matter?

The Minister of Oommerce (8hri Neogy): (1) Our estimated annual require-
ments are ahout 6°2 lakh bales of 400 1bs. each.

(b) Yes; o far us import duty on cotton is concerned Government have
alveady made an announcement on the 3lst Junuary, 1950, to the cffect thak
a refund of the import duty on cotton would be ullowed ut the rate of two anras
per Ib on the weight of fine and superfine textiles uctually expo.ted. There
is no excise duty on cotton. '

Ckss ON ("OAL AND OKE

*525. Shri R. L. Malviya: (a) Will the Minister of Industry and Supfiy
be pleased to stute whether it is a fact that the Government of Bihar has pre-
posed to enhance the cess on coal and coke and if so, what is the proposed rake
of enhancement?

{b) Have Government received any representation from the Coul Industry
asking for interfcrence, and if so, what steps do Giovernment propose tc “take
in the matter?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) The
information is being collected. ‘

(b) No.

SciENTISTS IN NATIONAL LARORATORIES

*533. Shri Kamath: Will the Prime Minister he pleased to state:

(a) the number of scientists, Indian and foreign, who arc at present working
in the Nutional Physical Laboratory and the National Chemical Laboratory; and

(b) the amount which Government propose to spend on each of them far
research and other work annually? ' '

The Prime Minister (Shri Jawaharlal Nehru): (a) National Physieal
Laborutory---Indians 33; foreigners Nil.

National Chemical Taboratory—Indians 77, foreigners 2.

(b) The expenditu e for 1949-50 is expected to be:

Nationul Physical TLaborvatory Rs. 6,90,600

National Chemieal Faboratory Rs. 7,08.000
* For 1950-51 the budgets are:

Nuticnal Physical Laboratory Rs. 8,50.000

National Chemical Laboratory Rs. 8,80,000



568 RARLIAMENTARY DEUBATES [27Ta FEB. 1950
NoN-MrUsLiM DispLACED PErsons' CAMPs IN PAKISTAN

*534. Giani G. 5. Musafir: Will the Prime Minister be pleased to state:

() the number of non-Muslim displuced‘pemons' camps excluding the
camps of abducted women in Pakistan;

(B) the number of persons in these camps; and

(c) whether the Government of India have ascertained that these persons are
being provided with good food and are treated well?

The Prime Minister (8hri Jawaharlal Nehru): (n) So far as the Government
ot India are aware there are at present four camps for non-Muslim displaced
persons in West Dakistan—one in Karachi, one in Lahore; one at Gurukul
Bhathwar (nen  Rawalpindi) and one at Mangla Mahi (District Jhelum-West
Runjab)  1n uddition, following recent communal troubles, there are, accord-
ing to the latest information, eight camps in Dacca- town and one in DBarisal.

(b) 68 in Karachi camp; 258 in Gurukul Bhathwar camp; 57 in Mangla
Muhi camp There are 4,000 displaced persons in the camps at Dacca and
869 in the camp at Bariral. About 3,000 persons have also taken shelter in
private houses in Dacea town,

(¢) The camnps in Karachi and Lahore n'e controlled and inaintained by
the Government of Iundia. :

The Governmeut cf India have not been able to get any definite information
regurding the trestment and food provided in the camps at Gurukul Bhathwar

and Mangla Mahi.

Conditions in the camps in Dacca and Barisal which our High Commis-
’nioper.has recently seen are now, on the whole, satisfactory but it is stated
“that, there is need for more rations and more clothing.

GRANT oF IMPORT LICENCES

*535. 8hri Sanjivayya: (a) Will the Minister of Commerse be pleased to
sfate whether it is a fact that import licences are not given to those applicants
who have not done business in imports during the period 1942-45?

) If it is 80, do Government proposc to exempt from this condition such
of these applicants who took part in the 1942 Movement and as such could not
do business as thev were detained during 1942-459

_(e) Tf the answer to part (b) above be in the uffirmative, what is the number
of such applications and what is the number rejected? -

The Minister of Oommerce (Shri Neogy): (0) and (b). So far as the grant
of import licences i~ concerned, the licensing policy was liberalised during
16946 and the first balf of 1947. When the restrictions were re-imposed, the
basic period was so fixed that imports miade in any complete financial vear
cauld be taken into account fo- the pnrpose of granting quota licences. E\;ery-
body had therefore almost equal chances to enter the import trade and secure
Yicences when uecessary, during the period of liberalisation. Thereafter as
imports in any cne of the financial vears 1937-33 to 1948-49, at the” choice of
the importers, are taken into consideration for the purpose of g-anting quota
licences, persons who entered the trade for the first time in 1946 or 1047 would
alwo. be eligible for import licences.
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Moreover, licences during the periods of ;estrictions were ulso granted to
certain new comers who wanted to enter the trade.

(¢) Does not arise.

DEVEL)PMENT PLAN FOR NORTH EAST Fr NTIER AREAY

*536. 8hri Boroosh: il the Prime Minister be pleased to state:

(a) the amounts of money proposed to be spent under the Development Plan
of the North East Frontier Areas under different heads vis., Education, Agricul-
ture, Medical and Public Health and Communications;

(b) the number of schools of different types and standards that have been
started under that plan;

(c) the number of pupils in these schools; and

(d) the number of dispensaries opened and doctors appointed ?

The Deputy Minister of External Aftairs (Dr. Keskar): (a) A statement of
proposed Budget Provisions for the ensuing year (1950-51), in connection with
the Development of the No:th East Frontier Tribul Areas, under various heads
is placed on the Table of the House. [See Appendiz 111, annexure No. 16|

(b) to (d). The requisite information is being obtained from the local
authorities concerned and will be laid on the Table of the House in due ccurse.

SuBsipY To TRIBES ON BALIPARA FRONTIER TRACT

*587. Shri Borooah: Will the Prime Minister be pleased to state:

(s) the amounts of ‘‘Posa’’ (subsidy) paid to each of the different tribes
inhabiting the Balipara Frontier Tract in the North East Frontier Area of Assam,
and

(b) whether Government propose to consider the desirability of discontinu-
ing the payment of ‘‘Posa’’ in view of the large amount of money which is
being spent; for these Tribes under the Development Plan?

The Deputy Minister of External Affairs (Dr. Keskar): (a) and (b). The
requisite information is being collected and will be laid on the” Table of the
House as soon as possible.

ImporT Liacenck For CausTic SODA

+588. Shri D. 8. 8eth: Will the Minister of Commerce be pleased to state:

(a) whether the attention of Government has been drawn to an article under
the caption ‘‘Import Licence Scandal” published in the Current of Bombay
dated the Sth February, 1950, with the photostat of Licence No. 040996.C.C.I;

(b) what representations had the licencee made about his past import of
caustic soda; and

(c) whether the Import Controller’s Office had enquired into the hona fides
of the information supplied and the veracity of the statement made by the
applicant? . '
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The Minister of Oommerce (8hri Neogy): (a) Yes, Sir.

(b) Owing to world scarcity, totally insufficient domestic production and
the crying need for these essential raw materials by a number of other rcajor
industries ns well us small consumers, it was decided thut a systemn of free
licensing should be introduced from January 1948. The Chief Controller of
imports public notice dated the 22nd January 1948, announcing this policy
laid down the priveiples in acco dance with which applications for licences for
Caustic Sods were to be made. It was not necessary for the applicants to
produce evidence of past umports of caustic soda. Under this notification
licences were to be issued freely to all applicants who produced evidence of
supplier’s offer to show that they were in u position to import the article within
the limits of the prescribed.price ceiling. The Licensing autho:ity was only
to be satisfied that the applicant had a bona fide offer from the foreign supplier
and wus in a position to procure this budly needed article at o price not higher
than the ceiling limit fixed. In addition a further condition was endorsed on
the licence to the effect that the goods on importation will not be disposed of
without the prior sinction of the Development Officer, Directorate (General of
Industries and Supplies, New Dethi. Mr. . Patel made the application in
terms of the aforesuid public notice and fulfilled the conditions for the grant
of u licence. 1t was not necessary for him to make a statement of his past
imports and none was made.

(¢) For the reasons mentioned in (b) ubove this necessity did not arise.
That goods valued at about Lis. 18 lakhs were imported agninst the licence
shows that the firm were in n position to make the impo:ts.

As some eriticisms have been made from time to time on the floor of this
House regurding the policy ol free licensing of Caustic Soda and Soda Ash
during the first half of 1948, 1 take this opportunity of laying ou the Table a
detailed staterent on the subject for the information of hon. Members. [Copy
placed in the Library. See No. P-65/50.]

MAINTENANCE ALL. WA CE TO DISPLACF D PERSONS

539, Shri Munavalli: (1) Will the Minister of Rehabilitation be pleased
to state how 1any displaced persons applied for maintenance allowance?

(b) How many applicants belong {o the lower income group?

(¢) How enany applicants of the lower income group were given mainte-
nance allowance?

. ’(d.) Is the same allowance given to all individuals or does it differ from
individual to individual ?

(e) What is the aggregate sum so given ?

@ W(e}'e any applicants of higher income group given maintenance allow-
ance and if 8o, how many and on what basis?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksens): (a) So
far 14,880 applications have been received in the Ministry of Rehabilitation.

N (b)b]fr is nn;.. {»(»s?hle to give this information unless all the applications
ave een |serutinized.

(c) 317.

(2) Allowance differs from individual to individual. .
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(e) About Rs. 7,000.

() Cases are being scrutinized and payment will be made very shortly.

Exrorr or Colr G >ops]

*540. Shri R. Velayudhan: (a) Will the Minister of Oommerce be pleased
to state whether Government have got any scheme for encouraging the export
of coir goods from India?

(b) Have Government received any such scheme or request from the Gov-
ernment of the Travancore-Cochin Union?

(c) Have the coir manufacturers from the Travancore-Cochin Union sub-
mitted any memorandum to the Government of India regarding their difficul-
ties in the export of coir goods?

The Minister of Commerce (Shri Neogy): (a) There is no separate scheme as
such for encouruging export of coir goods fiom India. Coir goods, however,
figure prominently in our export promotion measures such as publicity, trade
und tardl ugreements, quality control, ete.

(b) nnd (¢). Representations have been received from time to time from
the late Governments of Travanco ¢ and Cochin, the Government of Travan-
core-Cochin Unjon and the coir goods manufacturers in those territories against
the import restrictions on coir goods in vuarious countries. An enquiry from
our trade rep:esentatives abroad reveals that these restrictions are mainly due
1o foreign exchange difficultics. These ure being gradually removed as for
example in the case of U. K. .

REPARATIONS PURCHASING MISSION

*541, Shri Krishnanand Rai: Will the Minister of Industry and Supply he
pleased to state:

(n) whether the Reparations Purchasing Mission flor acquiring Industrial
plants from Germany that was sent by the Government of Tndia has finished

its work;

(b) if so, what machineries and plants have heen purchused by the above
mission ‘and what the total cost of these purchases is; and

(c) whether the plants and machines purchased have reached India and if
so, what has been the total transit charges?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) No Pur-

chasing Mission was sent by Government.

(b) and (¢). Do not arise.

JONVERSION OF HAR1JANS IN PAKISTAN

*542. Dr. M, V, Gangadhara Siva: Will the Prime Minister be pleased to -
state:

(a) whether Government are aware that Harijans are forcibly converted to
Islam in Pakistan; and

(b) if so, how many of thern are converted and how many came to India as
displaced persons?
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The Minister of Transport and Railways (Shri Gopalaswami): (a) and (b).
(Governmens have now and then seen reports in newspapers about forcible con-
version of Harijans to Islam in Pakistan, but have no official information.
About 103 lacs of Harijans have come to India from Pakistan.

EXOHANGE OF AMBASSADORS \ITH PBKING GOVERNMBENT

*543, Shri 8. N. Sinha: Will the Prime Minister be pleased to state the
probable date by which exchange of Ambassadors with the Peking Government
is likely to take place?

The Prime Minister (Shri Jawaharlal Nehru): I cannot indicate any date
but exchang: of ambassadors with the Peking Government is likely to take
plaze in the near future. At the instance of the Peking Government, preli-
minary and procedural matters in connection with the exchange of diplomatic
missions are now under negotiation. :

MaTtcH INDUSTRY IN SoUTH INDIA
*544, Shri Ramaswamy Naidu: Will the Minister of Industry and Supply
be pleased to state:

(a) whether Government are aware that the match industry in South India
is mainly a cottage industry;

(b) whether it has been brought to the notice of Government that many of
the factories are closed down for the past two years;

(c) whether Government are aware that the reason for such closure is the
cempetition by a foreign mechanised match factory?

(d) whether Government propose to give any aid to such factories; and

(e) whether it is a fact that the foreign match factory has been given a
large supply of wood at concession rates?

The Minister of Industry and S8upply (Dr. 8. P. Mookerjee): (1) Yes, Sir.

(b) Government are aware of the temporary closure of a few small manu-
facturing units during the last two years, but 35 new units have also started
production during this period.

(¢) These tcmporary closures cannot be attributed to the competition by
mechanited factories. Apart from their higher cost and inferior quality of
products, tha closures have been due to the loss of the export market.

(d) Every possible facility. like concession in excise duty; supply of
chemicals ete.. have already been given to these cottage factories.

(e) No, Sir.

FxPporT oF TrA To U.S.A.

*545. 8hri R. Velayudban: (a) Will the Minister of Oommerce be pleased
to state whether Government have received any intimation from the President
of the Tea Association Board regarding. the promotion of export of tes to the
United States of America?

(b) If so, what is the nature of the same?

(c) Have Government any plan to help the promotion of tea consumption
abroad? :
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The Minister of Comme:ce (Shri Neogy): (1) Yes. Government have
received a proposul from the Chairman, Central Tea Board, relating to expan-
gion of propaganda for increasing the consumption of tea in the United States
of America ‘

(b) The propesal is that the propaganda caumpaign for consumption of tea
in the U.S.A. should be expanded, the expenses being shared jointly Ly the
U.S.A. Ten Association and the International Tea Market Expansion Beard.
The expanded propaganda will cost about $2,000,000 a year. The contribution
will be placed in « fund and will be controlled by a council with 50 : 50 repre-
sentation of the U.8.A. Tea Association and the International Tea Market
Expansion Board.

(c) The Central Tea Board which is constituted under the Central Tea
Board Act, 1949, is entrusted with the work of carrying on propaganda for
increasing tea consumption; and, for this purpose, the Central Tea Board con-
tributes towards expenses of the International Tea Market Expansion Board,
which actually carries on propaganda for tea in foreign countries.

CyoLE FACTORIES

*546. Shri Rathnaswamy: (u) Will the Minister of Industry and Supply
be pleased to state how many cycle factories were started in the years 1948
and 1949 in India? ’

(b) How many were started in Madras alone during these years?

(c) How many are proposed to be started in 1950?

(d) What steps do Government propose to take to reduce the prices of
cyoles?

The Minister of Industry and Supply (Dr. 8. P. Mookerjes): (a) No factories
for the manufacture of complete bicycles were started in the years 1948 and
1949 in India but two factories, namely (i) Messrs. Indo-Belga FEngineering
Co. Ltd., Gomtipur, Ahmedabad, and (ii) Messrs Rampur Engineering Co.
Ltd., Rampur, have started manufacturing bicycle components and accessories.
The latter firm existed before 1948 but started the manufacture of bicycle
accessories last year.

(b) None.
(¢) Three.

(d) The Government are assisting the indigenous industry in improving its
production—both in quantity and quality. ‘

CrosurE oF Or, MLs ix U. P,

*547. Shri Rethnaswamy: (a) Will the Minister of Ind and Supply be
pleased to state whether Government are aware that Uttar Pradesh Oil Mills
Association decided to close down their Mills indefinitely?

(b) If so, what are the reasons that led to this decision?
(c) What steps do Government contemplate to take in the matter?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) to (c).
The information is being collected and will be laid on the Table of the House
in due course.
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TRANSPORT 102 JUTE

*548. 8hri B. R. Bhagat: (a) Will the Minister of Oommerce be pleased to
state whether it is a fact that the jute g own in the distri¢t of Saharsa in Bihar
cannot be marketed due to transport difficulty?

(b) If 8o, what steps do Government intend to take to remove this difficul-

The Minister of Oommerce (Shri Neogy): (a) Enquiries reveal that ever
since the O.T. Railway was called upon to move the raw jute grown in North
Bengul and Assam which used to go to Calcutts normally in transit throqgh
East Bengul, the transport position in other jute growing areas including
Saharsa in Bihar bhas been more difficuls.

(b) The movement of raw jute from different growing areas to the mills
in Calcutta, is subject to constant watch by a Committee consisting among
others of representatives of jute inte ests as well as transport authorities, and
specinl measures which include the grant of higher priority, the improvement
of ferry facilities and increased allotment of wagons, are taken according to
the needs of cach growing area. Some long-term measures for the construc-
tion of additional road und rail transport facilities are also under consideration.

NATIONAL LABORATORIRS

60. Lala Raj Kanwar: Will the Prime Minister be pleased to state:

() the nunmiber of National Laborntories proposed to be opened in the near
future for promoting scientific and industrial advancement in the country;

(b) the names of such laboratories, the places of their location and the prob-
able dates on which they are likely to be opened; and

(c) what steps are being taken to obtain suitable personnel for all such labo-
ratories?

The Prime Minister (Shri Jawaharlal Nehru): (a) Three during 1950 apart
from the two already opened in January, 1950.

(b) (i) Fuel Research Institute, Dhanbad—April 1950.
(ii) Central Glass & Ceramic Research Institute, Calcutta—June 1950.
(iif) Nationa! Metallurgical Resesrcn anstitute, Jurmshedpur—Oectober 1950.

(e) The posts n'e advertised in the leading Indian newspapers. Univer-
sities, cducational institutions and the Ministry of Education are asked to
invite applications from outstanding students and scholars who have qualified
abroadl. The apulications received are examined by a Selection Committee
consisting of top ranking scientists on whose recommendations all appoint-
ments are made.

TRADE BETWEE ¢ INDIA AND MALAY

61. Shri Sidhva: (x) Will the Ministor of Qommerce be pleased to state
whethe: any trade facilities exist between India and Malaya and if so, what

are they?
(b) Is the export of gunny bags to Malaya prohibited?
(c¢) What are the articles that are exported from Malaya to India?

(d) How many Indians are engaged in commerce in Malaya?
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The Minister of Commerce (Shri Neogy): (u) No special facilities have been
given for trade between Indiu and Malaya. Trade between them is carried on
through no inal commercial channels and is subject to the import and export
control regulations in force in either country from time to time.

(b) No.

(¢) Tha niain articles that are exported from Malays to India are gums
and resins, metals and ores, oils, rubber (raw), spices and wood and timber.

(d) According to the last Pan-Malayan census taken in July, 1947, and
recogniseq us correct up to dute the number of Indians engaged in commerce
in Malaya is 9,308.

A1p UNDEZR Po1.T-FOUR PROGRAMME

62. Shri Sidhva: Will the Prime Minister be pleased to state whether the
Minister for Ixternal Affairs had any discussion with the [United States
Embassy in Delhi in connection with the $45 million aid proposed by President
Truman?

The Prime Minister (Shri Jawaharlal Nehru): No, but with a view to
checisiing the 17.8.A. administrations’ own estimates of the provision to be
propused to the Congress, officials of the United States of America Iimbussy
in Delhi held, under instructions from the Btate Department, informal talks
with officials of the Ministry of Finance in regard to possible utilisation of
technical aid by India. The discussions were exploratory only and there were
no commitments.

PFruiT PRESERVATICN aND CANNING INDUSTRY

63. Pandit M. B. Bhargava: (a) Will the Minister of Industry and Supply
be pleased to state the number of the factories for Food preservation and
canning industry situated in the Union of India and the total investment
thereon?

(b) Have the Government of India any control over such fdctories and have
they got any administrative machinery to check and test the product from
these factories before they are put in the inarket?

(c) What assistance or encouragement do these industries receive from the
(tovernment of India and State Governments?

(d) how do the products of these factories compare in quality and value
with similar imported products from foreign countries?

(¢) How does the Indian Industry of Truit Technology help the develop-
inent of these industries?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) The hon.
Member presumably wants information on Food Processing and Fruit Canning
Industries. If so, information ia:

Number of Factories Amouns Invested
Food Prooessing Industry 494 Re, 41461 crores
Fruit Oanning Industry 295 Information not avail-

(Licensed factories) able,
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(b) Generally speaking the Government of Indis have neither any control
nor any administrative machinery to check and test all food processed sarticles
except breweries and preserved fruits Lefore they are put out in the market.

(¢) Government of India assist them in getting raw materials which are in
short supply. Technical advice and facilities for research and training the
necessary personnel are also provided to the industries. A protective duty on
the import of fruit products has been levied.

Information regarding assistance given by Part (A) Btate Governments has
been called for and will be laid on the Table of the House.

(d) Generally speaking the quality and price of the products of the Food
Processing Industries compare favourably with those of the imported produets.

(e) By conducting research, t.aining classes and rendering advice.
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PARLIAMENTARY DEBATES
(PArT 11--PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)

Monday, 27th February, 1950.
The House met at a Quarter to Eleven of the Clock.
[Mr. SpEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

1145 A. M,
DEATH OF SHRI JADUBANS SAHAY

Mr. Speaker: Before we proceed to the next business, I regret to have to
convey to the House the very sad news of the demise in tragic circumstances of
one of the Members of the Constituent Assembly, namely, Shri Jadubans
Sabay. I am informed that he succumbed to a motor accident. Hon. Members
know that he was a Member of the Bihar Provincial Congress Committee; he
was also a Member of the Bihsr Assembly and he was a Member of the Patna
University Senate; he was elected to this Assembly on 22nd July 1946 and
continued to be its Member till its termination. Naturally our sympathies go
to the tamily of the deceased and we will convey our condolences to them.

The Leader of the House (Shri Jawaharlal Nehru): Sir, I have heard from
you of this sudden and tragic death. I should like to associate myself with the
remarks which have fallen from you.

Mr. Speaker: The House may stand for a minute
deceased.

in memory of the

MOTION FOR ADJOURNMENT
CONCENTRATION OF PARISTAN ARMED FORCES ON BORDERS OF PURNEA

Mr. Speaker: I have received notice of an adjournment motion that the
business of the Parliament he adjourned for the purpose of discussing a definite
matter of urgent public importance: )

“The concentration of Pakistan Armed Forces on the Borders of the district of Purnea
in the State of Bihar.”

May I know what the Leader of the House has to say?

The Prime Minister (Shri Jawaharlal Nehru): It is for you, Sir, te decide
whether such a motion is admissible or not. So far as the Government are eon-
cerne:l, they have no such information and they attach no importance what-
ever to the various reports that have appeared in the public press in this regard,

(1929 )



v PARLIAMENTARY DEBATES TZiTH FEB. TY50

Mr. Bpeaker: Under the circumstances there appears to be no factual basis
for further consideration whether the motion is admissible or not.

An Hon. Member: Will not the mover of the motion be given a chance to
explain it?

Mr. Speaker: No. It is not necessary. Government have given the facts as
they are and. when they say that there is no basis for this, T must accept the
statement of the hon. Leader of the House that the newspaper reports are
incorrect.

Shri Syamnandan Sahaya (Bihar): The Chief Minister of Bihar has said...

.I.r. Bpeaker: That is a newspaper report, at any rate, as to what the Chief
Minister of Bihar has said. So, I do not think that I peed take that intc
«congideration.

JUDICIAL COMMISSIONERS’ COURTS (DECLARATION AS HIGH
COURTS) BILL

The Minister of Home Aflairs and the States (Sardar Patel): I beg tc move
for ]ettve. to introduce a Bill to declare the Judicial Commissioners’ Courts in
Part C States to be High Courts for certain purposes of the Constitution.

Mr. Speaker: The question is:

. UThat leave be granted to introduce a Bill to declare the Judicial (‘ommissioners’ Courts
én Part C States to be High Courts for certain purposes of the Constitution.”

The motion was adopted.

Bardar Patel: I introduce the Bill.

RAILWAY BUDGET—LIST OF DEMANXNDS
Second Stage

Mr. Speaker: The House will now discuss Demands for Grants in  respect
of Ruilways. As regards the time limit for specches the usual practice has
been to fix a limit of 15 minutes for all speakers including movers of cut mctions
and 20 minutes for the hon. Minister replying. 1 trust that this will suit hon.
Members.

I understand that there has been an agreement that the following  cut
motions only will be moved today. This is a substantial agreement between
the Members of the House as 1 understand from the communication under the
signature of the hon. Minister for Parliamentary Affairs.

Item 1 in the consolidated list—Mr. Sidhva’s motion to discuss general
policy;

Item 74 in the consolidated list—Mr. Goenka’s motion to discuss the re-
organisation of the Railway Board and the Railway system;

Item 157 in the consolidated list—Mr. Venkataraman’s motion to discuss
labour welfare measures.

That means that Nos. 1 and 74 will be moved together and the discussion
will proceed till 3-830 P.M., when the hon. Minister will reply to both the cut
motions together and No. 157 will be taken up at 4 P.M. and the hon. Minister
will reply at 4-45 P.M. Only three cuts will be taken up in respect of Demand
WNo. 1 and Demand No. 9A. If any hon. Member wishes to move any other,
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wnless there is an agreement between all the Members of the House, I do not
propos2 to debar any one from moving any cut motion which he likes. What
I have got is a substantial agreement. I will first place before the House

Demand No. 1.
DeEMaND No. 1—Rammway BoaArp.

Mr. Speaker: Motion is:
“That a sum not exceeding Rs. 34,43,000 be granted to the President to defray the

.charges which will come in course of payment during the year ending the 3lst day of
March, 1951, in respect of ‘Railway Board’.”

(i) General Policy.
(i) Reorganisation of the Railway Board and the Ra,ilu;ay System.

‘Shri Sidhva (Madhya Pradesh): I beg to move:
“““That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Shri Goenka (Madras): I beg to move:
“That :he demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Mr, Speaker: Cut motions moved:
(i) “That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”
(ii) ‘“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Shri Sidhva: This Demand includes an item of Rs. 10,92,000 for the salaries
-of the Railway Board officials. I would like to discuss the constitution of the
Railway Board. This subject has been coming up for discussion in this House
frequently and more so in the last session, but I do not find in the hon. the
Railway Minister’s speech any definite proposal as regards the re-constitution
or reorganisation of this Railway Board. -

Before this subject is being discussed in this House I was myself very
particular to see that I should get an opportunity to discuss this in the Railway
Standing Finance Committee meeting in which Committee I am a Member.
I wanted to satisfy myself as regards this matter and to avoid any discussion
here if T was convinced that the present composition and constitution are quite
‘in consonance with the new set up. Accordingly I sent a motion for consider-
ation of this subject in the Standing Finance Committee. = Unfortunately my
friend the Railway Minister Mr. Gopalaswamy was not present and in his
absence Mr. Santhanam ruled it out of order on the ground that that was not
the forum and the proper forum for discussing this was then the Constituent
Assembly and now this Parliament. You will thus see that I was very keen
to understand the position in a Committee where I was a Member before dis-
cussing it here and I wanted to avoid discussion here if I was satisfied. Bus
I was ruled out and therefore T am compelled to bring this before this House.
Yon will see my bona fides in this matter that T did not desire to raise  this
point for the purpose of mere discussion. Because we have an old Constitution
of the Railway Board which I felt was not in conformity with the new set up, I
requested the hon. Minister to at least supply me a copy of the Constitution
and although Mr. Gopalaswamy passed an order that I should be supplied
with a copy, despite my six reminders, T could not get a copy of the Constitu-
tion. When I took up the matter personally with my friend, then I got a reply
on the 10th June 1949 which states: ‘‘There are no printed publications giving
?his information as it was to be done from orders and other correspomdence
issued from time to time. This is the reason for the delay in sending tho
‘memorandum to you which is very much regretted. That is to say, to-day
there is no printed constitution of the Railway PRoard but as the metar}
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writes to me, it has been picked up from the various orders and notifications.
and compiled into a Constitution’’. Whatever that may be, it is rather surprising
that the asset of the Railway Board to the tune of 800 crores to-day is managed
withous "any specific constitutional clauses but the constitution has been made,
according to this letter, from the various orders issued, I do not know, by
whom—previously may be, by the Financial Commissioner but the Railway
Board was the supreme body as far as Railway administration was concerned.
The cemposition of the Railway Board is, a Chief Commissioner of Railways,
a Financial Commissioner and three other members. The Chief Commissioner
has the power to overrule the other members of the Board except that the
Finaneiul Commissioner in cuse of disagreement in any matter with the:
decision of the Chief Commissioner, has the right to refer it to the hon. Minister
for Firance. because he is the liaison between the Finance Minister and the:
Railway Minister. That is one point.

The other power vested in the Railway Board is that the Chief Commissioner-
is vested with full powers of the Government of India to sanction railway
expenditure subject to the general control of the hon. Ministers for Railways
and Finunce. Of oourse there is that saving clause but we do not know to
what extent the Chief Commissioner is responsible to these two Ministers.
Then it says that the Board functions as a Ministry of the Government of India
and exercises all the powers in respect of the regulation and construction,

12 Noox 1:mintepnncq and operation cf Railways. By virtue of inclusion of
the Financial Commissioner in its Constitution, the Board exercises
the full powers of the Government of Tndia in regard to railway expenditure.

Now how many of these clauses have been framed before we achieved our
independence and how many are new, I do not know. But some of them must
be new as they mention the Ministers’ names. Therefore I presume there
have heen <wme sort of amendments to this Constitution.

I was denied the right to discussion in the Committee where we might
have exchanged views and understood each other and avoided this discussion.
Now It want to know from the hon. Minister for Railways as to whether the
Decessity i-day continues for the existence of a Railway Board. This Railway
Board has 35 Directors, Deputy Directors. Joint Directors and Assistant.
Directors cte.  The salaries are:

1 Chief Commissioner ... Rs. 5,000/-
1 Financial Commissioner ... Rs. 4,000/-
8 Members ... Rs. 4,000/-
8 Directors ... Rs. 3,000/-
5 Dy. Directors Rs. 1,250/-
1 Member ... Rs. 3,000/
! Member ... Rs. 2,250/
1 Member ... Rs. 1,600/-
© Jt. Directors ... Rs. 1,600/-
7 Dy. Directors ... Rs. 1,450/-
8 Asst. Directors ... Rs. 1,250/-

The total salary comes to nearly 11 lakhs I do not know i

. \ \ . the funct
the various Directors. In the previous period they may havee us:e:fl}zunou{
necessary but I do not know whether the hon. Minister for Railways has :on-
sidered this matter and finds this necessary now. I do not say merely fr‘om-
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' ment point of view—I say from the poliey point of view, whe.theit
ﬂefﬁ??ﬁ; the BI:)ard is necessary under the existing circumstances. This is
a commercial body. Equally the Government of India has another commercial
body—the P. & T. and we have got a Director Genera] in the P. & T. as well.
His salary is Rs. 8,500 and there are 13 Directors, Deputy Directors and
Assistant Directors and the cost of salaries comes to Rs. 5,08,000. .I do r‘not
know why the Railway Board should not be constituted on the same lines. The
Railway Board has an Engineering Works also; similarly the P. & T. also have
Engineers and their salaries are separate asin the Railway Board. Has any
thought been given to reconstitute this Board so as to bring the policy on
better syster according to the present times or allow tl}e ancient system of
this Board to continue without any scientific research being carried out in the
Railways. I do not know what are the scientific researches that are carried oub
but they are very necessary for the simple reason that to-day there have been
derailments of railwavs, maybe due to sabotage or removal of fishplates or
rails but I remember—if I mistake not—in the year 1929 in this very House a
.great clamour was raised by the Members that there have been accidents and
Government do not take any consideration for the safety of passengers. The
Railway Member in those days stated that it is so but it is d}xe to the non-
existence of floodlights attached to engines and he was thmkgng of attfachmg
floodlights to all passenger and goods engines so that the drivers or firemen
wcould see through that light to a very great distance as to whether there is any
obstruction ahead of them. With that objeét in view, at a cost of lakhs of
Rupees, all the engines have been fitted with these lights. I want  to lfnow
from a scientific point of view whether this Board composed of scientists have
«considered whether this is the perfect systemn or whether any other system is
necessary. Teke, for instance, in the steamers, just in front of the mast,
during the whole night and day a crew sits—in turns of four hours—looking
whether there is any obstacle in front, that is to say, whether any country
craft is passing. He has electric connection with the Engine and if he presses
@ button, the engine driver sees to it that the steamer is stopped or its course
diverted. I am making this humble suggestion; I do not know whether it is
possible to adopt it. I do not see any reason why it is not possible unless the
engineers who have their own fascination to maintain that they possess the
super-human mind and knowledge and would not consider proposal from
any other person. I am presently coming to hat also. My point is this. In
front of the engine there should be an air-tight cabin so that one member of
the staff may sit in turns of four hours, all the twenty-four hours—he cannot
it for more than four hours at one time—and see whether there is any obstacle
on the way. It may be a costly thing; a large number of staff may be required,
but not a very large number. Whatever that may be, each derailment costs
us lakhs of rupees and then we have to pay compensation to the passengers,
let alone the loss of life. I am only making a lay man’s suggestion. 1 want to
know whether the Boerd have considered what steps should be taken to stop
derailments, whether we have got a research authority and even if we have not
got a research authority whether this Board with 36 Directors have given any
thpu.ght to this matter. I would submit for the consideration of the hon.
Minister two things: whether the Board could not function on the lines of the
Posts and Telegraphs Department snd secondly for the safety  of the
passengers, whether these derailments could not be stopped.  Sabotage vou
cannot stop, T know very well; but what are the preventive measures that are
beinz taken in regard to this matter? '

You will remember, Sir, in one of the meetings, I was responsible for
making a suggestion in regard to ticketless travel. A scientist by name Mr.
Mukerjee had agreed to devise a system whereby, automatically the irain
would stop, no passengers who have got into the compartment could run away
without the ticket being produced. When I brought up that matter in the
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last session, I was pooh-poohed; subsequently, I had a talk with the hon.
Minister and he was good enough to accede to my request and brought one:
train from Liloosh with the Engineer to make an experiment. I wanted to see
bgcause the suggestions made by the Engineer were effective. Certain sugges-
tions were made to remove defects; he was requested to complete the work.
The other day I put a question to the hon. Minister Mr. Santhanam. He
replied that the work is not yes completed because that gentleman had not
given the device. I have received a communication from that gentleman to.
whom I wrote complaining that he was delaying the matter. His reply is this:
““The six Coaches, out of nine for the whole train, are complete with the device while

the remaining three are complete with the nece iri raiti
d ssary wirings and are waiting for some.
switches and cther fittings » y g iting

He says:

D¢ have asked for 30 four-way switches, 24 small good-quality locks with duglicate keys,
2 electric horns, 3 reserve batteries at three places of the trains. I have been asking for
the supply of these and they are delaying.”

The point I want to draw attention to is this. At the instance of the hon.
Minister, this device was uaccepted, but the Engineers in Calcutta are not-
helping this man. I only wunt to show that when another outside scientist
comes with a device, these engineeM say that is not good and they would not
allow it. I request the hon. Minister who was kina enough to consider this
matter ~ sympathetically to see that this matter is expedited as early as
possible. ' '

There is another item to which I would also like to draw the attention of
the hon. Minister. At present some uccidents are due to trains being brought
to the wrong lines. There have been questions in this House recently on this
subject, 1 put two yuestions and the hon. Minister Mr. Santhanam said that
unless a specific instunce is quoted, he does not know. I would like to tell him:-
that on the 20th of February « serious train collision between the 28 Up
Allshubad-Bombay Express and the 27 Down Bombay-Allahabad Express was.
averted parrowly because the Guard detecting that a wrong point had been
given and another train was already standing there, suddenly stopped the-
train. This is not a solitary instance; there have been many instances. A°
leval crossing gate was kept open in Cuttack on the 15th of February and
sevaral persons were killed and 24 injured when the Puri-Taicher lezal train
collided  with u passenger bus on the level crossing between Malipattapur and
Sakhigopal. We know these rvadside level crossings are generally kept closed ;
I do not know why this level crossing gate was kept open or whether the driver
was not able to see whether the crossing was closed or not. This is absolute
negligence on the part of the crew. I want to know what the Board does in
this matter.

I will not take much of your time, Sir; I want to know what steps the Board
have taken in these matters. In conclusion, Sir, all along during these two-
and a half years, I might say 1 have been a very serious critic of the railway
budget. Today, I must congratulate from the bottom of my heart the hon.
Ministers Gopalaswami Ayyangar and Santhanam, not for having produced
a surplus budget, but because the wretched priority system which had brought
disrepute to the railways and to the country, and in which corruption was
rampant and wegons were being sold for Rs. 500, is going to be stopped from
the 8lst of March. This has brought relief to the trading cluss. The second
E::\t is ths introduction of a large number of Janata trains for which we have.

clamouring. I go by the definite action that has been taken; I would not
have been satisfied only with the fourteen Crores surplus. Although I am dis-.
satisfiel that the fares have not been reduced, I do not mind that because I
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was told at the meeting that they want to develop much more the railway
administration and build up a reserve and Depreciation funds so that they may
make still further progress and give conveniences and facilities to the third
class passengers. From that point of view, T do not insist that the passenger
faras should be reduced. But, at the same time, I do feel that some progress
has been made. As regards passenger amenities, all these years, the Amenities
fund was accumulating. Now, three crores of Rupees are going to be spent. I
have seen the hon. Minister Mr. Santhanam is very keen in this matter and I-
hope that the hon. Minister has issued definite orders that not a pie of this.
amonnt shall be saved, but all the three crores will be spent only on amenities®
and not on the extension of railway buildings or platforms. / :

With these words, Sir, I congratulate the hon. Minister, and I would be.
failing in my duty if I did not congratulate him, not as a mutual complimenting.
society as one member said, but as a sincere believer—for I have been critizi-
sing them all along—that today they are on the right path and I do feel that if:
they keep on in this way; next year, they would be in a better path.

Shri Goenka: When I move for a reduction of Rs. 100 in this demand, I
do so not because I have any grievance against the railway department, but
because I want to draw attention to two facts, namely, reworganisation of the.
Railvay Board and the Railway system. I do not find fault with them for no%
re-orgunising the Railway Board, or re-grouping the railway system earlier
becauss I know that the hands of the hon. Railway Minister were full. When
be took over charge of the railway administration, the railway system in this
country was practically in a mess. It was due to war conditions. Hig first
duty was to remove the bottlenecks which were practically paralysing the
economy of the whole country. He very successfully did it, for which the
whole House has congratulated him during the general discussion. My friend
Mr. Sidhva who has been the greatest critic of the railway administration has
also congratulated him from the bottom of his heart, as he has put it. It is
not for me tc congratulate him any more than the House has already done, but
let me say thic that he did the first thing first and did not. put the -cart before
the liorse. He attended to the bottlenecks first. After removing these bottle-
necks, he had to go into the question of dividing or separating the railway
finances from the general finances. He moved this House and got adopted by
the House a sound railway convention by which the general finances will get .a
decent return on the capi*al invested on the railways, and the rsgilways also,
with the balance Jeft after this decent rats of interest of 4 per cent to the
general finances, will do their utmost to improve the railway system in this
country. But, Sir, unfortunately the convention lays down that all the finances
that wiil be saved by the railways will go to the ways and means position of the
Government of India and that the railway administration will have little
control over their own finances. Actually they will be something like . the
blocked sterling balances. _ Whatever finances the raiiways earn or save or put
m{sq the Reserve Fund or into the Depreciation Fund, they will not be able to
utilise them, unless the general finances, the ways and meaps position of the
general finances, permit it. But it is but right that it should be so done and
it has becn done. :

Now, let not the hon. the Railway Minister or the House suffer under any
ccruplacency because we have removed these bottlenecks.  Actually, the
overcrowding in the railways is so heavy today that I was told by a housewife
in Bombay that whenever her husband leaves their place, she is not sure
whether he will return, because the trains by which he has to travel are 8o
overcrowded and people sometimes have to travel on the footpaths. Some
say that overcrowding is more on the B.B. & C.I. and some say that it is more
on the G.I.P.; but whatever it is, the fact remains that overcrowding is there.
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In eddition, inefficiency still persists. There are many reasons for this m-
efficiency which I will discuss very shortly. Then, Sir, the cost of maintenance
of the railways is very very high indeed. Unfortunately there is nothing to
compare, there are no figures, no facts, with which we can compare the cost
of maintenance of the Indian railways with any other railways. In Canada,
there are two railways, ono owned by the State and the other owned by private
capital. You can compare the work of the one with the other. Unfortunately
in this country the Indian railways being a monopolistic concern, all that you
need do for giving a balanced budget or even a surplus budget is to raise the
freighu a little or the fures a little, sand then the job is done, for the travelling
public willy-nilly have got to use these railways, no other railway system being
available in this country. I will cite only one or two instances which will show
that the inefficiency in the railways is very high. In 1938-39, before the Parti-
tion. we used to employ 641 (099 workers for a total route mileage of 32,224, of
which we lost 6,834 by the Partition. The actual route mileage we work today
is 25,585. ‘The total number of labour employed in 1938-39 was 641,099, and
if you take away the number employed in the mileage that was transferred to
Pakistan, actually in 1938-59 we were employing to work these 25,585 miles
sbout 500,000 labourers. Today, Sir, we are working the same mfleage, or a
little less than that mileage, because certain railway lines were not working
during the war, with something like 900,000 Jahourers.

8hri B. Das (Orissa): Is there no labour leader here to reply to you?

Shri Goenka: We will come to that. If we look into the figures, we find
that the labour employed is being multiplied every day. In 1947-48, after the
Partition, we had 830,000 labourers. In 1948.49 we had 850,000 labourers and
in the present year it i8 certainly more than 850,000. All that happens is
that we go or multiplying the number of labourers. For every mile, we have
five gangmen. According to me—and 1 have gone into this matter rather
oarefully—the railway workers such as the gangmen or fourth class labourers
are doing the minimum amount of work. I am not suggesting that labour
should not be maintained.  All that I am saying is that when we maintain
them, we must make sure that we provide them with the necessary amount of
work for the money that we pay them. Simply because the railways belong to
the State, it certainly does not mean that these 800,000 labourers should do
considerably less work than the 2-4 million labourers employed by the indusiries
in this country. N

Then, in regard tc this surplus budget, I find that there were 18,200
coaches in the year 1938-89 carrying 355 million passengers. In 1948-49 we
had 17,200 coaches carrying 974-93 million passengers. If we give the same
amenities, the same space, to a passenger now as we used to afford him in the
year 1988-80, we wil] have practically to treble our coaches and double cur
locomotive power. 1f we do that, all this surplus will disappear. In fact, we
will have u deficit and what will the Railway Minister do then? The Railway
Ministe: will come forward and say that he should be allowed to raise the fares
and freights. I will submit this for the consideration of the hon. Railway
Minister: Let him assume that the value of the railways is Rs. 3,000 crores
instead of Rs. 800 crores which is about our capital at charge. On this 3,000
arores, what is the revenue that we have raised, in this surplus budget? The rate
of interest we get is about 1} per cent. And that also on the basis of carrying
three passengers in the space meant for one. That is the state of affairs to-day.
Now. what will be the result when you give the same amenities as you used to
give in 1988-39? The result will be that you will have a deficit budget instead
of & surplus budget. Sir, in these circumstances what shall we do? I would
suggest the following for the consideration of the Minister of Railways. First
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of all, reorganise the whole of the Railway Board. I am not suggesting, as
Mr. Sidhva did, that the Railway Board is not under the control of the Railway
Minister. It is in fact the executive of the Railway Ministry.
It is practically on the same basis a8 the Secretariat of any other
#inistry. And if you take the Memkbers of the Railway Board as the Secre-
taries of the Government then you will find that there .are the Members of
the Railway Board, and you have also various Directors and Deputy Directors
and others corresponding to the Joint Secretary, Deputy Secretary, Under
Becretary, Assistant Secretary and all the others in the long list.

An Hor. Member: They are Secretaries to Government also.

Shri Goenka: I know, but not.in the Railway Board, that is in the I» ws-
port Mivistry only.

_ Therefore, I suggest that the Railway Board should be reorganised. Bring
in one or two non-officials into the Railway Board, because a non.official alone
knows the difficulties of the non-officials. ~ Rarely does an official know the diffi-
«<culties of the non-officials.

I would also put technical nien in charge of technical matters and T would
mot put them in charge of matters of administration. Administration must be
Technical

put in charge of administrators and not in charge of technical men.
men should look after the technical side of the railways and not after

administrative side.

T would also suggest that the Railways should be regrouped. Now, in this
work of re-grouping of the railways, it will be found that a Jot of vested
‘interests oppose this re-grouping. Many vested interests have been created in
conrection with different railways. But sees how many railways there are
to-day? After we have taken out the State rajlways, there are railways, for
.distances of 60 and 40 and 70 miles, and also of various gauges. All thesq
railways will have to be re-organised and regrouped; and I would suggest for
the consideration of the hon. Minister of Railways that all the railways in the
«country should be grouped into half a dozen groups so that our efficiency may
increase and the cost of administration may decrease, and we get a perfect
system of railways to meet the ever-growing demand of the public.

the.

Then, I would suggest rationalisation of labour. I will not suggest that
1abour should be thrown out of employment; I would suggest, create more
railway lines throughout the country. Let us have railway lines connecting
every nook and corner of our country, and by properly rationalising our labour,
let us transfer them to the new lines so that they may be employed for produc-
tive purposes instead of for unproductive purposes as it is the case to-day. I
would like to pay labour as much as we possibly can, but at the same time I
would like to get as much out of them as any other industry gets out of the
labour employed. Sir, unfortunately, what happens is this. Labour employed
in the railways gets a high rate of remuneration, and we get very little work out
of them, and this has a bad effect upon other industries. Other industries may
or may not be in a position to afford to pay as high as the railways. But the
labourer compares his remuneration with what his fellow-worker gets in the
railways, »pd he says, such and such man gets so much for his labour, why
not I? He says that he also should get the same amount. I say, Sir, that if
we want the industrialisation of this country, it is absolutely necessary that we
‘should have cheap industrial lsbour. But the rates are high in the railwoys
because they can pay, and even if they cannot, the remedy, of course, is simple—
just raise the freights and fares. Therefore, Sir, T would request the hon.
Minister to apply his mind to this subject. He has increased labour from
500,000 to 900,000 Let him go into this matter and find out whether this has
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bsen absolutely necessary or whether it has increased because it has not been
ible to get the same amount of work which he used to get from the workers
fore. Formerly there was greater efficiency. It has been admitted by ‘he:
hon. Minister himself that efficiency has gone down by about 33 per cent.
Let us, therefore, find out how we can increase efficiency and let us find out.
ways and means of doing this. Let us see how we can mechanise the system..
I know for mechanisation money will be required and the general ways and
meuns pogition of the Government of India may not permit them to spend the
monay necessary for such mechanisation. But rationalise, mechanise or do
whatever you want, but see thut the cost goes down and also that inefficiency
goes down.

[Mr. DEPUTY-SPEAKER in the Chair]

And you can do this only if you separate the technical side from the ad-
ministrative side. Let technical people go into the technical questions and
find out ways and means of improving the railway systems. And let the admi-
nistrators administer. Let there be regrouping of the railways so that the
existing overlappings may be removed.

These are the points which I wanted to submit for the consideration of the
hon. Minister. After he has removed the bottle-necks and after the railways
have been put on u firm and  <ound footing, these are the most important
questions to which he should apply his mind.

8hri B. Das: [ was surprised to hear Mr Sidhva saving that the
railways have not moved forward towards progress. He forgot that-there was
an Indiun lailways Enquiry Committee over which a distinguished Member
of this House, Pandit Hirday Nath Kuuzru presided, and that report was
partially dis:ussed on the flour of this House last vear. Let me take this
opportunity to welcome Pandit Kunzru to this House to-day after his visit to
South Africa whence [ think he has Dbrought a little ray of light on a very
difficult issue, and I hope that in the Round Table Conference on South Africa
when it ineets, our Indian brethren will have better rights of citizenship and
more freedom in South Africa.

Last year, in the month of March, the hon. Railway Minister brought tke
Kunsru Report for consideration. At that time most of us felt that the time
was too short, because most of us had not been able to digest that voluminous
document and we felt that opportunities would be found this year to discuss
that report. But I felt very much pained when Mr. Sidhva ignored completely
the existence of that report. Of course he paid high compliments to our
two Minister friends. I also congratulate them for their sound railway budget. -
But whatever compliments we give to the hon. Minister friends must have to
bo shared by the Railway Board, and all the various workers in the railways,
as the hon. Minister rightly said. 1f the Railway Board is to be reorganised—
and all of us are definite about that—we have to sece that the Railwav Board
i8 properly allotted its duties and that the Board does not carry forward some
of the old-fashioned ideologies under which it worked under the former British

,

I will confine my observations to two aspects. One is the regrouping of
railways and I would like to make a few observations on the Railvgvr:y pBogard,
whether it should be a statutory authority or a simplified and reduced Railway
Board than what exists at present.

. As 8 regrouping, my hon. friend Mr. Kunzru was very emphatic that
we should wait for some time to regroup them as also to form the Statutory
Railway Authority. We wanted a time lag of five years, during which the
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Members of Parliament and the country would have experience of how the -
Railways ure functioning under the Republican Government. I am glad to
know that my hon. friend Mr. Goenka wanted that the regrouping of the
railways should be done soon and I take this opportunity here to congratulate
hon. Shri Gopalaswami Ayyangar on his courage. Hi must have met with
many difficulties as also opposition from the various General Managers. Each:
of them is a satrap in his own railway and would not like to lose the power:
and pelf. My heart went to him when he said that this, question is in an ad-
vauced stage of consideration. As to whether it should be six or five railways.
I have my doubts. If we regroup the railways it should not be more than
five: it is ample, unless we want to perpétuate a number of General Mana-
gers who are at present in service. I would advise my hon. friend Shri.
Gopalaswani not to appoint any more General Managers on a permanent Lasis.
I would advise him also not to appoint any more members of the Railway
Board on a permanent basis, unti]  this problem is considered, thrashed oub
and this Parilament comes to a definite decision in the Autumn Session. Per-.
haps it will not be easy for us or the hon. Minister to bring forward definite
proposals before the House in this session. Let us wait. Let us not fall
into the trap which our bureaucratic predecessors used to fall into of appoint-
ing persons in high offices permuanently, so that the question will subse-" .
quently be raised how to employ these highly paid members of the Railway’
Board or the General Managers, who may say that under the  Constitution.
they have a licn on their appointments. o

With these preliminary-observations I will proceed further. My friend,
Mr. Tirumala Rao suggested:- regrouping on a linguistic basis. That is not
a right solution, although in Orissa we are overcrowded with Madrassies, the
province from which both the hon. Ministers come. But the Tamilians are-
very few:in the Orissa Railway Administration. I think that economic basis
should be the fundamental desideratum’ of regrouping. There should be two:
castern groups and two western groups, and one in the North. Another group-
ing will inelude all the technical and state industries.

Last March I stated that I was against a Statutory Railway Authority.
Since we have attained the Republican stature I feel that no  statutory
Railway Authority is necessary, in view of our experience gathered from the:
Damodar Valley Corporation and the Delhi Electricity Corporation Authority,
about which I mentioned last year in the House. It is not necessary to create-
a republican authority within a Republic and the Ministers are too much’
otherwise occupied to control the rebellious actions of these republics that we
create. I would remind the House that the Damodar Valley Corporation and’
the Delhi Electricity Authority are not under the Auditor General of India.
The constitution of the Delhi Electricity Authority was so framed by Sir James
Pitkeathly and the then British rulers that the Auditor General had no autho-’
rity, although the Government of India had invested three crores in the shape-
of debentures and loans. These pitfalls which are the legacy of the Britishers,
meant for their commercial gains, should not be introduced in the Railway"
administration and I am dead against the Railway Statutory Authority. We-
have two Ministers for the Railways and they are emough. They should have:
technical and administrative advisers.

'That brings me to the point which Shri Gopalaswami has definitely raised,
whether the administrative side of the railway admnistration should be -eparate-
from the technical side. I agree that the technical side should be taken away
from the control of the administrative side of the Railway Board. Let the
Chittaranjan, where we build our locomotives or the Ajmer Workshop be all-
India concerns. They can carry out repair works for the E.I. and B.B.C.L.
These petty General Managers of Railways need not think that the Railways:
are their individua] concerns, for by that mentality we cannot develop the-
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.efficient running of State industries. There is the Bangalore Aircraft Factory.
We are going to establish a factory at Sindhri. We are also going to establish
8 tool steel factory where we are going to make machinery. The railways
pecsaess the biggest engineering industry. If all the State industries do not
pool their general and technical knowledge towards the general development
«of the engineering industry, then we will not have a complete overall picture for
the efficient running of the State industries, about which we are most anxious.

This is an aspect which I hope my hon. friend Shri Gopalaswami will bear
din mind. I am glad he said that he will consult the industries and the cham-
bers of ~ommerce as also labour. Mr. Goenka wanted the labour elemen: to
e transferred from Madrus to Assam. We must have a reduction in labour
personnel for the railway industry cannot stand if it has larger labour than
mecessary. My hon. friends Messrs Venkataraman and Sastri’s wailings made
ae despair. There are Members coming to this House who always think that
dabour is dissatisfied. There was a time when everybody became a leader of
labour and became a Member of this House and competed for a seat. 1 am
:glad that there are no more special preserves for labour, capital or any other
interest. My friends who represent labour, although we are now in the
Republican era, still talk in terms of special reservations. The cost of living,
88 Mr. Venkatraman pointed out, has no doubt been very high. But every-
body is suffering in that respect—I awi suffering, my hon. friend Shri Gopala-
swami Ayyangar is suffering and Mr. Venkatraman himself is suffering. \Why
.should railway labour get any special privileges—cheap grain shops. special
allowances and all that? And still their agitation is for higher wages, which
are already 200 per cent., T think. My computation of labour wages was 150 per
cent. and | sccept the corvection of the hon. Minister that they are some-
‘where about 200 per cent. Yet the production, nccording to my friend Mr.
Shastri, has not gone up very high. There is no man-hour production basis
.and they want more salaries, more houses and better living conditions. The
socialists may come some day and rule this Republican State and they can
-only build houses for the workers and perhaps we will leave our own houses
and hand them to the labour-communists! That is not the thing that will
%elp our national econmoy. Labour must produce. They say, ‘‘produce er
perish’’ is the capitalist cry. No, it is the nationalist cry of India. Unless we
produce—produce armaments, railway wagons, railway coaches, railway en-
gines—we are going to be doomed. Knowing as we do that we are on the eve
«of great tragedy, that at any moment we may come into clash with other
.pnations, he they our near neighbours or others. 1 do not want war, I am a
proifist—but if we have to go to war, who will produce? It is not going to be
schieved by paying more money to labour whose representatives say they con-
“#rcl the ‘genius’ of railway development and progress. I hope when the labour
leaders speak this afternoon on their own motions they will give an assurance to
this House—to this Parliament—that labour is determined to work and produce
on a man-hour basis so that we may be able to employ two perscns where five
are engaged at present.

I will just 8dd one more suggestion—I have already hinted it. I do hope
thuy my hon. friend the Railway Minister will see the State industries have
‘& unified svstem of production. T do not want the railway engineering
workshops, at Khargpur or Chittaranjan or any other place, to think that
their knowledge and experience are sacrosanct. As & distinguished
member of the Cabinet it is the duty of my hon. friend to see
‘Mhat reilway experience and knowledge are not kept aloof from other State
industrial developments. He will thereby ensure that national
industrics grow up much quicker and India becomes self-sufficient.
I congratulate him for developing rapidly our railway industries. The dark
-ghadows that were hovering over us last vear are no more to be seen this vear.
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S0 I want him to apply the benefit of the experience and knowledge of railway
engineering and railway workshop to the general industrial development.of the
country, whether it is in respect of Ministry of Defence or Industry or any
other Ministry. If that is not done it will perhaps not have a wholesome
etffect and quick result as we all very much desire to have to develop our
national credit and sound national economy.

Mr. Deputy-Speaker: Mr. Chandrika Ram.

Shri T. Husain (Bihar): On a point of order, Sir, have we to catch the
eye of the Speaker or have we to submit vur names?

Mr. Deputy-Speaker: Members have to catch the eye of the Chair even if
names are sent.

Shri Chandrika Ram (Bihar): I would only confine myself to my own
Railway which is the ‘“Old and Tired”” Railway as the hon. Minister termed
it last year, that is, the O. T. Railway. A few years ago this was taken over
by Government. The whole House knows that this Railway was very badly
managed by the Company. In those days Companies used to run the Railways
for their own benefit. When the Government took them over it was their
dut: to see that the Railways were improved. And in the last three years
aitempts are being made to improve the Railways in the whole of India,
and anyhow something has been done in this direction. But regarding this
Railway, ever since it was taken over by Government, not enough care has
been bestowed on this Railway. As you know, Sir, this Railway goes through
a very fertile and very prosperous part of the country. But it is neglected by
railway officials and the railway administration as a whole. The people who
are sent over to it as senior officers or as head of the Railway mostly happenr
to possess no imagination of any sort. It was very recently that the General
Manager of the O. T. Railway spoke at a press conference at Patna—I think
on the 12th of February last—and he said that a lot of improvement has been

done in that Railway.

Now, let me give you only a few instances regarding the improvement of
this Railway—and these instances are based upon my personal experience.
It wags only on 20th last that T happened to travel on that Railway. When I
reached Savan station by the 2 Down Express, it wss only late by an hour:
and a half! And then the train which comes there at 10-30 was not there, it
reached there at 2-15. When I made enquiries about this I was told that
because it is a ‘‘mixed’’ train there is no proper time for arrival at the station!
And the train which was to leave at 2-40 left at 6-15. This is the usual time.
But the General Manager said that ‘““we have made a lot of improvements om
this Railway’’.

[ would also like to point out that on this Railway the loop lines parti-
cularly have always beey neglected. No officer of the railway administration—
not even the Traffic Manager or General Manager—takes care to go and see:
what is the condition there. If he does he can see that there is no window, no
door, no light, nothing of the sort in the carriages, and water—at least in these:
loop lines— is not available. Sir, T have taken so much time on this only to
impress upon our hon. Railway Minister to take personal interest in the O. T.
Railway,

I may also say something in regard tn the steamer servizes. You know
we have to cross the Ganges from Patna to the other side of north Bihar.
The General Manager, Mr. Trehan. himself, commenting upon the inefficiency
of the steamer services, said that most of them were old, some of them:
having been in service for the last sixty years. However, he gave an assuranee
that efforts will be made to renew the steamers. I may relate one story re-
garding this steamer service. In October 1948 one big steamer ran aground
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snd got stuck up in the mid-stream -of the Ganges. For twentyfour hours
no help could come ‘either from Mahendru side or Digha ghat side or Sonepur
gide. There were 1,500 passengers aboard and I was one of them. You know
‘recently, in 1948 at Sonepur fair the tragedy occurred and the Navayani sank
with a large number of passengers. The whole public of Bihar, the provincial
Legislative Assembly, the Chamber of Commerce, the engineers are all anxious
to have a bridge there—if not a rail-road bridge at least a road bridge. But
the hon. the Railway Minister in answer to a question recently stated that he
is ‘“‘considering the point”’, though it is very important. I would like to
-emphasize that from the commercial point of view, from the point of view of
the general public and in the interest of general development of north Bihar
this improvement is very nzcessary. You are trying to develop your jute
industry. For that you must afford the necessary facilities. But in these
parts of North Bihar where jute is growing there is no facility for its trans-
“portation; the kisans who grow the jute do not find it possible to transport it
-outside for commercial purposes.

Recenly, I was for some time a member of the Advisory Committee of
this Railway. Of course, I think most of the recommendations of the Ad-
visory Committee are never taken into consideration. I was a member there
i r two years and I sent in many recommendations. They might have reached
the Railway Board, but I do not know how far they were carried into effect.
At present I think there is on the local Advisory Committee not a single mem-
ber of that area who may be in a position to attend to the grievances of the
generul public in regard to that Railway. Recently T had the good fortune of
travelling from Sugauli to Raxaul.,  Raxaul is a very important station of
O.T.R. on the border of Nepal and thousands from India visit Nepal through
that station for pilgrimage and other purposes. Well, when I got into the
train at midnight I found there was not a single electric bulb in the whole of
the Train. There was nothing to keep our luggage on. It was as though
the Railway had nothing to do with any of these things. When I enquired
about it I was told, “Nobody cares for this loopline. We run from here to
‘Sugruli and back daily. If we write something about all these things we
will not get a reply nor even an acknowledgment from the office of the
General Manager.”” This is the condition of the O.T.R.

You talk of ticketless travellers, but why do not you ask yvour own servants
to expedite matters in this regard? Especially in the looplines you find people
waiting outside the ticket windows for tickets. I found in two stations that
even after the train comes in the window does not open. People who have
been waiting there in large numbers finding that they do not get the tickets,
get into the train without tickets and when the T.E. comes in he makes some
compromise with those passengers.  That is a huge loss for you everywhere on
the O.T.R.. especially on branch lines. Once a friend of mine, a Member of
‘the Assembly, and myself got into the train without tickets because we could
not get them, and later when we paid the proper amount of money to the ticket
collector for a ticket to Chupra, he issued us tickets from the adjacent station
to Chupra. We could not identify the man, so we could not take any action.

As regards arrangements for water. even at Sonepore in the hottest months
there is no water available. You will find in the station quite a pucca plat-
forin where it is written shudh mitti, that is pure earth, but still you will find
no mitti available for the use of pussengers who want to wash their hands.

The condition of this Railway is most deplorable. I would like that the
Minister himself. or some members of the Railway Board, without prior inti-
‘mation should travel third-class in this Railway, and then they will be able to
-compare the conditions existing in this Railway with those in other Railways.
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Sir, let me tell you a short story, if you do n?t mind. There was a drama
staged at Lucknow in which there was an act with a judge and a few accused.
“The accused were sentenced to be hanged, but then the judge gave them an
alternative sentence: they were either to be hanged or made to travel third-
class in the O. T. Railway. The accused preferred to be hanged rather than
travel third-class in the O. T. R. Well, that is the condition of the O.T.R.
.of which so much has been said by the General Manager.

. . . . . into
Sir. in saying all this T am only requesting the hon. Minister to look in
the affairs of this Railway. He has paid so much _comphment to the Railway
Board and to members of the Railway staff. It is very good to encourage

them, but it should also be seen to that work is done.

Mr. Deputy-Speaker: The hon. Member must now conclude. It is pas
-one o’clock.

The House then adjourned for Lunch till Half Past Two of the Clock.

The House rc-assembled after Lunch at Half Past Two of the Clock.

[MR. DEPUTY-SPEARER in the Chair.]

Shri Hossain Imam (Bihar): In discussing this demand for grant, I should
like to deal with only one aspect of the matter, namely, the re-grouping of the
railway system. I am particularly concerned about the fact that the metre
gauge trains and metre guage lines do not receive the same atlention that the
broad guage trains and lines do. In the new changed circumstances, the metre
gauge carries a greater milecage east-west than the broad gauge does. Broad
gauge begins from Calcutta and terminates either at Amritsar or Bcmbay;
whereas metre gauge stretches from Dwaraka right up to Digboi where you
have the oilfields—a distance of more than 2,000 miles. Between the Southern
system of M. S. M. and S. I. Rys. and the B. B. & C. I, O. T. R. and the
Assam Rys. we find a gap of about 200 miles between Manmad and Khandwa.
If we had a line joining up the southern metre gauge system with the northern
metre gauge system, we would have an alternative route available to us in
times of need. It would also avoid transhipments. The entire salt traflic
from the Sambhar lakes in Kajputana has to go to the south only by tranship-
ment. By introducing a connection as I have suggested, this can be avoided.

Another thing I would like the House to consider is whether it is convenient
to have the railway headquarters situated at the end of the line. The E. I. R.
stretches from Calcutta right up to Delhi, but its headquarters, instead of
being in the centre, is at the eastern end. Similar is the case with the B. B.
& C. I. It controls the metre gauge system connecting Kanpur, Agra, Delhi
and Ahmedabad, but its headquarters, instead of being in Agra or Delhi, are
in Bombay. It is essential that the headquarters should be in a place from
where control can be easily exercised. In the olden days, we had to trim our
trade according to British policy, which was dictated merely by the corsidara-
tion of how to help keep the trade of the U. K. Now, we have our uwn
internal trade to think of, and that is far more important, even from a inoney
point of view, not to say the export point of view. If an analysis is made of
the amount of goods and freight collected by the Railways, it will be found
that internal consumption accounts for the greater part of them. This two
thousand miles long railway system is controlled at one end in Bombay und
another in Gorakhpur and another in Assam. There is no line interlinking
these. 1t would be better if they are re-constituted and a central system is
brought into being.
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I am sorry 1 was not present when the hon. Minister of Railways introduced
his Budget, nor have I had time to study his speech with the care I should like
fo devote to it. But I find that there is no mention in his speech about how
_the Stetes Railways are going to be integrated. Are they going to be kept in
separate compartments, or are they going to be integrated with existing railway
systems? If we leave them as they are, they will not serve the purposes
assigned to them in the scheme of things as they have emerged today. I refer
particularly to the numerous Railwayvs in Rajputana and Saurashtra which,
even if they :re kept together under the Rajputana administration, would not
pe as well served ag if they were linked up with the B. B. & C. I. with head-
quarters at Ajmer. Similarly, the Nizam’s State Railway should be merged in
the M. 8. M. or it should be re-organised, so that these three systems may have
a common arrangement for dealing, one, with the broad gauge and the other
with the metre gauge. I do not like this mixing up. The metre gauge is
always treated ns the younger brother. Tt does not get that amount of attention
from the public as it should. You hear of the G. T. Express and the Janata
Express. Nobndy talks about the O. T. R. A friend from that part of the
country said that one might prefer to die rather than travel Third Class in
O. T. R. 1t is only by the wayv that we hear about the metre gauge lines. I
personally regard them as most important and I wish that, in the new set-up of
things, they should get the eare and attention they are entitled to.

Pandit Kunzru (Uttar Pradesh): Many of the questions that have beem
raised in the course of the discussion today were dealt with by the Railway
Enquiry Cowmmittee. Some discussion about the main recommendations of
that Committee took place about a vear ago. We expected that Government
would be able to examine the recommendations and circulate to hon. Members
their decision well before the Railway Budget debate took place this ycar.
When 1 ms<e enquiries, however, I found that no hon. Member had received
any information from Government regarding any action taken by them on the-
recommendations of the Committee. I have been able to get from the Library
a copy of the report of the action taken by Government. But this had been

received there cnly about two or three days ago.

8hri B. Das: We have no information that it has been placed in the Library..

Pandit Kunzru: It is hardly possible, therefore, for hon. Members to dis-
cuss the question of railway policy with full or even any knowledge of the views
formulat:d by Gevernment in regard to the principal recommendations of the
Ruilway Fuquiry Committee. 1 hope that my hon. friend the Minister for
Railways wiil explain to us why so much delay has taken place. According to
my informution, Government considered a good many of the recommendations
and came to certain decisions months ago. Why were not these decisions:
circulated to hon. Members much earlier? I think we are justified in bringing
a charge of unreasenable dilatoriness against the Ministry and the Railway
Board for having teken so much time to let the House know what decisions they
had taken in regard to the important matters that formed the subject of discussion
at this timg last xear. Not having been able, Sir, to go through the decisions
of the Government carefully, it is not possible for me to deal in a satisfactory
manner with the subject under discussion. But T should like to draw attention:
to two or three matters that have been referred to today.

My hoo. friend the Minister for Railways has referred in his Budget Sneech
to the question of regrouping of railways and some hon. Members have expressed
their own views on this subject today. Not knowing how the mind of
Government is ‘working and what are the principles on which theyx have agreed
in regard o the regrouping of Railwiys it is very difficult for any hon. Member
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to express any cousidered opinion on the subject. But there are two or three
observations that I should like to make in this connection. It has seemed to
me during the discussion today that some hon. Members are attaching more
importance to a reduction in the number of Railway Headquarters rather than
to other matters far more important than this. I hope that the number of
units alone will not determine this important question. What we have to
consider is the size of a unit, or, rather, the proposed size of a unit, the traffic
ikat will be carried by the new unit and the capacity of a General Manager to
supervise efficiently the working of the unit controlled by him. I hope all these
matters will be paid attention to before any decision is arrived at. If the
General Manager is to be responsible for the working of his Railway, its size
should be such, its mileage should be such, as to be well within the capacity
of an intelligent and hard-working man to supervise. 1If either purely for reasons
of economy or in order to reduce the number of units on an a priori basis, the
present railway units were amalgamated, I seriously doubt whether the results
would be satisfactory.

The next question, Sir, that I should I’ke to refer to is the financial question.
The Railway Fnquiry Committee made many recommendations on ‘this subject,
but I shall refer to two of them only on this occasion. One of the recommenda-
tions that I wish to draw the attention of the House to is that no
outlay should be incurred otherwise than on strictly financial considerations,
unless’ the other factors which might justify the capital expenditure are so
important that it would be unwise to ignore them. The decision of the Govern-
ment on this point is as follows:

i
‘“The recommendation is not practicable, in view 6f the recommendation of the Railway

Convention Committee in 1949, since accepted by the House.”
Y

Surely it behoved Government to staté*here what the decisions of the Railway
Convention Committee were and not compel hon. Memkers to turn to that
report in order to understand fully the reasons for Government’s decision.
But apart from this when one reads the report of the Convention Committee
one comes across no convineing arguments in favour of its view. We all realise
that strictly financial considerations cannot be adhered to in all circumstances.
But as financial considerations are important and very important at the present
time, it is not merely desrable, but necessary that any departure from financial
considerations should be justified by cogent arguments. Merely to say that
capital expenditure may be necessary for the sake of the indirect benefits that
it may ineur, is, I submit, not a correét way of looking at the question. Govern-
ment should be iz a position to state all the indirect benefits it expects from
a new project that is not likely to be remunerative. Otherwise, there
would be no standard by the aid of which we can distinguish between prudent
expenditure and extravagance. The summary dismissal of the Railway Enquiry
Committee’s recommendation by Government does not seem to me to be at
all justifiable. The Committee was careful enough to point out in certain
circumstances financial considerations might be overborne by other consider-
ations. Any proposal for unremunerative expenditure should receive the fullest
consideration before it is decided to disregard the likely financial results of
the new project.

The other recommmendation of the Railway Enquiry Committee to which I
want to refer is this:

‘The capital at charge includes about Rs, 68 crores representing intangible assets of the
Indian_Government Railways. We recommend that a beginning should be made to write
down the cost of the intangible assets by contributing one per cent. of the gross earnings
ev.erty year to an amortization fund. This should be a charge against the gross traffic re-
ceipts.” '
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Government cbserve with regard to this recommendation simply that it is
-not accepted, and the reason which they give for it is that the Railway Con-
vention Committee of 1949 did not favour writing down of capital and that the
House has accepted this view. They further go on to say ‘‘as in future un-
remunerative expenditure will not be charged to capital; the creation of an
amortization fund is also not necessary.”’ I read the Railway Convention Com-
mittee’s report when it was supplied to hon. Members. I went through certain
portions of it again today in order to find out what were the reasons for v/hich
the Committee did not accept the recommmendation of the Railway Euquiry
Committee, but 1 confess that I have not come across any paragraph in the
Cominittee’s report that gives any reasons for the inability of the Committee
to nccept tha: Ruilway Enquiry Committee’s recommendation. I went through
the report hurriedly and may have, therefore, overlooked the passage bearing
on this matter, but T do not remember having come across any -arguments
in the report justifying the rejection of the Railway Enquiry Committee’s
recommendaticns.  Government say that as in future unremunerative expendi-
ture will not be charged to capital, therefore, the acceptance of the Railway
Enquiry Committee’s recommendation is unnecessary. This is a curious argu-
ment. That unremunerative expenditure will not be debited to capital in
future, is put ferward ag a ground for not redressing the just grievances of the
Indian Railways. You may not do them any further injustice, but is there any
reason why yon should not try to remove the burden under which they are
labouring on aceount orf past injustice? Whatever formula may be adopted,
Sir, for dividing the Railway surplus between the General Revenues and the
Railways, 1 think there can be no justification for not reducing the capital at
charge in the manner suggested by the Railway Enquiry Committee. If after
this has been done. the formula that has been proposed by the Railway Con-
vention Committee and accepted by the Government does not enable the hon.
Finance Minister to get the sum that he requires to balance his Budget, by all
menns increase the Railway contribution but place the Railway finances on a
gound basis in accordance with arguments that can be justified, but the method
adopted by Government is slipshol. Tt ean be justified on no grounds.

The Minister of State for Transport and Railways (Shri Santhanam): May

I suy that all these remarks of my hon. friend apply to the House which has
accepted and nct to the Ministry. .

Pandit Kunzru: The House has accepted the recommendations thnt_ my
hoa. friend placcd before it. Had my hon. friend himself been more alive to
the importancs of the matter and had he thought it necessary to proceed on
certain general grounds that could be justified, T am sure that the House, as
guided by him. would have come to a sounder conclusion. I think the House

has n grievance against him for not having given it the right guidance that it
expected of him.

The Minister of Transport and Railways (Shri Gopalaswami): From the
hon. Member’s point of view.

Pandit Kunzru: I am putting the hon. Member's point of view.

Shri Gopalaswami: When the hon. Member said ‘‘right’, he apparently
meant ‘‘right frora his own point of view'’.

Pandit Kungru: Whenever I have discussed the matter with any Member
of this House outside the House I have found him in complete agreement with
me. Thereforg, the view that I am expressing is not simply, my own; it is 4
vinw that is shared by many Members who had had time to copsider this matter
and if the House had time to consider it fully, I ama sure the entire House would
bave agreed with the Railway Ex}qixrs Committee on this poim}.
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Shri 'Go]ialaswami: I am sure the House will take note of this.

[MR. SPEARER in the Chair]

Pandit Kunzru: I should like during the two minutes that remain to me
to ask my hcu. friend the Railway Minister to tell us a little more in detail
about the cperating efficiency of the Railways than he has done in his Budges
speech. The improvements that he pointed out justify our congratulating both
tke Governmens and the Railway Board on the results that have been achieved,
but I should like to have a little more information on the subject ’.chan my hon.
friend - the Minister of Railways has supplied. I should in particular like to
know how the locomotive workshops and the carriage and wagon workshops are
working and what steps have been taken by Government to see that the shortz}ge
of material from which the workshops were suffering has now become a thing
of the past. .

Again, in connection with the operating efficiency of the Railways, I should
like to know what is the daily engine mileage at present and how it compares
with what it was when' the Railway Enquiry Committee reported.  These

3 pM matters are important and unless more light is thrown on them we

* cannot have any icdependent means of kaowing to what extent the
Railways have improved their operational system. The success of the Railways in
handling traffic of all kinds depends to no small extent on the proper utilization
of power, on the efliciency of the workshops and on making the best use of the

present cspacity of the Railways to handle the largest amount of traffic and
to move it as quickly as possible.

Shrimati Jayashri (Bombay): The hon. the Minister for Railways the other
day said that no woman took part in this discussion and I take this opportunity
to say a few worde on this subject. My object is to ventilate the grievances of
the women travelling, especially in Class III. One of the hon. Members the
other day said that the condition is abominable. I would say it is inhuman,
cruel considering thg congestion in the III Class compartment. Aged, wowen,
.nursing women, pregnant women with their little babies have to travel packed
like sheep. An hon. Member had said, why should women ask for separate
arrangement for women. I think women would like to travel with the men but
men themselves weuld not prefer to travel with women, because women, besides
looking after the babies, have also to look after heavy trunks and other luggage.
Men desire to travel in comfort and leave the worries to women. I would tell
one story that was told by a very reliable person travelling in such a condition
in class IIT compartment. It is a sad story. One woman was travelling with
her baby and another woman walks in with her child and a few trunks and
in the ccngestion she tries to put the trunk on the upper berth and the trunk
falls on the child and the child is crushed. The mother gets furious and throws
the child of the other woman out of the window. Such tragic things happen
in class IIT womcen's compartments.

When we talk of the welfare of women and children, and when we talk of
the welfare of children in schools and in hospitals, we should not forget the
welfare of children when they are travelling. Travelling should be a pleasure.
They should look forward to travel which gives so much opportunity to know so
much of various places, and I would suggest to the Railway Minister when he
says he is going to give us a few amenities and when we are going to build new
coaches, we should have some moving space like corridors, & we have in G.I.P.
trains going to Poona, so that children can move about and at the end of these
corridors some space should be kept fer putting the heavy luggage. I wounld
also suggest that a few welfare service women should be engaged so that thn
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mothers oan be helped in looking after their children and also they can be
guldeq. I do not mean that these women should be of haughty temperament
behaving like schocl-teachers scolding the women and behaving in g very

snobbish way but they should be kind hearted women who would help the
mothers in, travelling.

I would also suggest something about the lavatories. A few hon. Members
had spoken in this House-that these are kept in a very undesirable and dirty
condition. If the lavatories can be cleaned after every few hours, it would be
a comfort for women travellers. We are going to have 8 or 4 classes and I
would suggest that the colours of the compartments are painted in different
ways 50 that poor ignorant villagers who try to board these compartments ate
not treated rudely by . snobbish first-class passengers. I have myself’
experienced that when the poor ignorant people try to board the First class
compartments not knowing that they are treading on the rights of the Class I
passengers, they are very rudely treated. They are thrown out of the compart-
ments ag if they are curs. I wish that some arrangement can be made so that
the ignorant people can find out the right compartments. If the colour of the
compartinent is different they can easily find out.

8hri Borooah: (Assam): I take this opportunity to bring to the nctice of
this House us well a3 Government the necessity of bringing the undeveloped
areas in India to the same level as the highly developed areas. As is only
natural, I will base my remarks on my experience of the working of the railways
in my province or State and I hope 1 will not be considered to have a proviucial.

or, if I may be allowed to coin a word as my hon. friend Tyagi is often allow=d,
‘state-ic’ outlook. 1

You are awsre that my State or province, Assam, has been always treated:
not only as my hon. friend Hossain Imam was telling, as a younger brother,
but as a distant poor relation. We are at a disadvantage for two reasons: one,
because .we «are at a distance, and the other because our railways are also metre
gauge railways aud therefore do not belong to the higher caste in the rsilways,
I mean the brecad gauge. I only want to bring to your notice our difficulties
that have been creuted mainly due to lack of transport and inadequacy of
railways. The other day, I heard the hon. Commerce Minister say that tbe
two prinecipal commodities that earn dollars for India are jute and tea. We grow
eixty per cent. of the tea that is grown in India and we earn sixty per cent. of
the dollars earned by the tea industry for the whole of India. Now, these
three million pounds of tea have to be carried from Assam to Calcutta and
shipped before they can be useful as dollar earners. The price of tea, s I
umferstnnd, is in the neighbourhood of Rs. 1-12-0 per pound. Today, due to
lack of transport facilities, tea is being air-lifted from Assam to Calcutta and
it is paying enywhere between four annas to six annas per pound. Jute is
another commodity that we grow and Assam accounts for about one-third of
the jute, golden fibre as it is called, that is produced in the whole of India. Jute
is & thing that is too bulky to be carried by air. But, due to transport diffi-
ocultics, jute was carried from Assam, and I believe it is so even now, by
air. The freight per pound was ten pies which works up to Rs. 13 a maund.
That means that for every maund of jute grown in Assam, the producer lses
sbout Rs. 18. You want to grow more jute; the Government of India has
taken up development schemes for growing more jute and for exteading the
cultivation of jute. But, how do you expect the people to bave any incentive
to grow jute if they lose Rs. 18 a maund only from freight alone?

I will not take yp the time of the House by repeating our tale of woe. I
will only tell you that today in Assam, trade, industry and agriculture are
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almost ‘at a stand-still. Our food-stuffs, sugar, salt and wheat products have
to come frora here and they are not available to the common people because of
transport difficulties again. We are placed in a great difemma. Whereas we
have to pay a higher price and it costs us more to get the things that we get
from outside, for our produce we are getting less due to inadequacy of the
railway system. As you are aware, we had two means of communication in
Assam: one was the Steamer company and the other was the railway. Both
pass through Pakistan. During the last two years, the ways of Pakistan have
been erratic. There have been many an occasion when our trains and steamers
that pass through Pakistan carrying goods to and from Assam have been detain-
ed. The linking up of the Assam railways with the rest of India has beep a
great achievement. The Ministry and the Railway Board deserve congratulations
and gratitude from the people of Assam. Perhaps I will not be divulging ary
secret or acting against the public interest if I say that it hardly carries one-
fourth of the traffic that has to be carried by the steamer and railway in Assam.
This much for our connection with the rest of India.

So far as the rsilway system inside the province is concerned, it is still more
depressing. The Assam Railway, formerly known as the Assam and Bengal
Railway, passes through the whole of Assam particularly on the southern bank
of the Brahmaputra. Peculiarly enough, this railway does not touch the head-
quarters either of a district or a sub-division except the town of Gauhati. The
train passes through wilderness and does not pass through the inhabited sreas
of Assam. When the line was first laid towards the end of the last century, the
-consideration before the then Government was different. They thought that
strategic considerations were more important than considerations of interests of
the people. As a result, today, our towns except one are situated on Lranch
lines and where there is a branch line, as you know, there is a bottle-neck. Not
only that: in the north bank of the Brahamaputra, the railway stcps in the middle
of the provinee with the result that this area which grows paddy, jute and tea
is altogether untouched by the railway at all. There are two Steamer com-
panies that operate in the Brahmaputra and these two constitute the biggest
river transport system in the country. They are owned by Britishers and they
are run in the interests of the European tea planters alone. They carry mostly
not only tea, but also fertilisers and other equipment of the tea industry. Not
only that, it is a well-known fact in Assam that the motorcars and perambulators
of the tea-planters are given preference over the essential food-stuffs necessary
for the people, in these steamers. During the war, the entire railway was the
monopoly of the Army. Salt which is such an essential commodity was selling
-at Rs. 12 a seer in most parts of the province. Even today everything, food-
stuffs and consumer goods, is selling at a higher price in Assam, because of our
transport ditfculties.

I will give my own personal experience. Today my honourable friend Shri
Deshbandhu Gupta was a little unhappy about the rise in the price of newsprint.
The price of newsprint would be somewhere near eight annas or ten annas a
Ib. We purchase newsprint in Calcutta for eight annas or ten annas g Ib.
and then pay ancther eight annas in freight by air from Calcutta to Gauhati.
That is how we are managing things in Assam and that is how the Goverument
Is managing things in Assam. If it was merely a question of the people of Assam,
I would not have pressed this House to take notice of it so much. As you
know Assam is the eastern frontier of Indiz and the security of Assam means
the security of India. Therefore, I would suggest that this House and this
‘Government should take special care of those backward areas, particularly in
the eastern frontier.

This criticism of mine should not be interpreted 2s a criticism of the working
of the railways in Assam at present. I know, that there has been a good deg.l
-of prograss in thz efficiency of the working of the railways in India and that is
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very much in evidence in Assam also. Quite a few years ago the working of’
the Assum Railway before the war was discussed on the floor of this House and
-2 European member clinched the issue by detailing his own experience. He
said that when he went to a railway station and asked the Station Master
whether the train was running to time that day, the Station Master replied,
*‘Bir, yesterday's train has not come yet.’’ That was the condition before the
war and during the war the condition still further deteriorated, but I am glad
to inform this" House that the working of the Assam Railway has progressed to
such an extent that these things are things of the past. 1 know that there has
been u good deal of progress in the working of our railway, but still there are
griévances. In Agsam, as you know, we have the heaviest rainfall in the world
and it rairs for eigth months in the year. Unfortunately most of our railway

stations do not poesess waiting rooms where people can take shelter during the
rains. .

Another thing T would like to bring to the notice of the hon. Mlinister is
that, as ] was telling the House, the Assam Railway stops at the middle of the
province in the North Bank aund to the north of the Brahmaputra the biggest
town is Tezpur. The Assam Railway stops 16 miles short of Tezpur, and this
distance of 16 miles is connected by a light railway ealled the T. B. Railway
which is in such a rickety, dilapidated condition that it would remind wou of a
T. B. patient. These 16 miles could easily be taken up by the railway
‘administration.  That light railway is owned by a private company and their
lease expires about the year 1951.  The company does not take any irterest in
it and as a resnlt the railway is completely out of order. If Government takes
it up and link Tezpur to the main line, T think, a lot of difficulties of the people
of Central Assam, particularly of that area, would be obviated.

I do not wunt to take up more time of the House. but I would again suggest
that the problem of Assam should not any longer be considered as a provincial
problem. . It very much concerns the welfare and security of the whole of India.
The other day, the hon. the Deputy Prime Minister was telling us that if sny
State needed security, it was Assam and T make bold to say that for that
purpose if anz State in India today deserves and requires special care and special

attention at the hands of the Government and the Ministry of Railways, it is
Assam.

8hri Gopalaswami: 1 shall very briefly reply to the debate on these two cut
moticns.  Mr. Sidhva’s cut motion refers to general policy, particularly to the
Railway Board in connection with that general policy. Mr. Goenka’s
cut motion refers to regrouping of railways and reorganisation of the railway
administration. Now, these two have been debated together and in trying to
meet the points that have been raised in the course of the debate, I shall start
with Mr. Sidhva. His main point was in regard to the.Railway Board. He
seems still disappointed with the information that has been supplied to him
already ¢s regards the constitution and function of the Railway Board. He still
wants to know what exactly is the constitution of this Board. He complains

he has been supplied with no printed document, giving the constitution of this
Bouard. :

Shri 8idhva: 1 also wanted to inquire as to whether any alternation has been
made in the new set-up from the old constitution.

8hri Gopalaswami: I shall give a very brief resume of the history of this
Railwey Beard so that Mr. Sidhva might reclise how it came to be established
and how it has grown.
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Originally the railways were managed by a branch of the Central Public
Works Department. Some time about 1902, an officer was placed on special
duty; his name was Sir Thomas Robertson. He enquired intc the administra-
tion of railways at that time and proposed in 1908, I think early in 1903, to
have a small board consisting of a President or Chief Commissioner who should
have a thorough practical knowledge of railway working and should be a member
of the Viceroy’s Council for railway matters, and two other Commissioners
who should be men of high railway standing and should have a similar train-
ing, similar to that of the President. This particular recommendation was
ccnsidered by the Governor-General in Council of the time, and early in 1905,
about the beginning of February. 1905, the Government decided that the rail-
way branch of the Public Works. Department of the Government of India
should_be abolished and that the control of the railway systems in India should
be transferred to a Railway Board, consisting of three persons, a‘ Chairman
and two Members. '

[PaxpiT THAKURDAS BHARGAVA in the Chair].

This Board was constituted in the later half, I believe, of February, 1905.
Now. having constituted that Board. it had to be invested witk functions and
powers, and the Governor-General in Council, in its legislative aspect passed
an Indian Railway Board Act, 1905, Act IV of 1905, the title of which is—'“An
Act to provide for investing the Railway Board’’, which had already been con-
stituted, ‘‘with certain powers or functions under the Indian Railways Act,
1890.”" Secticn 2 of that Act said that the Central Government ‘‘ may, by
notification in the official gazette, _jnvest the Railway Board cither absolutely
or subject to conditions—(a) with all or anx of the powers or functicns of the
Central Government under the Indian Railways Act with respect to all or any
railways, and (b) with the powers of the officer referred to in section 47 of the
said Act, to make general rules for railways administered hy the Government.”’
Well, delegations were made by notifications subsequently under the provisions
of that Act. Subsequently there were further developments. 1 might refer to
some of these. The appointment of a Chief Commissioner was sanctioned some-
where about 1922. He took the place of the President of the then Railway
Board. And then, after he was appointed, the Railway Board, as reconstituted,
consisted of the Chief Commissioner or President, a Financial Commissioner and
two Members, the Chief Commissioner being the Secretarv to the Government
of India, jn the Railway Department. Then there was a further reorgauisation |
in 1932 when there was a reduction of one or two members of the Railway Board.
Subsequently the Railway Board was restored practically to its previous strength,
and the superior staff in 1938-39 consisted of the Chief Commissioner, the Fin-
aneis! Commissioner, two members and a number of directors and joint directors
and deputy directors.

That is how the Railway Board has grown. It is under these provisions that
the Railwav Board derives both its existence and its authority.

Now, another question that Mr. Sidhva asked was, “'Is it necessary, after
all, to have a Railway Board of this type, with its army of Directors, Deputy
Directors, Joint Directors, Assistant Directors and so on”’. I would only ask
him to remember the volume of work that the Railway Board has to deal with.
As the House knows, it has to deal with the administration, till now, of nine-
different railway systems; and on the 1st of April next, it will take in also under
its control, the various systems under the numeroas Indian States. They have
got to exercise an overall supervision. They have got to lay down policy, both
technical and administrative. They have got to see that these policies are carried
cut by the different units of the railway administration. And when we look at
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the work that this body has got to do, it would be difficult for us to escape the
conclusion that a body of this sort is absolutely necessary, if the Central Govern-
ment is to exercise an efficient control over both policy and exescution in regard
to railways.in the country. We cannot escape it. We can change the character
of it. We can say that certain things which they do might well be delegated to
subordinate authorities. We can say that they should do this and not do that
and so forth. But taking it from an overall point of view, it is impossible to
escape the conclusion that a central set-up of some such kind is absolutely ne-
cessary if this great nationalised undertaking is to be administered with anything
like efficiency. '

Now, Mr. Sidhva further asked, '‘Why not follow the example of the Posts &
Telegraphs Department which manages with a smaller number of Directors,
Joint Directors, Assistant Directors and so on?’’ The answer is obvious. I do
rot think in the scale and volume of the transactions that have te be dealt with,
the P. & T. set up, as it is to-day, can bear any comparison with the volume of
work which, the railways have got to shoulder, and, merely because the P. & T.
might have ten Directors and we may have fifteen Directors, it does not follow
that we could reduce our fifteen to ten.

And another point that Mr. Sidhva raised was about research. He asked,
‘“Is any research being done?”” He referred particularly to accidents. Both
in the eourse of riy speech and T fhink, in the course of the reply which my
hon. colleague Mr. Santhanam made to certain points raised in the debate, it
was very clearly pointed out that in the matter of accidents, Indian Railways
have a record which compares very favourably with records in other countries,
not excepting even the U.S.A. and the U.K. But I can quite understand
Mr. Sidhva saying, though we may have fewer accidents, why not avoid them
allogether? A very proper ambition to realise. But accidents are not always
avoidable in that way. Accidents happen because theyv are out of the ordinary.
They do not conform to any particular rules and regulations ard so forth. Some
of them, of course, happen because of neglect of the rules and regulations; but
others happen in spite of the best rules and regulations. There was, however, a
very rovel suggestion which Mr. Sidhva made for the consideration of the Railway
Board. He said there was something like that on ships sailing over the ocean.
He asked, ““Why pot build an air-conditioned eabin in front of the engine. Plant
one of the railway staff in that air-conditioned eabin o that he might watch what
is in front of the engine’’. No doubt, he would. in spite of the air-conditioning,
be suffering from excessive heat emarating from the engine. So, cut short his
working hours in the cabin to four hours. You put another man into the eabin
after four hours.

8hri Sidhva: What would you have said if an engineer had made the suggest-
ion?

8hri Gopalaswami: While I would be willing to excuse Mr. Sidhva's aberration
I would not be willing to excuse an engineer’s. This is what an engineer has
said and so you may take it for what it is worth. I understand that a flashlight
stuck on the engine cannot have a range ordinarily of more than about 300 yards.
You will remember that it is not a wide ocean, with nothing to obstruct vour
_¥ision, over which you are travelling. You are running this engine through the
country, perhaps through hills and mountains and all sorts of obstructions of an
artificial nature as well and your vision certainly is not unobstructed,” Apart from
that, the engine unfortunately has to keep to a pair of rails. It is not like a
ship which on vour being able to espy an obstacle in front, can be diverted from
ite course and thus avoid it........ .
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‘Shri Sidhva: HY can stop.
Shri Gopalaswamii What I say is that this is a very novel suggestion. ......
An Hon. Membei: It is not the only one.

_ Shri Gopalaswami:"Prima facie it appears to me to be what I call an aberra-
tion of Mr. Sidbva’s mind but I am quite wiliing to pass this aberration on to
my engineers to examine the feasibility of adopting some such device.

Shri Sidhva: T know what an engineer said to another engineer. That is
what I stated.

Shri Kamath (Madhya Pradesh): On a point of order, Sir, is it fair to say that
a Member of the House suffers from mental aberration? !

Shri Gopalaswami: Mr. Kamath might give me some credit for usirg the proper
language. T deliberately avoided the expression ‘mental aberration’ and said ‘an
aberration of the mind’. There is a distinction between the two.

Shri Kamath: My knowledge of the language is meagre and I would like to
know the distimction.

Shri Qopalaswami: Perhaps we can have a class together
explain it.

Shri Kamath: Why not have it straight away?

Shri Gopalaswami: I come to Mr. Sidhva’s last point, namely Mr. Mookerjee’s
€xperiment. ’

Shri Sidhva: That is a thing which you pooh-poohed and actually the engineers
agreed.

and I can

.

Shri Gopalaswami: I quite agree that I did pooh-pooh it.

Shri Sidhva: Tomorrow you will realise that I was right.

Shri Gopalaswami: Yes, right with a difference. Let me explain the position.
I did pooh-pooh it when it was first mentioned by Mr. Sidhva in the House but
at that time I understood him to refer to a device which had been suggested by
somebody from Bombay, according to which he had some kind of gadget in the
engines of two opposing trains, so that when they were within a certain number
of yards of each other, each train would stop in its pface and would not move
turther on to collide with the other. So I pooh-pooked it. But later on I dis-
covered that Mr. Sidhva referred to something else and when I looked into that
something else T thought that there was something to be suid and T did, as Mr.
Sidhva himself admitted, send for coaches fitted on with this devic\a...v

Shri Sidhva: So I was talking something sense and my hon. friend was say-
ing that my mind was deranged at that time.

Shri Gopalaswami: Let us pass a veil over that part oi it......
Shri Kamath: Sir, T wanted your ruling. Is it fair to say.........
Mr. Chairman: On what point does the hon. Member want me to give a ruling?

Shri Kamath: Whether a Minister or any other Member can be dlowed to
say that an hon. Member suffers from mental aberration or an aberraton of the

mind: I want to know whether it is proper.
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'nt. Ohairman: The words ‘mental aberration’ were never used. What was.
said was ‘aberration of the mind’, not ‘mental aberration’.

" 'Shri Xamath: I am not quite sure whether it is proper, Sir.
Bhri Sidhva: My purpose is served. His mind is derailed.
Mr. Chairman: Mr. Sidhva has already made good his point.

- Shri Gopalaswami: I am quite willing, if in Mr. Sidhva’s opinion my mind is.
derailed, to bow to his judgment.

With regard to this Mookerjee experiment, after a sample of it had been
brought to New Delhi station I took a number of hon. Members to have a look
at it. 1 decided that a trial should be given to this experiment and instructions
were Yissued to get together a rake with bogies fitted up with this device and
to have that rake used on a particular line. Before the rake could be fitted up it
was necessary to get Mr. Mookerjee’s proposals for the equipment that had to
be_put into these various bogies. He sent some particulars. They were found
incomplete- and he was usked to supply the deficiency. As a matter of faet
I found ag early a8 August last that the Gun and Shell Factory, Cossipore, which
had been asked by Mr. Mookerjee to arrange for the manufacture of the parts,
bad not intimated the cost of it-to the railways. For want of full particuiars the
rake was held up in the shops but since Mr. Sidhva spoke this morning I have
had the latest position ascertained by telephone. This is what I have got in reply:

*The E.l. Railway have lLeen giving Mr. Mookerjee all the assistance necessary. The
delay that has occurred in finalicing the fitting in of the equipment is due to Mr. Mockerjee’s
plans being changed from time to time and hence the equipment not getting ready. The
present position 18 that a rake has been fitted up with most of the fittings and is ready for
trinl.  The fittings have Leen changing from time to time. The E.I.R. have received a re-
quest from Mr. Mookerjee recently for two fans to be fitted in each of the end compart-
ments to keep the electromagnet from bheating unduly. This is being gone into with Mr.
Mookerjee. Mr. Mookerjee has been permitted to try these carriages out as and when he
requires, subject to their going into traffic only when the Chief Electric Engineer has had
an opportunity of satisfying himself that the equipment is safe.”

Let me assure Mr. Sidhva that T am not going to permit the Railway Admini-
stration concerned to drop this experiment. This experiment will be made. It is
only a question of the carriages getting ready for the experiment. As soon as
they are ready they will be put into commission.

Now 1 will puss on to Alr. Goenka. There is a great deal in what Mr. Goenka
sald a8 to the need both for reorganising the Railway Board and for regrouping.
His main suggestion with regard to the reorganisation of the Railway Board was
the inclusion of one or two non-officials. With regard to this I would only say
this: that there is a great deal to be said for the view that in the future set up
of the Railway Board it is not necessary to earmark all the posts in the Railway
Board for members of the railway service. It is possib’e that a time may come
when somebody outside the railway services might have sufficient knowledge
either of railway technique or railway administration to be thought of for the
purpose of tilling so important a vole in the railway administration. The matter
could be considered when the occasion arises,

So far ps reorganisation itself is concerned it is a problem bristling with a
number of| ditticulties and I think even the Indiun Railway Inquiry Committee
was unwilllng to make any very firm recommendation as to what should be done:
they consifered a number of alternatives. they indicated a certain bias in favour
of a partichlar alternative, but beyond that they left it to be examined, I believe,
by Goverfnent for a decision to be taken. That examination is proceeding and
it is very (losely inter-connected with the problem of regrouping. A good deal of
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the details of ‘the organisational set-up at the Centre will deperd upon the way in
which we do this regrouping business, and that is why the two problems are being
tackled together at the present moment and a plan is being evolved.

With regard to regrouping itself, I notice that Mr. Goenka favoured something
like six units of railway administration in the country. Well, we have not yet
taken a very final decision on that matter but I am prepared to tell the House that
the mind of the Governinent o+ the present rmoment—subject to any alterations
that compelling facts may force them to make in the future—is running in the
direction of having somewhere about six units in the country.

As regards other points which he mentioned, I think in the economy I have to-
effect in regard to time I would leave them alone for the present.

Mr. Das, my old friend, who knows so much about railway administration
and who has been a very severe critic of Government on the railway side for the
last quarter of a century and more, if I am right, suggested that the regrouping
should be done soon. I welcome this because it comes from a member of the
Indian Railway Inquiry Committee. (Hon. Members: He was not a member of
the Committee). I am sorry. But. I remember, he rather blessed the somewhat
different recommendation of the Railway Inquiry Committee on the last occasion.
He thought that six groups were unnecessary and that five should suffice. Per-
sonally I think that five groups would be too small, specially in view of the fact
that we will be taking over about 7,500 miles of Indian States lines from the 1st

April next.

I notice that his view is that a statutory Corporation at the Centre is unneces-
saryv. We have been examining this question of whether we should have a statu-
tory Corporation or whether we should carry on in the way we have done, with
such alterations as the altered circumstances of the present day might require.
There is a great deal to be said in favour of avoiding statutory independent Cor-
porations so far as Railways are concerned. For one thing—I am not referring
to any experience in cur own country as regards statutory Corporations-—I am not
quite sure yet whether the British Transport Commission gives promise of the
sucecess which it was intended to achieve when the British Transport Act of 1947
was passed. It is struggling with difficulties, and whether they will be over-
whelmed by these difficulties or they will be able to get the better of them still
remains to be seen. In the second place, the statutory Corporation idea has to
be very carefully considered by hon. Members of this House. If we have a
statutory Corporation you will not have the Railway Minister standing before you
so frequently as he does for answering criticisms of all details of railway admini-
stration. They will all go out of your purview. From one point of view, in the-
running of a commercial concern like this it is perhaps desirable that Parliament
does not poke its nose into the details of the concern. That is one point of view.
On the other hand, this is a great nationalised public utility, affecting large
masses of the population of the country. Even in the case of public Corporations
in England the view is coming to the fore in recent times, and the question has
been asked, whether after all it is a desirable thing to extend this habit of creat-
ing public Corporations and whether we might not so alter the constitution and
functions of existing Corporations as to enable Parliamient to exercise some
check over their activities. Well, that is a matter which we are carefully

examining.

With regard to the proposals for reorganisation and regrouping as to which my
hon. friend Pandit Kunzru made some point tcwards the end of the debate, it is.
the deliberate intention of the Government—and I stated it in my Budget
speech—that when the proposals have reached ‘a stage when they could be
made public for the purpose of inviting informed criticism on those proposals,
they would be remitted for the advice of Chambers of Commerce,. labour and.
other interests concerned, before a final decision was taken.
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It is true that we have not placed our considered views on the Indian Rail-
way Inquiry Committee’s recommendations before the House now. We have
deliberately not done so because our investigation is not yet complete. There
is no point in placing a view before the House unless I could characterize it
as something which is based on certain conclusions reached by us on the

fullest examination possible to us and worthy of being placed before the House
for its consideration.

I might refer here to one minor point which Pandit Kunzru referred to.
He was naturally annoyed that a printed volume containing the decisions taken
PR by Government on the recommendations of the Indian Railway

i Enquiry Committee, was put into his hands only this morning.
I quite understand the annoyance.........

Pandit Kunzru: May I point out that it has not been put into my hands by
Government. The copy that I have has been taken from the Library of Parlia-
ment and the Library received it on the 24th February, 1950.

8hri Gopalaswami: Of course, I was speaking from my brief in regard to
this matter...

8hri 8idhva: Ydur briefs are always incorrect.

Shri Gopalaswami: The Railways have gone on fairly satisfactorily in spite
of that incorrectness!

I have a note here that four copies of this report were sent to Pandit
Kunzru this morning.

Pandit Kunsru: This morning? I telephoned to the Secretary, Railway
Board, this afterroon and have just got a copy of the report.

8Shri Gopalagwami: That probably was a fifth copy. He will probably find
his four copies at home. Any way that is a small point

Pandit Kungru: Is that a small point in my hon. friend’s opinion?

Shri Gopalaswami: He <eems to suggest that Government had kept all
this informatiop, after passing the orders, for months together without inform-
ing hon. Members of this House, T think, if I remember aright, when we
discussed the subject last year, [ said that as orders are passed, that is after
a certain number of orders had been passed, copies of those orders will be
placed in the Library of the House.

Shri Ramalingam Ohettiar (Madras): Wou!d they not be circulated

to
Members?

Shri Gopalaswami: They were typed copies—the printing has just been
done. Well, those copies of orders I understand were placed in the Library
of the House.

8hri Bidhva: I want to know definitely whether Members were informed
that the copies were lying .in the Library.

Shri Gopaltswami: I said it in the House and that is as good information
as any hon. Member may wish, and what I committed myself to here has been
carried out by my office.
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Pandit Kunzru: May I inform my hon. friend that I made sp(;,cial enquiri.es
in order to find out whether the decisions of the Government were available
in the Library, and I was told till today, that they were not available.

Shri Gopalaswami: That is a matter which I shall have to enquire into. I
shall probably be able to satisfy the hon. Member that this information is in-
correct on that point,

Shri Sidhva: When a Member is accused of speaking a lie, we should know
the facts.

Shri @opalaswami: I object to this insinuation. I did not say Pandit
Kunzru is speaking a lig.

Shri Sidhva: I did not mean that. I said Members should not be treated
like this.

Shri Gopalaswami: Pandit Kunzru referred to another point. That was
the decision found in this printed volume on the question as to the eonsidera-
tions on which the sanctioning of a new project should be based. The decision
apparently is—I have not read it myself in this printed copy—that the recom-
mendation could not be accepted because of the Railway Convention Com-
mittee’s recommendation. Well, this point was very fully dealt with by me
in the Budget Speech. It was referred to by several hon, Members, parti-
cularly my hon. friend Mr. Ramalingam Chettiar, in the course of the general
debate. I referred to it again in my reply to that general debate.
The point is tbis. = Nobody said that financial considerations should
be thrown to the winds. What was said was that because of the mere fact
that a particular project was not immediately capable of yielding the so-called
minimum economic return, it should not be turned down if it was a project
which was necessary to be carried out in the economic interests of the country.
That is all the proposition that was laid down. I know that there were reser-
vations.........

Pandit Kunzfu: That is not what Government have said here in this report.

Shri @Gopalaswami: Maybe that was not stated in that very categorical form
but that is the principle that was recommended by the Convention Committee,
accepted by Government, approved by the House and made public in the
most unequivocal terms by me in the course of my reply to the general debate.

Then he referred to the recommendation of the Indian Railway Enquiry
Committee as to writing down certain categories of capital included in the
capital-at-charge of Railways, and he went on to characterize this particular
thing as evidencing slipshod methods on the part of Government. 1 ask the
permission of the House to read only a few sentences from my Budget Speech
and leave it to decide whether the decision that has been taken was not deli-
berate, was anything like being slipshod. This is what I said:

“To what extent there has been over-capitalization in the past is a px:oblgm, the.solution
of which bristles with more than ordinary difficalties. And if over-capitalization is estab-
lished, it would be unreasonable in times of general financial stress, like the present,
merely to write it down and thereby make the general financial position more difficult than
it is. The issues arising will, however, require consideration at a more appropriate time
when the general economic situation in the country has improved. The Convention Com-
mittee was not invited to tackle this problem owing to these obvious considerations.
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I quite recognise that in the sentence which he read out from this printed
volume, thit particular decision has been, I gather, described as one which was
against a specific recommendation of the Convention Committee. If that is
50, I think it is perhaps inaccurate and I am prepared to apologise for that
inaccuracy. But, that that decision was deliberate is very clear from what
I went on to say in my Budget Speech:

“In view, therefore, of the present difficult budgetary position of the Central Govern-
ment and of the fect that General Revenues have to make subventins to States and
Unions of States during the transition period of 5 years to cover the budgetary gap created
in their finances by the transfer of federal functions and revenues, including Railway re-
venues, to the Centre, I feel that it is only appropriate not only to defer the raising of
any issue regarding over-capitalization now but to include the proforma capital-at-charge
of the States’ Railways also in the calculation of the dividend for the period indicated by
the Convention. The whole position will however come under review in the 5th year as
provided in the Convention.”

I am very grateful to the hon. Member, Slirimati Jayashri Raiji, for having
oontributed her quota to the debate. She stressed the improvements that
ere required for making the travel of women in trains, particularly in Class III,
Jess ‘inhuman’, if I may use her language, and more comfortable than it is
at present. This matter, as hon. Members will have seen from the papers
circulated with the Budget, is daily receiving our consideration, and [ for one
am prepared to say that I shall not be proud of the Railway Administration,
or rather, I shall not say that [ am proud of that Administration, until the
conditions of travel in Class IIT have been placed at as high a standard as
possible. ([lear, hear.) It is because that stage has not yet been reached
that you will find that in no portion of my speech have T stated that we have
reason to be proud of the way in which this urdertaking is being run today.
There is a great deal to be covered in this respect, and it is our determination
t0 do our best to improve things and finally reach an acceptable standard.

As regards undeveloped areas, I would assure the hen. Member from Assam
that this matter is one which certainly engages our serious attention. It is
not possible for us to undertake any large programme in the coming year,
because of the ways and means considerations. The ditliculty of raising capital
on the General Finances side limits our capacity for capital expenditure on
expansion, but we will certainly try to devote special attention to those areas.

Mr. Ohairman: I have now to put the cut motior:s, May I know the .inten-
tion of Mr. Sidhva?

8hri 8idhva: I beg leave to withdraw my cut motion.
The cut molion was, by leave, withdrawn.

Mr. Ohairman: Then there is the cut motion of Mr. Goenka, who I find
is not present in the House. So I shall put it to vote. The question is:

*That the demind under the head ‘Railway Board’ be reduced by Rs 100."
The motion was negatived.

DenaNDp No. 9A—WORKING ExpENSES—LABOUR \WELFARE.
Mr. Chairman: Motion is:

““That a sum not exceeding Rs. 31,12,68,000 be granted to the President to: defray the
which will come in  course of payment during the year endiug the 3lst day of
, 1851, in respect of ‘Working Expenses—Labour Welfare'.”
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There is a cut motion to this demand tabled by Shri Venkatraman, '
Shri R. K. Chaudhuri (Assam): Will you not put these demands serially, Sir?

Mr. Chairman: No, because, other cut motions may gome which may
relate to these demands. So they will all be put together.

Shri R. K. Chaudhuri: For Demand No. 6 I have tabled a cut motion.
On account of a certain agreement, the Speaker had said earlier in the day
that these three cut motions will be taken up today. But he said that if any
other hon. -Member wanted to move any other cut motion, he would not stand
in the way. Now, Sir, I have not had the oppcrtunity of entering into an
agreement with the hon. Minister or any other person, and if the hon. Minister
will agree to have a discussion on this cut motion of mine outside the House
and ree whetter he could come to an agreement with me on that, I would
prefer not to move it.

Shri Gopalagswami: I am always free to receive any suggestions from hon.
Members, whether they are included in these cut motions or not.

Labour Welfare Measures.
Shri Venkataraman (Madras): I beg to move:

“That the demand under the head ‘Working Expenses—Labour Welfare" be reduced by
Rs. 100.”

At the very outset, I must say that I am under a handicap. The hon.
Minister said in the course of his Budget speech that the cost of labour has
been mounting but efficiency has been going down, and in spite of all my
protests, of all the statistical acrobatics which I performed during the general
discussion, I am afraid I have not.been able to dislodge the impression which
the weight of his personality has created in this House, for I find that, lower
down, some other hon. Members have given cut motions to discuss the decrease
in efficiency of labour.

There is another handicap also for me. The Ministry of Labour have
printed and criculated a beautiful pamphlet explaining the conditions of railway
‘workers in India. It is printed on beautiful paper. Its get-up is exceedingly
good. There are a number of photographs—fine photographs. The general
impression created by the pamphlet is that labour is getting everything, and
even more than what it deserves, and it is not proper that it should go on
complaining about its condition. I cannot erase this impression, except by
referring to a very small story. An atheist was taken round a church by the
priest, and he was shown all the paintings of those who had prayed and were
saved in the mid sea when they were about to be ship-wrecked. At the end
of the tour, the priest asked, in trinmphant tones, of the atheist, ‘‘Now, what
do vou say about the efficiency of prayer?’” The atheist replied. *‘Well,
where are the pictures of those who prayed and were not saved, and where
are the pictures of those- who have not prayed and yet been saved?’’
In the same manner, may I ask the hon. Minister, ‘‘Where are the pictures of
those homeless workers living on the pavements and in verandahs under very
difficult conditions of life? Where are the pictures of those who are not able
to get accommodation in the hospitals for their medical treatment?’’ If
this brochure had contained pictures not only of the houses provided, but also
of those who are without houses, thus showing the magnitude of the problem,
then the impression would have been correct. This is a sort of a swggestio
falsi, becauss you have provided some houses and also some hospitals—you
have certainly provided some amenities—but the: greatest complaint of labour
is that they are not adequate. We do not say that you have not done any-
thing at all. We do recognise that you have tried to do your best under
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the_,eiféumstanoes, but what we do want to say is that that is not ade-
quabe and that you have not even touched the fringe of the problem.

First, let me take the question of housing. You have, of course, in the
course of the Budget Speech, given the figures to show that the number of
persons employed in railways has increased from 64 lakhs to nearly one million.
During the period 1938-39 to 1948-49, I ask you, Sir, how many new houses
have been added to the workers’ quarters? Now, it is not an exaggeration to
say that the additional labour employed during this period has not been provid-
ed with any housing whatsoever. The importance of housing, particularly to
railway workers, has been recognised very well. The Mitra Committee which
went into that question said that you must at least provide housing for those
who are essential services, that is, persons who are liable to be called to duty
in an emergency. And, yet the essential services have not yet been provided
with any housing.

Then, there are some people who are occupying houses in one place and.
they are suddenly transferred, owing to the exigencies of service probably,
to another place and they do not “get any housing there. The pitiable con-
ditions of those persons is comparable only to those who have eyes and who
have suddenly lost sight. The difficulties of finding accommodation all over
the country is so great that when a person who has been occupying a house in
the railways is transferred to some other place where he is not able to find
sccommodation, he is literally on the streets. I wish that the Railway Minis-
try takes a& more realistic view of the difficulties that confronts the labour,
particularly those who are in essential services of Railways.

Thﬁ, I come to the next point, namely; the sanitation and electric fittings
~and 6ther amcnities which are necessary for a proper housing. Though the
station yard may be beautifully electrified, lit with fluorescent lamps, a hundred
yards away the workers' quarters are not provided with any eleetric light. Sir,
this is a very serious point for the consideration of the hon. Minister. The
question of sanitation has been left in the hands of the workers’ colonies:
themselves. On the other hand I consider it the primary duty of the Railway
Administration itself to see that proper sanitation is provided in the workers’
colonies and to sce that some sort of pleasant surroundings are provided for
the workers. These are not going to cost the railway administration very much
and I very strongly urge that sanitation, provision of electric lights and the
rovision of some little garden space around the house to make it more pleasant
or the workers should be immediately taken up.

Then, there is the next question of permanency of labour which is con-
nected with its effeciency. A very large number—after all we cannot be accu-
rate in that, we assume that it is about a lakh—of workers are temporary and’
they do not know whether they will be made permanent or not. How can you
expect & man to put forth his best when his very future is threatened, when

.the sword of Damocles is just hangiug over his head, when he is likely to be
thrown out of his job and thrown out of employment any ‘moment? 1 know
thet from time to time assurances have been forthcoming from the railway
suthorities in the matter of making railway workers permanent. But that
does not—in fact it has not created sufficient confidence in the workers tv put.
forth their best efforts. You have schemes of expansion; you have schemes for

ding the, and opening of, new lines. It would not be difficult for the
Railway administration to give an assurance that those who are now emplyed
and who have put in at least twelve months’ service would be made permanent
and tha} they need not be in constant and mortal fear of their future.
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Then, the next point I huve to deal with is the provision of cooperative
societies about which you have also made mention in your booklet on the
railway workers. The cooperative societies are a very useful organisation which
instil into the workers both self-reliance and self-eonfidence. The more you
encourage cooperiatives among railway labour, the greater are their chanccs
of their realising their semse of responsibility. With that end in view Sir, it
is true you have said that railway labour should be encouraged to form and run
cooperative societies thermnselves. But we find that at any rate in so far as
the Madras Administration is concerned, that unless the Railway Administra-
tion or some nominee of the (ieneral Manager agrees to be a Member of the
Board of Directors of the cooperative societies the Registrar of co-
operative  societies refus.s to register it. When we approach the
General Manager and request llim to serve either himself or
instruct a nominee of his to serve on the Board of Directors, the General Manager
shows us the order issued by the Railway Board and says that he has beon asked
to keep himself away from thesc cooperative societies and encourage the workers
themselves to form their cooperative societies: therefore he cannot associate
himself with the Board. I am quoting a specific instance in the Golden Rock.
In the Golden Rock a cooperative society which has been formed, in respect of
which cvervthing has been done, could not be registered for this simple reason
that the S. I. Railway General Manager would not agre: to nominate one on
the Board of Directors and the Provincial Government would not agree to
register it, unless there was a nomince of the General Manager of the Railway.
1 am only urging that you will not interpret—you will not issue strict and
rigid rules. If you really want the cooperative sociciies to function and prosper,
you should give them all the help that is possible ard even go out of your way
to help them in the munagement of their affairs until such time as they are able
to take charge and run them themselves.

One word more and I have done, The hon. Minister in his speech said that
he is looking forward to increasitg asscciation of labour with the managemvcit.
A suggestiou has been made by my hon. friend Shri Ramnath Goenka that one
or two members of the public should be mmade Members of the Railway Board. I
will take this opportuity and ask that one or two representatives of labour organi-
sation should become members of the Railway Board if and when you reconstitute

it.

Y wo dlo fHg: § Iea fufqeex wrga & arad v aiF w@ar
AT § | AT A9 &S § fRegR W Wa F fou fear &
qqT Y a9z & Aroor fear & 99Y, W A A &, 9@ #E S
( incompatible ) =g 7 § | fFT M ag & v § R
AR qge Y A fromn w91 i guR gEEr swaw § fr @
fre 9@y @ #gdr 9% W E ) '

e ald S WAT T gl § Ag aga Y qAE a1q § | W@
arefaidy feqfyge  (arbitrary dismissal ) #f g g ferg et
ot g<faq ( security of service ) #wgd F fou uw . qfady
NTE 13T § @@ F AWH WY § AT qAR agqa &
aFaT £ | oS e 99 9T 9T g9 F W fY a1 qEAng
agey off gligzary WAt it F fafees a@a &1 g9 IR @O
feorar v | 5w 9X fafAee age & g sTwar a1 fr 59 ) faed-
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[ T Mo fag] _
quaﬁ F=gtew  ( sympathetic consideration ) fear =@y
aaﬁ# ag qald fear ar fs s vy | I FW S g s fesgA=
g F #1243 fz3q7 7 greafzas feegas ( Industrial Tribunal )
N ag 1 AT wdd 1 aed dfer 7 wata  fafaee
qIEE &1 €T ITH WA F 07 qF F 3¢q 4T & Aw o
e g

““Need I emnphasize that it has been the constant endeavour of the Government to deal

with railway labour not only justly but gemrously and indeed to set an example in this
respect for other industrial undertakings ?”

AN ITF T G wANT rHaad N N 43§, IR Ag q9w
fae qiamr s 3T fregas o1 9% W) NS fisgae Q@G AN
feafaas aig N o9 F6 | J9 @ oF A7 3=EN F faq gaAn
qigd & A RN A Y AYAr ITH @rHT q2 a7 (setup ) fEAT
e FHyFAEEI AT IR A =17 !

g0 a1@ mAma  ( promotion ) F warfeww & | WE A&V
HRTUA NANTT Q@ § ag Az (favouritism ) qx ghar §
g WY ( seniority ) a1 ®iw £ avwai 9T 4 fFX FALfEH
( favouritism ) 3T Aqifesw ( nepotism ) 9T gar & | & 7@ FgaT
fe Ta aTg T ¥9 T Aar &, WX FF FAF I IF AL AT ATF T
grg o ot g ara @ 5 @@ ok gw AT &1 F =Ear
f frzad fou o5 98 &1 &1 A=A QSN AT FHT F w0
q fedY 9HT T qigSt N Fiw # AR AP

Ay a@ AgF  IFATA ( Central Pay Commission ) #
qatfes® g | 3779 3 AT A feF 37397 ( recommendation ) ¥ A
€8 Of gAwery ( anomalies ) 31’ Fim #Y oiw & fog  fafirex
AT A OF SageE waArsgN FAE ( Joint Advisory Committeo )
g | XF FAT T KR Fqs; H0q w41 W qg WA g wva & Sfea
%"{3 ¢ sftgT & ¢ = ( Pay Scales ) #1 gzaaT (Structure )
WX a% feareq( revise ) aff fgar wrar aw a% 79z F ™™ QAW
T FFI YT AR K IAN oA AT FT A@AT
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FIIET IO AT F AT TFATT FAR K qE ) § A
¥7 % ¥ wyrad Fuars d § 1 ag ™Ay ¥ §

“The Providant Fund scheme has been extended to the lower categories of railway
elnployees, whether permanent or temporary. Though the Central Pay Commission had not
made any recommendation on this matter and labour also had not raised the specific issue,
it was considered only just that the insurance against old age and calamity which a provident
fand provides should be extended to all railway employees.”

T AT AT, 4T wF wwer W fRar wwr W fE owegd |7
AR ¥ FAzE 7 A fear av 1 A wg@w g fF @ aw Wk
g9l § 9T ¥ GH3q (Pay Scales) 74l 935 S q9 o I% q™
qU g A fear ST @@ o 3T oS #OAF SR G
iferq A (¥ GSRTT &Y AT F AT 1 o @I A
F 34 9= F FAqq, I A I1@ YW IGF gy g—sfenq
A IO qIFG FIWRA F | I@ gEAr F 9f7 qwAr ofw §
ST AT gAT § IW X H et oy gFE FIAr g 1 s
T A5 A, wrw fear Ivq A= delmA F gadfesw AT o
TFEF § g, I9F IR A AR 9 g F& F 397 ggare
T8 R & | 3fFT g A Awgd F A=, wT @@ faEw
afid o Mo, Traawq AT s@AAIs qF T 941 § | § 3@ o
# swar g fr fead ggare Twr § ) @amfy S, sare fafeet
AT TM AT F Al F F fF B0 THo o go o (I N.
T.U.C) & fag & & afis & 9M w42 g & ag gy
73w § AT e WY AGH G001 SEF AT TF FAS S AT
47, SATEE  UIATEAA FAT IAX ATYA AR TF qrgdy 1 foar
dr AT99 A9 WO F G AT FT ATH qF ) fIAr | gArd
FRT ¥ foC @ qI@ F1 AT FET AST § 1 q§ K AT
AT AL uAAT A ATIR FANY guAAT g AW acNT
Tq3” # A & 6T o @ ATAS F §ex Arsq ¥ fou argw
w T W 7
(K nglish translation of the above speech)

Shri A. P. Sinha (Bilar): I should like to place three considerations before
the hon. Minister. My personal feeling is that I have nothing to say which is
incompatible with what he bas done for the Railways and the Budget speech
deliver:d by him. Fven then that is the same old thing to which attention
was drawn previously also and I om sorry that I have been compelled to repeat
the same old things.

The first thing that happens on the Rialways and which js very shameful
is the question of arbitrary dismissal. The security of service is the funda-
mental right of the workers. I ain very sorry to say that a lot of confusion
prevails on the Railways in regard to this matter. During the course of dis-
cussion on the Budget last year, my hon. friend Shri Hariharnath Shastri had
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drawn the attention of the hon. Minister to this aspect. In reply the hon.
Minister had €ieted that sympathetic consideration shall be accorded to this
matter. He¢ had made a suggestion that to remedy this evil, zonal tribunals
should be ‘set up and these tribunals shall be similar to the Industrial Tribunals
and function independently. With your permission, Sir, I would like to
invite the attention of the hon. Minister to para. 35 at page 27 of his speech:

““Need 1 emphasize that it has been the constant endeavour of the Government to deal
with railway labour not only justly but generously and indeed to set an example in this
respect for other industrial undertakings?”

The hon. Shri Jagjivan Ram is also sitting by his side and he would take
a lesson from him as to how the Labour Tribunal is working. The. zonal
tmbunals should be empowcred to investigate into the matters of dismissal
etc. You want to serve as a pattern for the industry, but you should at least
bring into practical working the pattern which the industry have set up
before him,

The second thing relates to promotion. The officers who order promotions
on the Railways do so on the basis of favouritism. Favouritism and nepotism
is the criterion for promotion and not the seniority and merit. T do not say
that this happens in every case, but this applics to many cases. This is an
admitted fact that scniority is a dominant factor. T want that an efficient
machinery should be set up for this purpose which should investigate into
any sort of irregularity in the matter of promotion ete. and check this.

The third thing concerns the Central Pay Commission.  Certain anomalies
arosn out of the recommendations of the Central Pay Commission and the
hon. Minister was pleased to set up a Joing Advisory Committee to scrutinize
these. This Committee did very useful work and it is an admitted fact. But
so long as the very structure of the pay scales recommended by the Central
Pay Commission is not revised, full justice canmot be done to the workers.
I should like to draw his attention towards this aspect. He himself has
referred to many things relating to the Central Pay Commission in the last
para. of page 20 of his speech. These are as follows:

““The Provident Fund scheme hazx heen extended to the lower categories of railway
employees, whether permanent or temporary. Though the Central Pay Commission had not
made any rocommendation on this matter and labour also had not raised the specific issue,
it was considered only just that the insurance against old age and calamity which a provident
fund provides should be extended to all railway employees.”

It is & matter of gratification that action had been taken in this direction
although the labour and the Pay Commission had not raised this issue.
Similarly, in other spheres their pay scales cannot be changed so long as full
justice eannot be done to them, 1 have placed these things before vou on behalf
of the Indinn National Railway Workers' Federation. Out of 84 lakhs of the Rail-
wa?y workers, about 25 per cent. riz. 2} lakhs are the membars of the Indian
Nalional Railway Workers' Federation. T resent against the treatment meted
out to this organisation in your speech. At page 26 of your speech, you have
given credit to the All Indin Railwaymen's Federation. which is opposed to you,
that it had averted the strike. But I am aware of the conditions prevailing
amongst the labour not only in my own Province of Bihar but also in the U.P..
Moghalsarai and Asansol. T know full well who had averted the strike. Sir,
I should like the hon. Minister to take a note of this that we know what action
of the I.LN.T.U.C. has proved useful to you and you must also be aware of ib.
Luter on, you set up a Joint Advisory Committee and you nominated one of
our representatives on that Committee, but you have not at all made any men-
tion about our Yederation in your speech. It is improper to accord such a
treatment to our Federation. I do not take this as our insult but consider it
as your weakuess. You believe in Satyamev Jayete, then why do you not take
the courage to speak the truth in this matter?
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Shri Santhanam: 1 think I have a comparatively easy task in replying
to hon. Members who spoke on this motion. Taking -the observations of
Mr. Venkataraman first, I am prepared to admit that we have to do a great
deal in the-matter of housing of Railway workers. We are trying to do as
much as the funds at our disposal permit. I have already referred the House
to page 31 of the Explanatory Memorandum. It will be found that for the
coming year 1950-51 Rs. 2,87,53,000 are to be spent on the Indian Govern-
ment Railways and including the State Railways a total amount. of
Rs. 3,10.97,0(1) are to be spent on housing. The estimated figures for 1949-50
are much higher. If we are not able to do better, it is because the country’s
finances will not permit a larger capitql expenditure. But there is one thing
which the House should not forget in this matter of housing. It is wrong to
think that all the 8} or 9 lakhs of Railway workers require %o be housed. In
the workshops large numbers of workers come from their own homes. Similarly
in the case of gangmen and other stationary staff, they have got their own houses
and certainly, I do not think it will be quite prudent on the part of the Rail-
ways to dislodge them from their own houses and force them to come and live
under the Railway housing,

Dr. Pattabhi (Madras): Are they never transferred?

Shri Santhanam: Not many of these classes. The gangmen for instance
are seldom transferred, and smnlmlv the workshop staff, especmlly the ordinary
workmen and semi-skilled workmen, they arve hardly transferred elsewhere
and so, I think if we take 50 per cent. of the R: ailway staff as needing housing,
we shall not be far wrong.

An Hon. Member: What about the running staff.

Shri Santhanam: They deserve housing as well as station-masters and
generally class IIT staff. That is why I say if we put the number of workers
requiring housing at 50 per cent. we shall not be far wrong. Out of this 50
per cent. we ln\(, already provided for 50 per cent. of them and we have to
make up for the balance. We have got two lakhs of houses and we have to
build another two lakhs of houses. TLast year we provided over Rs. four crores
and this year again we are providing Rs. three crores and if the condition of
the country improves next vear, we shall be very glad to make a more liberal
provision.

T fully svmpathise with the vemarks of my friend that the houses* of all
Railway workers should be provided with sanitation, electric lights and other
conveniences. Unfortunately, as in the case of class 11 passengers, we have
got to deal with the legacy that we have got. We are taking steps to deal with
them as rapidly as funds permit. Tf the House wants and will give us a
vote of 30 or 40 crores for this purpose and the Finance Minstry permits us,
ne one will be happier than myself to give them all these facilities.

Therefore it is a question of funds and of tempo and we are prepared to
go in this matter as fast as the funds permit. We have already adopted as a
z;eneral principle that wherever electricity is available, eiectric lights should
be provided but we have no funds and we have no material and whatever
funds are available we have to devote to the building of new quarters rather
than improve the old quarters. At the same time T do agree that the condi-
tion of the Railway colonies is had. T have visited many of these colonies
during last year and I have met the workers and I fully sympathlse with the
need to improve them.

N wTZ . F oF AT TS AGAT § | T AAANT FA Y w93 A9A § fE
AFEA FAFHI 7 453 & F AW A oA F § A § AT A9 F g
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' (English translation of the above)

Shri Bhatt (Bombay): I would like to ask one question. Is the hon.
Minister aware that the houses occupied by the officers are repaired withous
delay even if it costs hundreds of rupees, whereas it takes months to instal
a light point in a labourer’s quarter? He has to wait for twelve months for
the fitting of a water tap. Is this due to the lack of funds or to the apathy of
the officers?

8hri Santhanam: I don’t think the Officers’ quarters are also repaired so
eusily as all that. 1 have seen many bad quarters of officers which require......

S8hri 8idhva: Which bungalows he has visited and which are the ones that
are not repaired?

Shri Santhanam: He wants me to give the names and numbers ete. I
think the hon. Member will put down the question for the next session.

I do admit that the very tradition in these matters has to be changed
and we are bringing about a change and [ can give a promise that we shall
try to show you some performance when we present the next budget.

The question of temporary workers has been taken up with great earnest-
ress and very large numbers of temporary workers have already been con-
firmed. We are continuing this process and I think in a short time we shall
have absorbed all workers for whomn permanent vacancies exist but it will
also be realized that in a vast undertaking like ours with nine lakhs of workers
there are bound to be many thousands of temporary workers. Sometimes
vemporary work comes up and we cannot create permanent vacancies for
them. Some new construction may come up which will take two or three years.
Do tho House want us to permanently absorb these temporary workers? Can we
take the workers who were employed in the construction of rail link to Assam
to do work in Malubar? We have to recruit new workers at those places,
keep them durving construction and then discharge them. Tf it is insisted
that every time we tuke workers for any purpose, that worker must be per
manently maintained, then the position of Railways will become very pre-
carious. Already Mr. Goenka rightly pointed out this morning that the work
‘which wus don: by five lukhs of people is being done now by nearly nine lakhs
of people. 1 have had a look at the total numnber of workers in the American
Railways. They have ten times our mileage—they have about 300.000 miles
and they have only 15 lakhs of workers as against our nine lukhs. In other
words for every one railway worker in America, we have eight workers.

SBhri Tirumala Rao (Madras): Arve not their equipmeuts more up-to-late and
they eliminate human labour?

ghri Santhanam: T agree and I do not blame the workers. We have not
evea cducatad them or trained them but today the condition is that we cannot
simply go on recruiting more and more workers and make them permanent
unless we can create more work to employ more men. Therefore while we
should try to absorb the temporary workers as fast as possible and confirm all
for whom permenent vacancies exist, we have to look to the future nccessi-
ties of the Railway administration also. We will take both these into cons
sideration and do whatever is possible.
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Mr. Venkatraman spoke about Cooperative Societies. It is our policy which
has been announced from house-tops that we want to encourage Cooperative
Societies to the fullest, extent and that all Railway administrations have been
directed to give all possible aid but we also put one stipulation that it should
not be an administration managed society. We have deliberately prohibited
Railway officers from becoming Directors or Managers of Cooperative Societies.
Because when once the higher officers take charge, the men lose interest in it
and become only complainants and therefore we want the Labour Unjons to run
these societies und we are determined ot give all possible help.

Mr. Venkataraman pointed out a case. I think in this case some Madras
Assistant Registrar has been making some mistakes and giving trouble, 1
have already written to the Chief Minister of Madras and I think that will
be cleared up and in all the other places wherever the Unions are starting
Cooperative Societies, we are giving all possible help. There is only one diffi-
culty. If in some place or workshop centre two rival Unions organize two rival
Cooperative Societies, then our position will be a bit difficult. As far as possi-
ble T would suggest that in the matter of Cooperative Societies all the Unions
should combine together because it is in the interest of the Railway workers
as u whole and we shall see that, so far as any Cooperative Societies for which
assistance is asked are concerned, that any one without reference to party
affiliations shall be entitled to join the Ccoperative society and enjoy its benefits.

My friend Mr. Avadeshwar Prasad made a few points. He was speaking
about arbitrary dismissal.

The discipline and appeal rules provide that before punishment is inflicted
on.a railway servant, he has to be served with a charge-sheet requiring him to
show cause against imposition of a penalty. He is given an opportunity to
defend himself and is allowed to be accompanied by another railway servant
at the Departmentual Enquiry which is generally held in cases requirtng major
punishments. When the competent authority has come to a tentative deci-
sion on the penalty to be imposed on the railway servant concerned, he is
given a further opportunity to ‘‘show cause why the penalty proposed should
not be imposed.”’

There is no doubt the rule 1708 gives the General Managers power to dis-
charge the employees without assigning any reason. We have examined this
provision and have strictly limited the powers of the General Managers in the
excrcise of this provision only to two main categories of cases. One category
is where the Criminal Investigation Department of a State has informed the
railway administration that a particular person is engaged in subversive acti-
vities. Obviously, we cannot reveal the source of information or evidence in
such cases. All of yvou know to whom [ am referring. In the Sonth Indian
Railway, for instance, cases of deliberate sabotage are becoming more and
more frequent. Wherever the police can trace out the person and can intimate
to the railway administration that such and such is the person, we have
allowed the General Manager the power to take action immediately and report
to the Railway Ministry. The second class of cases is where there ‘is strong
suspicion of corrupt activities on the part of the employees, and in whose
case the normal procedure is not found feasible. The Heuse has always banged
us for not checking corruption. You know that in many cases formal proof is
inpossible although we know for certain that so and so is corrupt. So, where -
it is more or |gss evident and the facts are convincing to show that a parti-
cular person is corrupt and formal proof is not possible, we have allowed the
General Manager to act and I think under this provision a great deal of cor-
ruption has been eliminated in the railways.

_ 8hri Joachin Alva (Bombay): Can you give a statement of the persans so
discharged in the second category?
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Shri Banthanam: 1 am quite prepared if the' hon. Member will raise it ab
some other time. I have not got the figures immediately; I shall be willing
to give him information on this point.

The only other case in which General Managers may act is one in which
gross indiscipline and misconduct is committed in the presence of the General
Manager or the head of the department.” There have been instances where
workers have gone to the General Manager’s room and threatened him with a
assuult. What can be done when the General Manager himself is the chief
witness? Do you want us to have another formal enquiry wherever discipline
has gone so bad that people surround the head of the department or General
Manager when he goes to the office or comes out of office and abuse and threaten
all sorts of things? We felt that unless we put down indiscipline, the railways
will go to rack and ruin and therefore we have given this power. Except in
these three cascs, in the other cases the ordinary procedure is followed. All
the cvidence is collected and it is only afterwards that disciplinary action is
tuken, I do not think that the charge of arbitrary dismissal can be maintained.

Then, the hon. Member spoke about promotions.  Under the scherue of the
Central Pay Comnmission, long grades have been introduced.  Normally if a man
starts on Rs. 55, he goes up to Rs. 130 unless any disciplinary action has been
taken to stop his increments.

Shri Tirumala Rao: [..ke all Government scrvants.

8hri S8anthanam: Ycs; the railway workers have been brought under the
Central Pay Commission. Therefore, the question of promotion arises only
when a man has to be shifted fiom one grade to another grade. There, it is
a question of selection; it is not a question of seniority. Where we want to
promote a man, we have to take into account not only seniority—seniority is of
course taken into account in every ease—but if a younger mapn is much more
eficient, and his records and performance show that he is much more fitted,
certainly, in the interests of cfficiency of the railway administration, the younger
man has to be promoted.  Generally, whenever a senior man is superseded, the
Committee which makes the seleetion will have to submit an explanation as
to why the senior man has been superseded. They will have to say that his
records are so and so, or that he has been found to be incfficient by his seniors
or some such reason.  In this matter. some clement of human discretion must
come in.  \Whatever be the tribunal or Committee, you cannot eliminate human
discretion altogether. I do not think that in the vast majority of cases, probably
in uninety-nine eases out of one hundred there is any question of personal
favouritism. The manginal one case may happen; but 1 do not think any
administrative machinery can climinate such a thing.

My hon. friend spoke about anomalies.  Really speaking, even the labour
Jeaders admit that there are hardly any anomalies as such. The Raliway Board
and all the railway administrations have given effect to the Central Pay Com-
mission recommendations as far as it is humanly possible. The House should
remember that the railways have developed in a rather chaotic manner; each
administmtion had its own seales,  All of them had to be brought under one
uniform pattern. A station master was paid in one railway Rs. 25; in another
he was paid Rs. 50 and in another Rs. 60, All of them had to be brought under
one’ uniforin pottern. This is a very difficult and delicate undertaking which
has been I think very well performed.

8hri Tyagl (Uttar Pradesh): Has that process been completed?

Shri Santhanam: That process has not yet been completed in the sense that
in giving effect to the recommendations, some sections where the pay was very
Tow in the previous regime have got great advantages while those that were
well oft in the old regime have not got equal advantages. Naturally the latter
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class complaing saying that while some people have got a great deal out of the

Central Pay Commission, they had not got so much. We sympathise with

them; but we cannot change the basis. Generally, what is called an anomaly

is & request for improving the recommendations of the Central Pay Commission.

We have not ruled it out on technical grounds. That is why we are consulting

the Advisory Committee here. If they declare that there is an anomaly, their

recommendation is implemented. As the hon. Minister of Railways pointed out,
they have made 29 recommendations of which 18 recommendations have been

accepted, two have been rejected and nine are under consideration. I do not
think people should judge by the numbers. Those 18 recommendations accepted
are in respect of major grievances of railway men, Many of the grievances are

incidental to a particular railway system or a particular section in a particular
railway system. The major grievances have been dealt with so far; there may

be ten or fifteen more cases and they will be dealt with in another few months.

We shall as far as possible try to implement the recommendations.

The last point rade by the speaker was about the sc called discriminatory
treatment of the I'ederation and the I.N.I"U.C. I thing the leaders of the
I.N.T.U.C. wili readily recognise that we have dealt with them in the most
friendly manner possible. It should not be forgotten that in 1948, their follow- .
ing was very little and they had very few Unions under their contrl. 'The
Railways cannot recognise or give facilities to organisations which do not com-
mand the support of the railway men. Therefore, we told the leaders of the
IN.T.G.C. that it was a matter for them, and that if they got suppcst from
the workers, they would also get support from us. We cannot take sides in the
matter of labour organisations. They accepted the spirit of our attitude ard
they worked up. 1t was only when they were able to get the support in the
East Indian Railway and thereby get recognition for their Fast Indian Railway
organisation, that they could conform to the minimum membership which would
have entitled the I.N.T.U.C. or the National Railwaymen’s Federation to get
some support from us. As soon as they had the backing, we gave item all
the support and we are discussing matters with them. On the whole it is
5 good for the Indian National Trade Union Congress or for sny other

P. M. organisation to build up their strength and then to make their demands
on the basis of that strength. I think they will recognise that from the begin-
ning our attitude hus been quite friendly. As for the Federation, we have been
friendly and we propose to be friendly. We do not recoguise party labels in the
matter of trade umons. Whomsoever the workers set ap, we shall recognise
them. .

Shri A. P. Sinha: I did not want that party labels should be recognised.
The hon. Minister of Railways in his Budget speech referred to the Federation
and the other organisations in a manner to which I expressed my resentment.
1 have not been correctly reported here.

Shri Santhanam: The Indian National Railway Workers’ Federation did
nst have the membership to entitle us to give them recognition and support
and till then the only All-India organisation which was entitled to recognition
by the Railway Ministry was the Federatiow.

Dr. Deshmukh (Madhya Pradesh): Is not the correct name, the National
Trade Union Congress?

Shri Banthanam: They have got a branch under the name of Indian National
Railway Worker’ Federation. Therefore when reviewing general policy the hon.
Minister was certainly entitled to refer to the only organisation which had been
dealing with railway workers and with whom the Railway Ministry had been
dealing, snd I do uot think there is any case for complaint about that. The hon.
Member would have been entitled to complain if the Railway Ministry had nob
been willing to recognise the growing strength of their organisation which we

have already done. . .
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I suppose I have dealt with all the points satisfactorily and I hope my friend
will withdraw his cut motion.

Dr. V., Subramaniam (Madras): Labour is dismissed in certain circum-
stances, viz. when it has been engaged in sabotage or other subversive activities.
If after the dismissal it is known that they were not responsible for such acts
but on the other hund have actually helped the administration, will such cases
be reviewed after some time?

Shri Santhanam: Most certainly.

Dr. V. Subramaniam: If that information is taken to the General Mangers,
they say that the police report is there against them. and in such circumstances
where is the appeal for them?

Shri S8anthanam: Tn such cases, the matter will be referred to the Distriet
Magistrate and if the District Magistrate gives a clean bill, we will accept
that. After all when a person is accused of subversive activities. the railway ad-
‘ministration have got to be careful in the public interests. They cannot simply
go.upon the statements of individuals regarding the innocence or otherwise of
particular workers,

" 8hr] Venkatraman: I beg leave to withdraw my cut motion.

The cut motion was, by leave, withdrawn.

The House then adjourned till « Quarter to Eleven of the Clock an Tuesday,
the 28th February, 1950.





